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SECTION OFFICER (Judi.) 



- FORMNO • 4 
(See Rule 42 ) I .ENfRAL ADMINISTBJTIVE TRIBUN : GLJWAHATI 

	 . 1 	.. 	 GUVVI-TI. 	 BENCH,  

ORDER SHEET 

Orgina No. 
Misc..?etitI.on No,, 	/ 

-. 
Contempt 1tetition No.  
Review Application Nd 	/ 

PPlca'nt(s) 
 

1. 
ROndent(s) 	Co I •1-( Oco, --- 

ate for Applicant () 

Advjcate f o r Respondent(s)(St , 

•1 

Notes of the Registry cDate 	
ORDER OF THE TRIBUNAL .-------.-.------..- ----- -------.-. 

1.3.02 	Heard Mr. M.Chanda, ledrned COUnSB1 

for the applicans 	
. 

Issue notice to shaw cause as to' 
• 	

-? Oil 	 9 V  

Da 	

. 	

2- 
...........

.,uhy the application shall not be admitted. I 2 T 	• 

Also, issue notice to show cause as 

to why the interim order as prayed Per 

,shall not be grented, Returnable by two 

	

-o44izid 	 week s. 

CVU Z. 	 List on 19.3.2002 for admission. . 	 • 	.• 	 . 

¶. 	 Member 	 Vice-Chairman 
mb 	 . 

1 	19.3,32 	. Heard Mr. J.L.Sarkar, learned counsel 

For the app1jat ad also Mr. A.Oeb Ray, 

	

• 	learned Sr. C.G.S,c. For the Respondeta. 

The applicatj0, is admitted, call for 
the Records. 2siv Q 	 T  

Mr. J.L.Sarkar, lea

-

rned counsel for OLYLQ S-t 	cth3 '- 

the applicants prayed for interim,; order 

Contd/- / 
I 



:. 
1 9.3 .02 di recting the Respoide 	s to 

allow the applints t #ontinue 

ln8ervl.ce. He also submitted 

that the purpoted order of 

termination is patently unlaufut! 

• and therefore the same requi res 

to be set aside, 

Considering the facts of 

.2L b4 .& 	t'vv7. the case, I 	am of the view that 

the matter requires to be decided 

.on.merits instead of passing any 

interim Order at this ataqe. It j 

made cleat that 	any appointment 

shallcbe subject to the outcome 

this application. 
4 

Mr. A.Deb Roy., 	lea 	Sr. 

-Wb' 	 g zv.fr 	 . 

a .  

. 

.C.C.5.C.:accept.s 	notice. ____ehaif 

. ._.: ... ...o.f..theResoondents. 	Res 	____ s. 

... are. directed to submit it. .. 

- ttenstatément.three weeks 

to3:y. 

List an 	.4 .2Q2 f 

ojdez. 	 - 
p 

ce-Chaiçran 

.1 	 mb 

23.4.2002 	Mr.Indrañeel 	Choudhurlearne 

• . . . . - counsel stated that he hr  . entered 

appearance o4i behalf of the respondent 

.Nos.,2 to 6. He also stated that the 

respOndents are filing written 

statement and prayed that this case may 

also be listed for hearing alongwith 

the likecases which are already fixed 

7
i' 	

LLEL 	 fixed for hearing on 6.5.2002. List the 

4J& 	 . 	case on 6.5.2002 adcordingly. 

Vice-Chaiman 
hb 

1. 	- 



• 	
c) 

r 

N 	 / 
im 

O.A. No. 68/2002 	 . 

	

Notes of the Registry 	Date 	 Order of the Tribunal 

• - 	
6.5•2 	 Adjourned on the 	of 

- 	
. 	learned counsel for the parties.. 

List on 27/5/2002 for hearing. 

11 mbex 	--->.. Vice-Chairman 
.c. 	 mb 

.•. 	 : 
I- - 

)vvttiA.4 •.: 

6 

2 

	

20.6.02 	 Mr. I.Choudhury, learned 

counsel appearing on behalf of 

the respondents prays for some- 

.)t L.J
time to O.bta1ft knetruc 

.. 	.., 	 •iO• .. 	 1.earned 

counsel for the applicants submits 

that h;e has . filed a Misc. Petition 

cz  u 	 . 	 praying for direction from this 
Bensh 	not to ciii up the post 

.. 	 against the inter*iew conducted 

:by the respondents as the appiica. 

1nts may be prajudied. Mr. I.Chôud- 

hury, learned counsel for the 

1 resPondents stated tht the case 

ma y be past ed Po r h ea ri ag. I a th a 
110 

:rneantime, the post shall not be' 

:filled up tIiJ. .26.6.2002. 

List on 26.6.2002 Par 

1. h ea ri ag. 	 - 

	

:1: •' •. 	 Member 	. 	 VicChajran 

1 • 	 . . 	 Im 	
• 	• 	 . 	

•" 



	

• 	 i26.6.200j 	List the case again%17.Z,O2 

	

• •j to enable the respcndents 	obtain 

necessary i.nstuctionin th 	atter, 

L L L 
Member 	 VicC.hakan 

bb 
S 	 r 

	

17.7.02 	. List the matter on S. 8.002 
IL. 

	

* 	
. 	a onguith O.A. No.2/2002 Pór hearing. 

H 

bo 	-  
:I ftembsr 	 Vice-Chairman 

1: 
mo 

.

4

1 

I 
!1' 

L-* 

- 
/ 	 . 

- 1 19.3.02 •. 	/ 	Judgment delivered in open 

- 	 Court, kept in separate sheets, The 

	

I J 	 • 	 appication is allowed in terms of 
(/c1, I,w 	 • 	

• 	 tO0/v to 

be ,1a,14 	: ;heapp1cnt. 

\ /L 
• 	••. 	- 	 • 	:iq ember 	•: 	 dice-Chairman 

	

.-:: 	 • 	 mb 	,j 	I S 	

- 

* 	 • 	• 
S. !  I 

I 

i..- . 	%. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Originàl Application No.62 of: 2002 
0 . 

Original Application No.68 of 2002 

Original Application No2 of 2d02 

Original Application No.69 of 2002 .: 
Original Application No.70 of 2002 

And 
Original Appl:ication No.151 of 2002 

J Date of decision: This the l9th.. day of August 2002 0 

: 

: 	 . 

The Hon'ble' Mr Justice D.N. ChowdIury, Vice-Chairman 

The Hon'ble. Mr .K.K. Sharma, Administrative. Member 

O.A.No.62/2002 : . 	. 	... . 
Smt Usham Kamila Devi 
Md. Abdul Kalam Shah 
Sri Thokchorn Basanta Singh 

AliareWOkifl9aS Computer in the 
Office of the Directorate of Census OperatiOflsi 
Mañipur, Imphal.. 	 Applicants 

By Advocates Mr B.K. Sharma, Mr S. Sarma, 
Mr.U.K. Nair and.Ms.U. Das. 

- versus - 	

0 

The Union of India, represented by the 
• . 	Secretary to the Government of India, 

Ministry of Home Affairs, 
New Delhi. 
The Registrar .GeT[éral of India, 
New Delhi. . 
The Director of Census Operations, 
Manipur, Imphal. 

.4.The Assistant Director of Census Operationsi 
• 	Manipur, Imphal. 	 * 	 ......RespOfldeflts' 

By Advocaés Mr A. Deb Roy, Sr. C.G.S.C., 
Mr K.N. Choudhury, Mr I Chowdhury and Mr B.C. Das.. 

O.A.No.68/2002 

Shri Bimalananda Das, 
S/o Shri Amalananda Das, 
Resident of Village Mirza, 
P.S.- Palashbari, Kamrup, Assam. 
Shri Nagen Rabha, 

S/o Shri Bipin Rabha, 
Village- Shar Khari, P.O.- Loharaghati 

• 	 P.S. Palashbari, Kamrup, Assam. 
.Shri Arjun garuah, 
S/o Shri Arjun Baruah, 
P.O.,& Village- Arikuchi, 

	

Nalbari, Assam. 	 . 	. 	.....Applicants 

By Advocates Mr M. Chanda, Mrs N.D. Goswami 
and Mr G.N. Chakraborty. 

-versus- 

1 



I 

The Union of India, through the 
Secretary to the Government of India, 
.Ninisry of Home Affairs, New.Delhi. 
The Registrar General - of Census Operations, 

• 'New Delhi. 
Shri J.K. Banthia, 	' 
Registrar General of Census Operations, 
New Delhi. 
The Director Census Operatiàns, 
Assam, G.S. Road, Guwahati. 

5..,The Deputy Director of Census Operations, 
Assam, G.S. Road,. Guwahati.. 

6. Shri N.C. Sen, 
Deputy Director of Census Operations, 

	

Assam, G.S. Road, Guwahati. 	 ..... %Respondents 
H 	•- 	 By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
H 	 Mr K.N.Choudhury, Mr I. Chowdhury and Mr B.C. Das. 

O.A.-No.2/2002 
ShriBikul Chandra Hazarika, 
S/oLate Bhanashyam Hazarika, 
P.S. Kampur, District- Nagaon, Assam. 	.....Applicant 

H 	 ByAdvocátes Mr M. Pathak and - Mr D. Barua. 

versus - 

• 	1. The Union of India, through the 
Secretary to the Government of India, 
Miniàtry of Home Affaris, New Delhi. 
The Registrar of Census Operations, 
New Delhi. 
'The, Director of Census Operations, Assam, 

H 
 

G.S. Road, Guwahati. 
The State of Assam, represented through the 
Secretary to the Government of Assam, 
Personnel (B)., Dispur, Güwahati. 	......'Respondents. 

• By Advocates Mr A. Deb.Roy, Sr. C.G.S.C., 
1r.K.N.Choudhury, Mr; I. Chowdhury and Mr B.C. Das. 

O.A.No.69/2002 	••• 
Shri Tara Charan Kalita, 

• S/a;  Shri Samudra Kalita, 
Residentof Village No.ljiakur, 
P.0.-Kukurmara, District:.: Kamrup, Aàsain. 
By Kdvocates Mr M. Chanda, Mrs N.D. Goswami and 
Or G.,N. Chakraborty. 

versus 

The Union of -India, through the 
.Seretary to the Government of India, 
Ministry of Home Affairs, New Delhi. 
The Registrar General of Census Operations, 
New Delhi 

	

• 	 3.Shri J.K. Banthia, 
Registrar General of Census Operations, 
NéwDeihi. 

4. The Director of Cenàus Opeations, 
• 	Asáarn, .G.S. Road, Guwahati. 
5,. Thé'Deputy Director of Census Operations, 

Aasam. G.S. Road, Guwahati. 	 S  

	

• 	6. Shri N.C. Sen, 
Deputy Direct9r of Census Operations, 
Assam-, G.S. Räàd, Guwahati. . ......Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
Mr K.N. Chóudhury, Mr I. Chowdhury and Mr B.C. Das. 
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O.A.No.:70/2002 

1. Smt Ratrià' Bhattacharjee 
2. Shri Karuna Ram Das 

Working as Computer/Assistan, Compiler 
respectively in the Office, of the 
Director of Census Operations, 
Assam, Guwahati (since terminated). 	......Applicarts 

By Advocates Mr M. Pathak and MrD. Barua. 

- versus - 
. 	 . 	 . 

The Union of India, 
Through the Secretary to the 
Government of India, 

.,Min,istry of Home Affairs, 
'Net' Delhi. 
The. Registrar General. of India, 
New Delhi. 	' 
The Dirctor of Census Operations, 
Assam, 
G.S. Road, Guwahati. 
The Deputy Director of Census Operations, 
Asaam,. 
G.S. Road, Guwahati. 

5fThé Assistant Director of Census Operations, 
Assam, Guwahati. 	 . 	 ......Respondents, 

By Advocates Mr A. Deb Roy,' Sr. C.G.S.C., 
Mr. K.N Choudhury, Mr I. Chowdhury and Mr B.C. Das. 

 

- 	 I 

O.A.No.151/2002 

.Shri:.'indrajit Das, 
k S/o Late' Jitendra Lal Das, 

C/oMiss 1Chandana Das, 
Bishnupur, Guwahati 	 Applicant 

By.Advocates Mr M. Chanda, Mrs N.D. Goswami 
and Mr G.N. Chakraborty. 

• 

- versus - 

• .1. The Union of India, through the 
, sV Secretary to the Government of India, 

Ministry of Home Affairs, 
. 14 	New Delhi 

., 4 ....... The Registrar General of Census Operations, 
Delhi. 

3. The Director of Census Operations, 
'Assam,' 	' 

... G.S..Road, Guwahati. 
• 	4. The Deputy Director of Census Operations, 

3 .,,.• Assam, G.S. Road, Guwahati. 
• ' 	5. 	Shri N.C..Sen, 

piDeputy Director of Census Operations, .................... 
• 	Assam, G.S. Road, Guwahati. 

'6. The Assistant Director of Census Operations, 
Assam, Office of the Director of. Census OperationS 
Aam, 	G.S. 	Road, 	Guwahati. 	. 	'.....'.Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C.I 
r K'N. Choudhury, Mr I. Chowd.hury and Mr B.C. Das. 
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CHWDHURY. J. (v.c.) 

All these applications w;etakefl up together for 

conaide'atiofl, since it-involves commonalityboth infacts 

and law as well 

' 	The basic issue pertains to absorption of 

• retrenched Census employees of 1991. All the applicants 

were engaged during the Census Operations and they were 

retrenched when the Census Operation was over. 

The three applicants in O.A.No.62 of 2002 are 

working: as Computer in the Office of the Director of 

Census OperationSs Manipur. The three applicants knocked 

the doors of this Tribunal', for their absorption underthe 

• . respondents on commencement of 2001 Census. They preferred 

three separate applications before this Tribunal which 

were registered and. numbered as O.A.No.89 of 2000, O.A. 

No363 of 1999.. and O.A.No.51 of 2000. It was pleaded, that 

those O.A.s were disposed of by this Tribunal with the 

direçtiOfl on the respondents for appointment of the 
• 	 . 	

. 	 4,,: 

applicants against available vacancies The respondents 

submitted Review Applications and sought for review of the 

3udgment and Order of, the Tribunal. By order dated 

• 	 11.1.2001 all the Review Applications were dismissed. The 
.• 

responderts thereafter preferred Writ Petitions before the 

HighCourt assailing the order of the Tribunal. By a 

common Judgment and Order dated 7.6.2001 the High Court 

dismissed all the seven Writ Petitions. The full text of 

the operative part of the Judgment and Order dated 
- 	 . 

7.6.2001.......... 

41 
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7.6.2001 is reproduced' below: 

"While dismissing the writ petitions, we 
hereby direct the petitioners to carry out the 
directions given by the CAT within two weeks. 
However, we, as a matter of abundant caution, make 
it clear that the petitioners would offer the 
vacancies to the retren*chees  according to their 
length of service. A person with longer length of 
service in a particular category would be offered 
the job first and then' the other retrenchees in 
that order. After exhausting the retrenchees, if 
there are still more vacancies available, those may 
be filled by any other method provided under the 
Rules. These directions would be applicable to all 
the retrenchees irrespective of whether br not they 
were applicants before the CAT." 

4. 	By order dated 30.7.2001 .the three applicants in 

0.A..No.62/2002 were re-engaged as Compiler, they being the 

seriiormost retrenched employees of 1991 Census, subject to 

the following conditions: 

"1) Their re-engagement will not bestow upon them 
any right for regularisation in the posts in which 
they are appointed and in any other •posts and 

.. their services shall.be  terminated at any time 
without assigning any reason thereof; 

As the posts are created to attend to the 
additional work of Census of India 2001 and likely 
to be discontinued op or before 20.2.2002 their 
services 	shall 	stand 	terminated 	on 	the 
discontinuation/abolition of the temporary posts 
created for Census of India 2001 and the Govt. 
shall have no liability.thereafter. 

The re-engagement is given strictly as per 
. seniority as per the directions of the Hon'ble High 

Court in the aforesaid order against the avMJtb1e 
vacancies." ..... 

Being aggrieved by the action of the respondents for 

engaging them for. limited period instead of regularising 

them, the aplicants moved this Tribunal assailing the. 

legitimacy of the action of the respondents. 

5. ' 	In 0.A.No.68 of 2002 the three applicants were 

• . 	
engaged by the respondents in connection with the 1991 

Census work. They continued to work in the department and 

• 	 their èervices were terminated in December 1993. They 
$ 	 . 	 . 

• ' • 	 assailed the order of termination before the Tribunal in 

0.A.o.269 of 1993. The Tribunal by Judgment and Order dated : 

5.6.1998......... 

.4 



5.6.1998 dipósed df said 0.A. directing the respondents 

to act as per law enunciated by the Apex Court. in Union of 

India Vs. DineshChandra Saxena, reported in 1995 (29) ATC 

585.: The applicants made . repFesentat ion before . the 

authozzity. Failing to. get appropriate remedy: all the 

app1icants including appliqant Nos.i and 2 again moved the 

Tribu.nal. by filing 0.A.No.161 of 1999. By Judgment and 

Ordek. dated 16.2.2000 the Tribunal directed the 
4 

respondents to absorb the applicants in vacancies that 

would occur for .census operations of 2001. Similarly, t.he 

applicant.No.3 also preferred 0.A.No.76 of 2000 before the 

Tribunal, which as also isosed of on 25.2.2000 in 

similar fashion. The .resPFndentsl however, took steps for 

appointing person by transfer on deputation to fill up 

the posts available for. cesu of India 2001. At that 

stage,, the three app1icantsa1ongwith one Harish . Chandra 

Rakha. moved the Tribunal assailing the methodology of 

recruitment for filling up vacancies of the 2001 Qensus 

overlooking their case for absorption. The matte was 

finally disposed of byJudgthent and Order dated 6.2.2002 

in 0.'A.No,.142 of 2000. The Tribunal held that the case was. 

squarely covered by the decision of the Tribunal finally 

merged. in the decisionrendered by the Gauhati High Court 

in .;WP(C) Nos.2531/2001, 2532/2001, 2533/2001, 2534/2001, 

,535/.2001, 2536/2001 and 2537/2001 on 7.6.2001. By the 

impugned order dated 28 2 2002 the applicants' services 

were discontinued with effect from the afternoon of 

28.2.200. 	Hence 	the 	three applicants 	moved 	the 

O.A..No.68/2002 assailing the legitimacy of the order dated 

28.2.2002.  

0 

.1 

U 
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The other four 

O.A.No.69/2002, O.A.No.70/2002. and O.A.No.151/2002 are 

also factually similar. Therefore, further discussions on 

these cases are not made., . 

The respondents contestedthe case and submitted 

their wrilten statements. In the written statements the 

respondents pleaded that as per the order of the Tribunal, 

the applicants were ordered to be appointed against Census 

'related posts and they were appointed against Census 

posts only and their services were terminated as soon as 

the Census Operation was over. 

We have heard the learned counsel for the parties 

at length. After the decision rendered by the High Court 

in WP(C)Nos.2531, 2532, 2533, 2534, 235, 2536 and 2537 

of 2001 vide Judgment and Order dated 7.6.2001, the matter 

stood concluded. All the decisions rendered by the Central 

Administrative Tribunal got merged in the decision of the 

High Court. The High Court upheld the decision of the 

Central Administrative Tribunal and concurred with the 

reasoning adopted by the Tribunal. The matter did not end 

there. The High Court further directed the respondents to 

offer vacancies to the retrenchees according to length of 

service.'.The person with longer length of service in a 

• particular category was to be offered job first than 

other retrenchees. After exhausting the retrenchees, if 

inorevacáncies came to surface, the áuthoritie& were 

dir-ected to fill up the posts by other methodology 

provided by the Recruitment Rules. The High Court 

clarified that order and stated that the Judgment and 

,1, Order of the High Court dated 7.6.2001 would be applicable 



'I 	...., 	...' 	 •. 	: 8 	..:' 
0 	

to all the .r,etrendhees irrespective of whether or not they 

were.app1icánts before the Tribunal.. Retrenchees mean.; 

I persons who were retrenched in 1991 Census The Tribunal, 

• 	 more particularly the High Cout also referred to the 

decision rendered by the Supreme Court in Government of 

Tamil, Nadu and another Vs. G. . Mohamed Ammenudeen and 

others, reported in (1997) 7 SCC 499. As per the letter 

and spirit of this decision, the retrenchees were to be 

absorbed in terms Of, the direction issued by the High 

Court inconformity with the principles laid down in Md. 

Ammenudeen (Supra). In Dinesh Chandra Saxena (Supra),. ' 

on the fact situation the Supreme Court was not inclined' 

to issue a direction for framing any scheme for 

regularisation of those persons, more so since they were 

H 

	

	 engaged on contract basisfora limited period on a fixed 

pay. . Nevertheless, the Supreme Court', directed the 

0 
Directorate, of Censusl. Operations, Uttar •Pradesh to 

consider the retrenched employees for direct recriIment 

in-regular-posts in the Directorate of Census Operations, 

Uttar, Pradesh in the manner indicated in the judgment 

• Therafterthe Supreme Court had the occasion to deal with 

the matter in G. Mohamed Ammenudeen and others (Supra) in 

civil 'Appeal No.810. of 1998. The Supreme Court passed an 

• 	•. 	 . .• Interimorder on 11.3.1999 directing respondent authority 

• ' • to-framea scheme to absorb the respondents (in C.A.810/ 

1998) and other emplpyees who were retrenéhed and who were 

similarly placed. The Supreme"Court in the aforesaid order 

noted the peculiarity of service of the Census employees 

• 	 who 'were -  engaged for' a limLted duration and thereafter 

• 	 0 

•• 	they wereretrenchedon completion of the project, thereby 

1o&xtng both the employment and their position in the 

: queue in the employment exchange. The respondent authority 

• 	 • 	 • •. 	
0 	

• • was ...... ..... 

a 



was accordingly directed to work out a scheme for, their 

absorption.' The record of the práceedings of the Supreme 

Court dated 11.3.1999 in C.A.No.810/1998 was reported in 

2001 (9) SCC 750. Sequel to the order of the Supreme 

Court, the State of mmii Nadu. prepared a scheme and 

'submitied before the Supreme Court. The Government O.M. 

No.144 dated 11.8.1999 was brought to the notice of the 

Supreme Court, which reads as follows: 

1) 	Retrenched employees of the' Census 
Organisation in Tamil Nadu with not less tharY six 
months' service were placed in priority (iii) list 
under Group III for employment assistance through 
employment exchanges. 

ii.) 	A period of three years was ordered to be 
fxcluded in computing. their age for appointment 
through the Tamil Nadu Public Service Commission 
and the employment exchanges, provided they had 
rendered temporary serice of at least six months 
in the Census Organisation of this State. 

iii) 	The rule of reservation was to. be 
followed in making the appointment of retrenched 
census employees." 

The matter was finallydisposed of by the Supreme Court by 

Judgment and Order dated 28.9.1999. ((1999) 7 SCC 499). 

The" Supreme Court, on consideration of all the materials 

on record found that clauses' (i) and (ii) , of 

aforementioned 'O.M. would cause hardship and would not be 

workable and accordingly directed the State Government to 

delete these two conditions and ordered that all that may 

be insisted upon was that retrenched employees of Census 

Department could be placed in Group IV and the condition 

relating to the exclusion of three years from their age' 

was to be deleted. The matter again came up before the 

Supreme Court in Contempt Petition (C) No.103 of 2000 etc. 

(in CA N0.810/1998) in N. Palani Vs. Thiru A.P. Muthuswami 

and another, reported in (2001) 9 SCC 748. The'Supreme 

V\-')-- Court as' per order of the. Supreme Court isued 

' 	 ' 	 Notification ........ 
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I JTfl •. 
'I •. 	Notification to the fo.1owing effect vide GOMS No.144, 

/ 	
P&AR dated 11 8 1999 

All the rerenched employees of Census 
Organisation shall be placed in priority (iii) list 
under Group IV for employment assistance through 

.. ......................................employment exchanges for sponsoring againt the 
vacanc i e  arising in State Government, •loca,.b.çdies 
and public undertakings. . . 

The 	retrenched 	employees of Ceflsus 
• 	. 	. 	.. . ... 	0ganization shall be shall be exempted from the 

age-limit prescribed in the relevant Service. Rules 
. governing the posts •.in which they are to be 
* appointed. This concesssion shall apply .gnly t the 

	

• 	 . 	........ ..retrenched employees of 1991 Census." 

* 	. .. 	 The Supreme Court found that clause (a) was not justified, 

by asking that ex-employees were to be sponsored again by 

employment exchanges and that condition would not be in 

conformity with the order of the Supreme Cburt. The 

*Supréme. Court accordingly directed that the proper course 

would be to consider their cases as retrenched employees 

in a separate category and work out a scheme to fit them 

againat appropriate posts It may be mentioned that all 

the aforesaid cases relate to appointment made by .  the 

State Governments for the purpose of assistig and 

conducting the census and in that context the Supreme 

Court directed the State Government 

9e 	Admittedly, the applicants in these applications 

were engaged by the respondents alone The directions were 

*.**issd,forabsorptionof the retrenched employees. We find 

no justification for giving any narrow, constricted, rabid 

and abtruse restrictions to the judgment of the court The 

* • . respondents sought to mean as if • the directions were 

confined for vacancies of Census Operation of 2001 

Whatever misgivings could have been there was cleared 

by the decision of the High Court in WP(C) Nos 2531, 2532, 

2533, 2534, 2535, 2536 and 2537 of 2001 The High Court 

referred to the decision of G. Mohamed Arnenudeen and 

others (Supra) and directed to offer vacancies to 

retrenchees 

* 
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• 	retrenchees according to their length of service and 

only after' 'exhausting retrenchees if there were still 

vacancies available those could be filled as per the 

Recruitment Rules. Appointment by Recruitment Rules itself 

• means regular appointment and 'not appointment by way of 

stop-gap arrangement. The contention of the respondents' 

that the claim of the applicants was to be confined to the 

Censusposts alone and therefore, the judgment was not 

meant to be used for regular absorption, in our view is 

an ultra-technical attitude. In this connection it would 

be appropriate to recall the observation of Bose, J. in 

State ofU.P. Vs. Mohd. Nooh, reported in 1958 SCR 595 

(613 and 614), where he observed 

.. .............
Justice should, in my opinion 

be administered in our courts in a common sense 
liberal way and be broad-based on human values 
rather than on narrow and restricted considerations 
hedged round ..with hair-splitting technicali 
ities ............. . • uS 

/ 

The High Court direction was not confined only to 

the applicant, but to all retrenched Gmployees 

irrespective of whether they were applicants before the 

Tribunal or not. The order was made for absorption of the 

Cens.us retrenchéd employees in the light of the judgment 

rendered bythe Apex Court in Mohamed Ammenudeen (Supra). 

As stated earlier the decision Ot cne 'j'riouna.i, wa 

subject to judicial review under Article 226. The 

respondents went for such judicial review before the High 

Court and judgment was rendered by the High Court at the 

instance of the' respondents. The Judgment and Order 

rendered by the Tribunal 	merged with the deciion of 

the High Court alone and is subsisting and operative and 

therefore capable of enforcement. The Constitution Bench 

in Collector of Customs, 	Calcutta Vs. 	East 	India 

Commercial Co. LtcL reported in (1963): 2 SCR 563 (568) 

made......... 
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made the following obseiwatiofl 

The question therefore turns on whether the 
order •of the original authority becomes merged in 
the order of the appellate authority even where the 
appellate authoritY.. metely dismisses the appeal 
without any modifiCat.i0n *  0f the order of. the 
original authoritY. itia obvious that, when an 
appeal is made, the appellate authority can o one d  

namelY,. W. it may reverse the of the three things,  order under appéal, (ii) it may modify that. order, 
•and (iii)...it may merely dismiss the appeal and thus 

confirm the order without any modifiCati0 It is 
not disputed that in the first two cases where the 
order of the original authoitY is either reversed 
or modified it is the order of the'l.aPPellate 

	

• 	' 'authoritY. which. is the operative order, and if the 

: 	14'igh Court has .flO .jurisdicti9fl to issue, a writ to the appellate authority it cannot issue a writ to 
• :the original authority. The question therefore is 

	

• 	;whether •there is •any differenCe between these two 
cases and the third case where the appellate 

	

• , 	, àuthorjt' dismisses the appeal and thus confirms 

the.order of 	e:
origifla'l authoritY•It seems to us 

• 	• . that . on principle it is diffiCUlt to draw a distinction between the first t wo kinds of orders 
• passed by teh appellate authority and the third 
• kind of orderPa'EadbY it. In all these three cases 

" 

	

	
after the appellate authority has disposed of the 
appeali the operative order is the order of the 

•appel1ate authoritY whether it has reversed the 
•original,orderofm0d3 it or confirmed it. In 
lawe the appellate order as an appellate order of 
reversal or:piodificatio" 

TheSupreme Court interpreted the aforesaid case, in the 

light of Sections 96, 100 and 115 of the Civil procedure 

Code, 1908. The Doctrine of Merger is applicable in the 

base, of a decision rendered by a Tribunal resolved by the 

decisIon of the superior court.. powers of adjudiCati0n 

ordinarily vested in courts are now being exercised under 

• • S.S. 	Rathore Vs. 	St.ate of M.P.s 
	reported 	in 	(1989) 	4 	

SCC 

582, 	
it was,, in fact held that there was no justification 

for bringing any distinction between Courts and Tribunals 

with regard to the principle of merger. 	- 

p 
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12. '  In view of thea clear pronouncement by the Tribunal 

and subaóquently upheld by the High Court we asked Mr K.N. 

Choudhury, learned counsel for the respondents as to 

whether the matter could be resolved by the authority. Mr 

K.N. Choudhury in course of 'hearing placed before us a 

communication sent by Deputy Registrar General of India, 

vide, Memo dated ' 15.7.2002. The full text of the 

commu'ication is reproduced below: 

"I am directed to refer to your letter 
No.DC0(E)175/2000/5782 dated 5.7.2002 and to say 
that the following concessions are already 
available to those employees who were temporarily 

• engaged purely on ad-hoc and temporary basis 
against the short term posts created in connection 

• with the Census and whose services were terminated 
after abolishing the temporary posts. 

As per the judgement of the Hon'ble Supreme 
Court of India, dated 24.02.1995 in Civil 
Appeal No.73,169 of 1991 Union of India & 
Ors. Versus Dinesh Kumar Saxena & Ors. the 
retrenched Census. employees are entitled to 
be considered along with general candidates 
for appointments in any regular vacancies if.  

• such employees are otherwise qualified and. 
eligible for the posts. For this purpose the 
length of temporary service of such 
employees in the Census department shall be 

• 	: 	considered for relaxing the age for such 
appointment. 

In terms of the order dated 7th  June., 	2001 
passed by the Hon'ble High Court, Guwahati 

•  in Writ petition No.2531/2001 to 2537/2001, 
the retrenched' Census employees are entitled 
to be temporarily' re-engaged against the 
vacant temporary posts created in connection 

• '-  with Census, 2001 in the order of their 
seniority i.e. a person with longer length 
of service in a particular category would be 
offered 'the job first and then the other 
retrenchees in that order. 

It is also submitted' .that the applicants to 
the aforementioned OAs can not be regularized 
against the regular vacancies' in view of the 
following as per' the advice from Deptt. of 
Personnel & Tra'ining:- 

1. Recruitment to the regular posts is made in 
accordance with the Recruitment Rules which 

• •. are framed 'under Article 309 of the 
Constitution of India. The recruitment 
rules' for' regular appointment can not be 

• 	
• 	 dispensed......... 

'4 
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... 
dispensed with for regularising the persons 
engaged for short-term work. Any relaxation 
would 	have- 	far-reaching 	adverse 

• . '•  implications in several Ministries/Depart-
ments under the Government and in other 
parts of the country... 

Appointment to the regular posts is made 
through the presribed' channels 5viz'. Staff 

	

* . . 	Selection Commission. Further, presently 
..,  recruitment tothe regular vacant posts can 

not be done without obtaining clearance 
from-the Screening Committee of the concern- - 

• 	. 	ed Ministry. Besides this, 	the other 

	

' 	formalities mt he direct recruitnient 
procedure are also to be compliedwith viz. 

• following:the post-based roster,'etc. 

Government 'policy, 	is 	to 	right-size 
manpower It would not be proper to provide 

• 	 ' 	
regular jobs without work. 	- 

Regularization of the short-term employees 
bypassing the. recruitment rules- and Staff 
Selection 	Commission, 	etc. 	would 	be 
violation- of Art. 16 of the Constitution.. 

In view of the above, circumstances, it will not 
- be'possible tbappoint directly the applicants of 
the above mentioned O.A.s in regular vacancies. You 
may accordingly apprise the position to the HOn'ble 
•Tribunal through the concerned Govt. counsel." 

-It seems the authority decided to re-wtite- the 

judgmen• .of the Tribunal merged with the decision of the - 

HighCourt. In our view the respondents acted in-a., most 

illegal fashion in..attemping to:sit.overthejud.gment of the 

Tribunal.that merged.with the judgment of the High C,.ourt. 

	

• . 	' herepondents acted.. 1 .çontumaciously in its bi-d to 

circumvent 	the 	judicial 	decisions. 	Seemingly, 	the - 

respondents acted ., to .. stonewall a judicial decision 

obdurately contrary to the scheme of the Constitution and 

the. spirit of.the Rule of Law. The administration is not 

to 8it, in an appeal against a judicial order nor should it 
• 	 - 	 ' 	 . 

attempt to emnd  or revise a judicial decision 	The 

functional utility of the Constitutional edifice is needed 

-- •, - 	. 	be.ensured and.pot to. bedowngraded. The High court 

- orderin clear terms observed-that only after exhausting 
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the retrenchees, if there are still more vacancies 

available, those may be filled by any other method 

provided under the Rules. Rules mean Recruitment Rules. A 

judicial decision given by a competent court was not meant 

to be flouted in thLsfa5hiOT1. 

14. 	A Government and for that matter the public 

officials under the Indian Constitution arenot above Law. 

A Government is not the Government of men, but of law. The 

maxim "The King can do no wrong" is anathema to the 

Constitutional Scheme. There is equality before the Law 

j
.  and equal protection of laws. The Government and the 

public authorities are subject to jurisdiction of Courts 

and Tribunals. They are not immunefrom the ordinary legal 

process. 

15... 	The Indian Parliament. enacted the Administrative 

Tribunals Act, 185 to provide.for the adjudication or 

trial by. Administrative Tribunals of disputes and 

complaints with respect to recruitment and conditions of 

service of persons appointed to public services and posts 

• 	
• 	

in connection with the affairs of the Union or of any 

State. The decision of the Tribunal is final and binding 

• subjct to judicial review by the higher constitutional 

courts. To permit the Executive to review or to reverse 

such decision would amount to interference with the 

• exercise of judicial function. It would amount to 

subjecting the decision of the Tribunal and Court to the 

scrutiny of the Executive which does not countenance with 

the scheme of independence of the judiciary and rule of 

law. The Executive is to obey the judicial decision. The 

Judgments and Orders of the Tribunal in these cases were 

L__~ 	upheld by the High Court and the same attained finality. 

'P 

.4 

I H 	•. 	 • 	 .. 
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16. 	When the High Court had passed an order which 

attained finality, question of obtaining clearance from 

the': Screening Committee of the concerned Ministry or 

dispensation and/or 'approbaçi.on from the concerned 

Ministry do not arise. 

The plea raised' .by the respondents to avert the 

deciàion of the court is incompatible and anthithetic •to 

rule of, law. The plea of administrative expediency will 

not provide lee way on the authority to bye pass the 

de1siOn 'of the cornptent court. Needless to state that 

those'who rouse the 'hornet'.a nest should not complain of 

bé'ing'stun'g as was observed by O.'Chi,nnappa Reddy J. in B. 

Prabhakár Rao and Ors. Vs. State of And,hra Pradesh and 

Others'.'1985 (Supp) 5CC 432. In this context it would be 

apt, to recall the statement of Lord Dennin.g M.R. in 

Brdbury Vs. London ' Borough of Enfield (1967) 3 All 

England 'Report 434:' 

• 	.• 	: 	has' been suggested by the chief education 
'':officer that, 'if 'an injunction 'is granted chaos 

will supervene. All, the arrangements have been made 
for 'th,e next term, the'teachers appointed to the 
new comprehensive 'shcools, the pupils allotted 

• ": T' •' 	their places and so forth. It would be next -to 
• 	impossible, 	he 	says, 	to 	reverse 	all 	the 

complete chaos and damage arrangements without 	 to 
teachers, pupils and public. I must say tis : if a 
local authority does not fulfil the requirements of 

• ' ' the law, this Court will see that it does fulfil 
'them. It will not listen readily to suggestions of 
"chaos". The department of education and the 

• ' ' " council are subject 'to the rule of law and must 
comply with'it, just like be obeyed; but .1 do not 
think that chaos will, result. The evidence 
convinces me , that the ' "chaos" is much 
overstated.... I see no reason why the position 

that the eiaht schools 

• 	 ' -' 

8flOU.LU 	U 

" 	

• retain their previous character until the statutory 

requirements are 	fulfilled 	I 	can 	well see 	that 

• 	 ' 	 ' 	 • 	 - 	 • 	 ' 

- 	 •, 
• ' • there may be a, considerable upset 	for a 

people, 	but think it far more important 
number of 
to uphold 

• 	the rule of law ............ 
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if ,the authority acts incongruously in disregarding 

the direction of the court law is not debilitated and the 

court will not be unnerved in compelling the authority to 

abide by the law upholding the. rule of law is no less 

important. 

For all the reasons stated above we set aside the 

/ 

• 	orders dated 28.2.2002 passed by the respondents in the 

above 0.A.s and direct the concerned authorit' to take 

appropriate measure to absorb the applicants including the 

other retrenched employees as per the direction of the. 

High Court expeditiously and preferably within four months 

from the date of receipt of the order. 

20. 	The applications are accordingly allowed. The 

respondents are ordered to pay cost of Rs.1000/- (Rupees 

one thousand only) each to the applicants. 

&VVICE cH*1%AN 
Sd, PIEIaZj 

• 	 • 	 .. 	• 

- 	------• 	 -• -----. 	
I 	 * 	 •-*-.- *- 

- ni 	- 	 - 	ii____. 	- 
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- 
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GUWAHATI BENCH 

(An 

BETWEEt 

.bat ion under Section 19 ol the Adniin istrative Tribunals Act, 

I 	 19S5) 

QA.  N, o   6t  ~7 " /2 0 Q  2 

3. 

Shri Bima....enanda Des 

Son of 'pj Amalanende Des 

Resident of village hirza 

P . S. Pelashbari 

Distr ict- Kamrup Assem 

Shri Nagen Ra.bha, 

Son of 	bri. 	bipri 	Reohe 

Village Shar Khari 

P.O. Loheraghat 

P . S. iat:ari 

Dist Kariiru p 

Sri Arlun  Eruah. 

Son of Sr:i Ar5un  Barueh 

P . O. Viii. At.... .ikuchi 

(:)istri,ct 	Nil barb 

As sam 

' 

1. 1. ~. . .., .App1icants 

'AND 

c 
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Union of India 

Throuc.h the Secretary to the 

(:;)ernrnerit of India, Ministry 

of F'ome Affai r- s. 

.'t4e.v 1.)el hi 

Registrar General of Census Operations, 

2/A, Men Singh Road. 

New fe 1 hi. 

Sri LKBanthla 

Registrar General of Census Operations. 

2/A, Man Singh Road, 

New Del hi 

cFi rector of Census Operations 

Assam • C S Road 

Cu wa hat 1. 

Deputy Director of Census Operations 

Assam, GS. Road, 

Cu we hat i 

Sri N.CSen, 

Ce puty Director of Census Operations 

Assam • C S Road 

(? u we hat i 

I. Respondents 

1:EiA I LS Or APPL 1 CATION 

PartcuIerS of orders aainst which Lius ernucat ion is 

fhis application is made against the impugned order of ormination 

of the applicants from service issued by the Deputy Di rector of 

çeri sus Operation vide letter dated 25.2 2002, .1 n total viola Lioni 

:f Judgment and CrOrr dated 6.2. :2002 passed in 0. A No. 142/2000 a 

j end p ray i ti for di recti on upon the responden Ls •to absorb the 

Ik 

4. 

0 
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applicants in service on regular basis in terms of the direction 

passed in o 	1,,42 of 2000 and also for a further direction to the 

responden be to al I ow the appljcaritt o continue in service ti 11 

the process of requ icr absorption is completed, 

Jurisdiction 

:'ft1e application declare that this app! ication is within the 

3urisiction of the Hon bie Tribunal, 

Limitation. 

The application further declare that this application is filed 

&it hin the prescribed period of 1 imitation as per Adrnin istrati. vs 

I riburials Act, 1985.. 

40 1 Facts of the Case 

4,i 	That the applicants are citizens of India and as such the: they are 

entitled to all the rights and privileges as guaranteed under the 

Constitution. 

4. 	The applicants pray for permission to move this app! ican t , olntly 

in a single application under Section 4(5) 	(a) of the Central 

dmin ist rat i vs Tribunal (Procedure.) Rules 1985 as the reliefs 

sought for 	in is appl icatiori by the applicant are .common 

therefore they pray for granting leave to approach the Hon ble 

[1 ribunal 	by a common application. 

4. 	That the fact of the case. traces 'pack to the year 1993 when the 

17plicants along with others were appointed to various posts under 
the disposal of the Respcn den be No.3. The appl can t No ,1. 

kl'i 	Des (Graduate in rrts) was appointed as Lor Division 

A.Irk (For short L.DC) 	,e,f. 3.61993. the applicant. No,2. Nag .  

Rabha (a graduate in rts)Ifjas appointed to the rxst of 

omputer (Compi ler/data en try) .e.f ,3 .6 93 and the applicant: No. 

Shri Ar.1 un Bariah (a graduate in Arts :t A'a.s appointed to the pb 

__ 



of Computer, it is stated herein that these appointments were ma e .  

or temporary and adhc:c basis in connection with 199.1 Census work.  

Tha t t he app 1 Loan t having been so appointed, continued to work in 

dep r tment under the disposal of Respondent No 3 But on 

:2.1993, the then Respondent No 3 issued a letter whereby the 

rv:ices of the appi I can te stood terminated w .e. 1. 31.12.93 The 

alicant thereupon along with others challenged the said order 

dted 21.12.93 in O.A No, 29,'93 before this Hon bi a Tribinal, The 

bi a Tribunal after a threadbare con siderat;ion of the matter 

disposed of the Originaj, Application vids order dated 5,6 98 

h ding that there ,as no reason to interfere with the order dated 

2412.93 and the same co 	 ol uld not be quashed therefore flowing the 

. Jqment of the Hon bie Supreme Court in Union of India Vs. Dinesh 

KtJ ar Saxeria reported In (1995) 2 ATC 583. The Tribunal however 

he. d that the respondents No, 3 won id take action to appoint the 

applicant in an :v regu icr vacancy which might arise in near future 

the applicant were of herwise qualified and eligible for those 

p'ts and in that event the applicants might individl.)al ly approach 

repondents No3. 

Th t the applicants beg to eta to that thereafter they approached 

th:L respondents repeatedly for their eberoptiori against the 

cv ilabie existinqvacancies in terms of the ,ludqment and order 

5.6 199. However finding no favourable response from the 

refpondents all the three app ;L icants approached the Hon ble 

Tir,hunal again through 0. (. 	No 	161 of 1999 and 76 cf 2000 

tively praying for a further di. rection to the responderi ts to 

4 	tborb them aainst the regular \'acancles, The Origi nd 

lication No. 161/99 was disposed of on 16 .:2.2000 and the 0. 

76/2000 was disposed of on 23. 2.2000 on 25.2 2000 by this 

bie Tribunal. in both the cases the Hon ble Tribunal Sol...owing 

udqmen t of the Apex Court in the case of Government of 

i lri adu and cnot her Vs . 0 . Md. Ammenuddin and Ore. Reported in 

9(7) 5CC 499 directed the respc....dents to absorb the applicants 

4 4 

4,5 

cj 
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in vaancies which will be ocurred for Census Operation of 2000 

in suitable posts for which the applicants are entit Led to absorb 

the 5udqrnent of the Apex Oourt. The cppi icantc. 

imm cdi ate ly the reef ter on receipt of the 5 udgmer t and order dated 

16 2.2000 and 25.2.. 2000 referred to above submi tte.d 

representations enclosing copies of the 5udgment and orders to the 

<:ompetent authority for immediate implemeri tation of the same. it 

.Js stated that the application is hu rriediy drafted and the 

ippl :icanta could not produce the copy of the representations which 

along with the judgment and orders dated 16.2.2000 and 23.2.2000. 

However,, the applicants undertake to submit the copy of the same 

is required before the Hon bie Tribunal. it is stated that in the 

said representations of the applicaits they prayed for their 

absorption in terms of the judgment and orders mentioned above and 

the applicants were under the leg i t:i mate expectation that l:hei r 

cases would be considered favourably against the exis tirig 

acanc as which have occurred during the year for 2002 Census in 

terms of the direction passed by the Apex Court as uei 1 as by thi 

Hon bie Tribunal. 

4 
	That most surprisingly the: respondents particularly the then Shin 

MR Das, Director, Census Operation issam, Guwahati issued the 

impugn ed ci rcu jar bearing letter tie. DCO o: : 50/99/2172 dated 

23/24,. 2.2000 where in he was prgposed to fill up all the posts on 

deputation basis which occu rred i ri cann act ion with 2001 Census 

with a male f ida in ten tion to avoid the imp lementati on of the. 

di rectieri passed by this Hon ble: tribunal in C) (, No. 161/2000. In 

ot;her words it can rightly has said that in depriving the. 

leg i'ti mate claim of the app I ican ts for appoin tmentto t;he sa. I d 

posts Sri N P. Des L recto r -  Census Ope ration 	ssem Quwahat.i 

issued the impugned ci, rcu icr dated 23/24.2.2000 with a proposal to 

fill up all the posts particuiar:t y the post of Ccmpute r Lower 

ri vision Clerk., Assistant Compiler • Peon • Proof Reader which were 

sanctioned spec if i cal ly in con ne.ctian with 2001 Lerisus. In such 

compelling circuntances • the applicants against approached this 
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Hon bi e T ribuna I through Or :i.gina:i application No, .1.42/:2000 (Sr I 

?d,melanari da oas & Ore ) cha 1 lengi rig the inipugried ci rcu icr d.ted 

23/24/212000 arid aleo prayed for a direction f 	regular isation of 

'servicee of the applicants against the available e,<is ting 

1vacanc'ies , The sci d Original Appi ice tion No 142/2001 'ias du lv 

4::on 'tested by the respondents and on hearing both 'the parties the 

'Iribunal was pleased to dispose of the Original 

ppiicat1on with the dire'tiofl to offer the vacancies to the 

ret ren ched empi oyees according to their length of service in a 

particular category and after exhausting the retrenched employees 

'if there are still more vacancies are available, then those may be 

Lf ii] ed up as provided under the rules. 

Copy of'the :i udqment and 	dated 6.2 2002 passed in 0. . 

142/2000 i san n exed as Annexu re- i 

4 J7 That it is stated that 'following an interim order dated 852000 

I passed i ri 0, . 142/2000 the appl icen te were adjusted against the 

vacancies of ssi stant compi le.r/ Cornputor. However, it was alleged 

ri the appo in tmen '1: order that the &ppO in tmen t is rnadc In 

c::onnection with 2001 Census Oper'ations It is relevant to men Lion 

here that ihe post of (ssistari t Compiler is a permanent 

sanctioned post in the estebl i.shrrien L of Director ,  , Census 

Operations. ssarn. Moreover • there were in as much as 9 sanctioned 

posts of Compu'tor also available in the establ ishmont of Director, 

Census Operations, cssem which would be cvi dent from the letter 

bearing No 6C0 (C) 45 /75/ PT ,.I/4454 dated 9th tpril ,, 2001, 

therefore there was no diff icu it on the part of the respondents 

to accommodate the a:pl :i car' ts against those regular vacancies in 

'terms oi'Lhe :'j u dcjme:nt arid order dated 6 2.2002. It is i -eleven t 'to 

rmteri'tiori here that during the pendency of the O.A. 142/2000 the 

services of the appi i cart ta were 'terminated cri the alleged ground 

of discori tin jet ion of sanc't: ion Ho'.e.ver.., by virtue of an interim 

order passed in M:i ec. Petit ion, the applicants were at lowe:J to 

continue in service. However after disposal of the Original 
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pp1 ication No. 142/2000 on 6.2.2002 the appi icants expected there 

services would be rêgularised against the permanent vaancies 

available with the'. respondents. 

Copy of the letter dated 9.4.2001 showing the quarterly 

vacancy position as on 31.3.2001 is annexed as Aniexure2. 

That most surprisingly, the respondents vide impugned order issued 

nder letter Nos. DCO(E)50/99/Pt, 1/2033., DCO(E)50/99/Pt.I/2019, 

DCO(E)5a/99/pt, 1/2026. dated 28.2.2002 terminating the service of 

the applicants with effect from 1..3..2001 on the alleged ground of 

discontinuation of sanction of the post:s. It is further stated in 

the aforesaid impugned orders that :tI.e  case for further 

continuation in service of the applicant in terms of thhrder 

6.2.2002 passed in O. A . No, 142/2000 has been considered but due 

to discontinuation of sanction of higher posts and consequent 

reversion of the incumbents to the posi: the applicants could not 

be accommodated and therefore their services have been 

discontinued with effct from the afternoon of 28.2.2002. This 

decision of the respondents is highly arbitrary and the same has 

been passed without application of mind and also without looking 

into thedirection passed by the fonble Tribunal in O. A . 142/2000 

on 6.2.2002. It is quite clear from the judgment and order dated 

6.3,2002 that the direction was given by this Honibl'e Tribunal to 

the respondents to reqularise the services of he applicants in 

the existing suitable regular vacancies, As such the direction of 

the Honi'ble Tribunal is misunderstood and the same appears to have 

been wrongly implemented by the respondents. The cases of the 

present, applicants has no bearing with the discantinution of 

sanction of temporary posts created for the purpose of2001 

census. As such the termination of the services of the applicants 

'from service on 'the pretext that sanction has been discontinued 

'for 2001 census is contrary to the order/direction contained in 

the judgment and order of the Horible Tribunal dated 6,2.2002. As 

such the impugned orders dated 28.2.2002 are liable to be set 

1 aside and quashed. 

ç~ 

Al 
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Copy of the impugned ordars dated 28. 2.2.002 are 

anne><ed as Annexure-3 series,. 

4. 9 Khati it is ste ted that the present respondents have : led up 

certain temporary posts of Compu tor Ass i.stant Comp I er 

DC. etc. on deputation basis from State Fed which ''ere al isged 

to have been created/san ot.. :1. oned for 2001 census and 'i4h ich te re 

t;i roul ated vide ci rcu 1cr No. DCC(C) 50/99/21 	dated 23124 .2 .2000, 

but the servIces of those deputationists has been allowed to 

continue till date and no order of repatriation has been passed on 

the plea of discontinuation of sanction. As such the action of the 

respondents EUC highly arbitrary, unfair and illegal and t:he 

impugned orders of termination are liable to set aside and 

:) as hed 

4.10 That it is eta ted that a simil an case is Pending before ....;his 

Hon hl e Tribunal which is registered 0..(..62 of 2002 (Smt. U. 

& Ors, ye, U0. I. & Ors ),In the sei::::F case the Hnnb1e 

fribunal was pleased to protect t 	right of 	simli any 

bitUated applicants who apprehended termination from serv:i ce by 

passing an appr opr Ia Le interim order on 26.2.2002.1. in the instant 

se the appLicants are similarly situated therefore Hon bi e 

ribunal he pleased to protect the valuable right and interest of 

he applicants by 'ay of granting an in terim order staving the 

pe ration of the impugned order dated 28.2.2002.  

A copy of the order of the Hon'ble Tribunal referred 

o above is annexed as Annexure-4, 

4.11 That your applicants beg to state that in terms of the circular 

Gated 14.22001 issued by the Registrar General India, the 

applicants are also entitled to be absorbed on regular basis 

"gainst the long term vacancies. 

A copy of circular dated 14.2.2001 is annexed as nnexur5 

4 .12  Yiatthi s appi i cat ion is made hone f ide and for the cause of 

:j' st ice, 

4P¼ 
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5.1 For that the impugnea' oraer or rerm1riaT.ior1 i 	ei 	 I 

total volaton of the Hon ble Ti 	Order dated 6.2 20O2 

passed in 0 	. No 142/2000, 

5.21 For that the cases of the appl icants has not been considered by 

epondnt fn rcgu1r:a1 ioti of 	'r ce in 	it 	t tFi 

•::fi rection passed by the Hn ble Tribunal in its udgmeni: and order 

dated 6. 22002 in 0. A. No, 182/2000. 

5 	For that di scon tin uat ioh of sanction f ot, 2001 census has no 

relevancy in the instant case of the appi lant6 	at ter the 

:udqment and order,  dated 6 2 2002. referred to above. 

For,  'that: the appi icant:s have acquired a valuable right to regular 

appoin tmerit on priori ty basis under the respondents against; the 

existing vacancies in to nine of the 5 udgmen t. arid order of the 

Hon ble Tribunal referred to above, 

5.5 For that permanent suitabi vacancies of Assistant comp il er, 

Computor (noi.j redesignated as Compiler) Data Entry Operator. 

LD ,C etc. are lying vacant in the regular establishment in the 

office of the Director • Census Operations, Assaru, b,'hich would be 

evident f rorn letter dated 9th April 2001, ks such the appl ican t:s 

are en t:i t:led to be abso .... bed in their service. 

s: d For that • the respondents part icu lar ly respon den t No.5, Deputy 

Director • acted arbitrarily an d i I legally in not considering the 

case of the applicants for requ larisation n services In spIte flf 

the direction contined in the judgment and order,  of the Hon'ble 

Tribunal on 6,. 2.2002 in 0. A. No ,..L42. of 2002, 



-."--, 
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5 , 7 For that the app). icants could easily be accommodated aqrins.t the 

available regular vacant posts and there is no reasonable 

impediment on the part of the respondents in doing so. 

5.8 For that the impi....igned order dated 28,2,2002 have been I alleged to 

have Passed after consideration of the cases of the applicants in 

terms of the order dated 6.2.2002 is not correct and the impugned 

order has been issied in a very clever manner to avoId the 

trip iementat I an of the order dated 6,2 .2002. passed in 0. . No. 

42/2.000 

.5 9 For that the applicants are an t:i tied to be absorbed on regular 

Las is in terms of circular dated 14.2.2001 acairist the long term 

vacancies issued by the F.qistrar General of Ind,a. New DelhL 

5.10 For that other similarly 51 'td employees recruited on 

deputation basis from the 'Japartmeri L Sted fed absolutely for 2001 

can sue opera:ions, Assent has been r'etainad in spr?ic'e even aT' tar 

expiry of sanction, as such the action of the respondents 

Lerminatng the services of 'the app). icant in spi to of the 

di rect ion of f he Hon b le Tn burt al for raqu I an sat ion of their 

services passed in 0 A. No. 14:2/2000 dated 6.2.2002 is violative 

of article 14 of the constitution. 

Details of Remedies Exhausted 

The appi ican te s tated the t they have no other alternative arid 

other off icacious reiTledy than to prefer this application before 

the Hon 'ble Tribunal. 

Matter no previously 'filed or pending tii'th any other Cou rt/'I r.ibunal 

'The appl ican t further declare that they have ea - lier 1' fled 0 

i"4os .. 269/93 161/99 , 16/200C' and 142/2000 and a. 11 the 0. A .s were 

disposed of ','i th a direction to consider '1: he claim of the 

appi icarits on priority basis b'...tt their cases have not been 

- 	 '. 
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:i Con1dd They further declare that no writ petition or suit 

regarding the matter in respect of which this application hrs been 

1made is pending before any Court or Tribunal 

$ 	.eiiefe sought for 

Under the facts and ci. rcut'nis'Lancas of the Case. • the applicants pray 

fcthe following reliefs 

t t=n=I:1 
tl L  

OCO (E: ) 50/99/pt. 1/2019, 000(E )50/99/Pt i/2o2, dated 28. :22002 

1 ((nnexture" 3 series) be set as:ide and quashed, 

8 2 T at the resporiden te be directed to regularise. or' absorb the 

applicants in service against the existing long terms/permanent 

available permanent vacancies of Compu ten • Lower Division Ciei k, 

ssistan't: Conripiler, Data Entry Operato, Proof Reader etc. in 

terms of the Juldgment and order dated 6 .2 2002 passed in 0. 

Nos. 142/2000, 

8.31 That the respondents be di rected to allow the appi,icr.nts to 

con t'i n ue in service ti 11 the process of regular abso rpt ion is 

completed. 

13,41 Costs of the Appi ication 

ny ct her relief or reliefs to which the applicants are anti Lied 

unde rthe facts and circumstances of the case as deemed fit and. 

proper by the Hon bie Tribunal 

Interim Relief craved for 

Thatthe Hon 'ble Tribunal 	be pleased to 	stay 	the 

oper- ation of the impugned orders issued under 

Nos 0(,',:0 (E) 50/99./Pt:. i/:2033 ., 	DCO ( E) 50/99/Pt:. 1/2019, 

e 	(LK- 	LQ 

i 	L 
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Cxo (E :)So/99./Pi: I,/2o2 dated 2E 2 2002 (cnnextu r 	series) be 
stayed till disposal of this application 	and ftjrtter be pleased 

to direct the respondents to allow the applicants to continue in 

service till disposal oft; his app). ication, 

19.2 Any other re lie ft to u'hi oh the applicants are entitled to under 

the facts and r' roumstance's, stated in paragraph 4 of this 

appi .icat ion 

This application has been filed through advocate. 

Particulars of the 

I.P.O. No. 

Date of Issue 	
1•%. 

.1:ssued f ram 	G P .0 	Cuahatj 

ayahle at 	P.O. Guahati 

List of enciosur as 	As stat:ed on the Index, 

N 

IC) 

2. 

tL 



VERIFICATION 

Shri E3irnaiananda Des, 	Son of Sri rnisnanda 	aged 

eout 34 years, 	resident of vi liege Mirza, P O Mirza • P. 3. 	Palashbari, 

Distrct Kern rup ,, 	ssarn one of the appi icants in the instant application 

diiy authorized by the other applicants to yen f:v  the statements made In 

t;is eppl ice tibn and to sign this ver f ication (ccordiriiy 1. declare 

that the ste ternents made in paraqr;ph 1 to 4 and 6 to 1:2 are true to my 

In owl edge and those rriade in paragraph 5 are true to My legal advice 

which I belie,e to be true. I have not suppressed any material fact. 

H (nd I sign 	this 	'er if ication on this the 	L 	day of 

March, 2002 

Sigriatu re 



i4 
AL)-m-vqis'ritATTVE TRj!uNA1,. OUILTj 	F;UCH. 

Origihal Application No.142 of 2000. 

	

Date of Order : This the 6th Day 	brary.2O02, 

The Hon'ble Mr, stice 
• 	. 	

The Honble Mr K.K.Shartna, Administrative 	twe 

Bimalananda Das 	 • 
2. Shri Harish Chandra 1abha (8inoè expired) 	. • 	• 	3.. Shri Nagen Rabha and 

 4. Shri Ar.jun Baruah 	 . 
. App11ants. 

By Advocate S/sri .Lsarkar and M.Chanda. 

- Versus 
• . 
	.1. Union of Xhdja • 	•: 	through the Secretary to the 

Goverent of India, 
Ministry of Hctne Af.airs, 
New Delhi. 

2. Registrar 	 ensus.  • 	. 	
2/?, Man Singh Road1 	 :1 r 	\NeW Delhi, 

4& " birector of CensiA3 pperations, 
Q.s Road, L.j 	. 	 Guwahati. 

4 Sirj ?'f.R.Das, , 	
Director of Censu..eratjons • 	

- 	Ass, G.S.ROâ 

'Respondents : 	
bRo 	Sr.C.G.S.C. •• 

• 	 • 	•• 

,• - 	 .• 	 •• 

CHOHURY J.(V.c) 	
•.• 	 ;. 	 • 

In this applictj 	the app.j cant 	 Others 
assailed the Circu1r bearihg No.00()s0/99/2 dte. 

23/24.2.2000 (flnexure_3) In a d d ItI n they also sough€ 
for a direction Upon the 

P-r --,pondentg to appojjt the ± H 	 8Ppllcanta in th 	
ot

e eXj3 	avaflabe 	
of Computer • Lower Div isio Cletk,

Assistant CoMpIler. Prooj Reade etc ... in 	
Jent ad order dated.6.95 and 

25 .2,200Q in 	
161/99 and 76/2000 1ePec.e1y. 

CCflLd. .2 
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t 

Furthv::L tht 	licants also pr'y''d for quashing the 	- 

impuqned letter No. DCO(E)/285/o 3/pt 	dated 21.2.2001 
and itt 	NO. L)CO( )/ 285 /93 /pt.IiI/2497_98 dated 21.2.2001 

issued by the Director of Census Operation Assam. 	.' 

2. 	The 4 app1c ants who were engaged by the resporden' 
in 1993, the.appljcant 4O.1 as 	, applicant No.2,.3 and 4 

LC putercomp11er/data ent"y). The applicant No.2 Sri, 

Faris}i Chandra Rabha who died during the pendency .f the 

prcceedjng. Appointment of these persons were made on 

ad hoc basIs In conflectIon with 1991 Census Work. It was 
pointed out that they continued' to work '?' the department 

and their services were terminated in Decerijber 1993. The 

/app1Icants assailed the order of 
termination before this 

Tribunai by fillncj 0.A.269/93. The said aPplica,tion was 
disposed of by the Tribunal on 5,6.98 directing the 

respondents to act In accordance with the. decjàjon 

rendered by the Supreme Court in TJno'n:of, India vs. 

Dinesh Chndra Saxena, 1995 (29) ATC 585. The applicant 
made representation bøfore the auti'iorj•ty. ,FaIling to get 

appropriate remedy the applicants agal movedthe Tribunal 

by filing o.A.161/99. By order dated 16.2.2000 the 

/ Tribunal directed the respondents to. absorb the applicants 

/ In vacncjes that buld occur for census Operations of 

/ 2000 In suItable poats.for which the applicants were 

e ntlt led * In anotho r s Itni lar application fJ.led by one 

of the applicant Sri Ajun Baruah,' O.A.? 6/2000 which, 

was also d1spoed of..cn 25.2.2000 in -the similar manner 
. 	 I,' 	

, 
	 .,. 

In the me an tIme the: respondents authority took scxie 

measure i(r appointing persons by transter on deputation, 

• 	 to fill up the pots aval lable for census of India 2001.. 

At that staçje the applicants moved this Tr1bal assailing.... 

contd..3 

0 	 •••, 	 -• 

•0 	 _. 	 . 	 • •000_ 	 •0_ 	 ,_• 	•_0 • 



1 th fllCt) io104y of 	
for  

Of 2000 	 i11ing Up the .VaCa1e ceflsU8 by Overlooking the
app11cts absot 

for such posts by way of this applictj' At thattage * 	

an intej order wa Paed 'by the Trjbuia.1 for 
the 	

of th APP11cants dJur;'t 	
in the co 	operatj00 

 The said Oer was not 	
order interim for COfltjnuaflce o the appli 

	
in service after the 

Census wrk Was Over. Ifl 
tj8 	

in subst0 the 
sought for directn 	

r' absorpt0 in the light of the 
earlier directj0 	 '• 

3 . 

The respdent5 authority seriously contested the 
case and SUb(njtted j5 	

The'respofldet 
jtj al wrj 

also Ubjttd an id
e 	

in the 
Trjhunai today Opposj the c1a of ,reu1ar apoinet 
of 

PPlicantS 

 these applicants 	
cording to the respondents these 

were eng 	
purely on ad hoc mease in 

liance with the direct0 of the Trjbunai. They 
Were eng 	

to flu Up 
the Vacancy of 2001 census and therefore 

app1.jcq do not have any rit 
to contInue beyond 2,2.2O0O. 

:4 	
have given Our anxjojs 

COflSjderat10 
to the 

matter. In our view this matter is 
also square covered 

by the decj5j00 
of the Tribunal finaliy rnerd In the rendered 

by the Cauthati Hi 	
Court in P(c) Non. 

	

- — 	 - 	
-. 2531/2001, 2532/2001 

2536/2001 and 253 7/2ooj on 7 . 6 .2OOi. The High Court in 
the 8foresAid 

jUd.nt clarjfidhe orders of th TrIbUnal 

and dirt.j the' authoritj5 to djf(r the vacancies to th N 	

etreflcheeth according tothe,jr 
legth of servIce.Aton 

	

with longer length Cf service 	 ptjCu1arct 
Would egory 

ored the job first and thea the other retrenchees 
In that order. After exhausting the retrenches if there 

cOntd. . 

* 	 . 
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S  

are still r'c'r 	vanc1es available, 	those may be till€d 

by any othcr ri tic,1 provided uflder the rules 
I 	

I 
5 	In vi€w ot th 	ato -esaid direction we dispose 

ot -this. application diretthg the respondents to consider 

thp:;C.'ase of theseappliL.n 1ts also in the light or the 

c.sJor 	rcidCred ythe Cauhati High Court in the af ore- 

•. 	i 	..rVflt.ic)ne Vrjt. pei't1on.  

The 	pp1icitiion stands disposed Ot. There 8haLl 

hover 	b 	no oh to costs 

/VICE L 

5d/NL'W[h 	crnj 

•1 . 	
•.'V 	. 

S 	 . 

pg II. 

ly 

4 	 // 	I 

\\ 

5 - . 

,S 
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GOVERNMENT OF INDIA 
Tb 

MINISTRY OF HOME AFAIRs/GRISHA:,MANTRALAyA 
_____ 	 ____ 	

.•.; 

OFFICEOFTHEDIRECTOROFCENSUSOPER)\TIONS,ASSAr '. 

t 	t ft 	c4I[l, 	iii- 781007 

G.S.ROAD,ULUBARI 1 .GUWAHATI-71OO7  
* 

• 	. .. 	
.. 	

rTr.[:t 	::' 

:Dted,GuwahatI 9tI1tApiil/2001 
S 	 •.• 	

.... ... 

To 	 S  • 	. 
S 	 • 	 . 

• 	.'.. 	• 	 ... 

The floqls'Lrar (Ionor01: India, 
2/A Man3lhqh .'fload 
Now Delhi — 110011 • 	- . 

• 	 . 	 .. 	 - 

: 	•. 	 . 	. 
• 	

12 2 1 Quirtorly return of s t a f f position 

s on 31 .3.2001 • 	..• 

Sir 

• 	

i 

	

S 	 . . 

• 	 . 	
:. 

- 	 I have th horioui to onc1 hotewtththQ qurtorlY 
zeturnMfldincJ 31 .3.2001 on .staf 'sttength ..

iii tho enclosed 
proforina in respect of thLs directorate for favcur 'f your 
necessary action, 

S. 	 : 	 • 	 • 	- 

Jnclo: As above, 	
a 	Yours fai.thfully 

C;3  

	

.. 
.• ( BA.RUA 	.) 

A5311 • DIRECTOR F CENSUS OpEftTIoN 
-- 	

wzUWAHATI. 

4L r i 	a..  
LiZ-iL 	 - 

A-dv 	. - 	 ... 	 . 	 •,•. 
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No.DCO(E)5O/99/Pt.I/- 
GOVERNMENT OF INDIA 

MINIS'lRY OF HOME AFFAIkS ' 

OFFICE OF TI IE DIREC'i'OR OF CENSUS OPERATIONS, ASSAM 
G.S. ROAD, ULUBARI, GUWAHATI - 791 . 001 

• • 1)acd(uwaiaj, the 28"  .Fcb.,02. 

	

ORDER 	 . 

In compliane with the. Hon'ble Tribunal's &der. dated 8.5.2000 in OA o.142/2000, Shri 
BimalanandaI3as wasppointed as Assistant Corpiler in the office oftheDCO., Assam, Guwahati against 
a resultant vacancy ca.iscd dueto promotion of an incumbent against tleurcly temporary post created in 

the higher grade for Census of India, 2001 upto 28.2.2001. His service wa discontithidw.e.f. 1.3.2001 

following discontinuation of sanction of the above higher post. Howevr,..Shri BialáidaDas has sinc' 
been continuing in this Directdràtc as per stay order granted by the HonWe.Tribunal ii'J4P No.67/01 dated 

27.2.01. 0  •. — 
: 

As per further direction from the l-lon'He Tribunal in OA No142/2000date4.2.2002 to consider 
the case of Shri Bimalananda Das iji the light of the dircctioii given by, the Hn'bIeHigh Court in Writ 
petitions No.WP© 2531/01 to 2537/01, the undersigned consdcred hi ascior fiirth.continuation of his 
service but could not accommodate him in tho post due to discbntiniiation of sahctioof higher post and 

consequent reversion of the incumbents to the post: . 

Hence, the servijes of Shri Bimälananda Das, Asstt. Compilec. stnc1s disjontinued w.e.f. the 

afternoon of28.2.20Q2. 	 • 	 . 	 .. 

.................• 	. 

V . 	 . 

.H:. 	..(C,SEN) 
Deputy bifector of Census Operations, 

I 	Assain, Guwahati. 

Memo No.DCO(E)50/99IPt.l /pi .3 -/' .3 7 	Dated 2.2..2002 	. 

Copyto: 	 . 	 . 	 . 

I. 	The Registrar General, India 	. 	 V ..  . ..
: 

2/A, Mansingh Road 	 , 	:• 	 ... 	V. .. 
New Delhi - 1100(1 for favour of information.. 	 .. 

The Pay & Acco!.mts officer (Census),  
A.G.C.W & M Building 

 

I.P. Estate, New Delhi— 110002. 	. 	 . 	 .•.. . 

T1eDDC 0/ADC6 	 ..: ,. 	. 	. 	 • . 

The 0111cc Supdt:.(Esti. & AccUs.) 

Shri Ilimalananda Das; Ast1. Compiler. 

,1cii 	/13  

• 	(N.C.l.) 

i)eptIIy l)irc tur of ,  ( ensus 

S 



U 
No.DCOI(E)/50I99tPt 

GOVERNMENT OF INDIA 
MINISTRY OF HOME AFFAIRS 

0FFIC1. 01' ii IE 1)1 RECTOR OF CENSUS OPERATIONS, ASSAM, 
G.S. ROAD, UL,UBARI, GUWAHAT! - 781 007. 

Dated Guwahati, the 28 11  Feb.,02. 

	

ORDER 
	

I 

In comphance with the Hon'ble Tribunal's order dated 8.5.2000 in OAN0.142/2000 Shri Nagcn 
Rabha was appointed as Computor (flow designated as Compiler) in the offjce of the DCO., Assam, 
Guwahati against the temporary posts created for Census of India 2001 upto 28.2.2001. His services was 
discontinued w.e.f. 1.3.2001 following discontinuation of sanction of some posts of Computor. However, 
Shri Nagen Rabha is continuing in this Directorate as per, stay ordr granted by the Hon'ble Tribunal in MP 

No.67/01 dated 27.2.2001. 

As per further direction from the Honourable Central Administrative Tribunal in OA No.142/2000 
dated 6.2.2002 to consider the case of Shri Nagen Rabha in the light of the direction given by the Hon'ble 
Gauhati High Court in writ petitions No.WP©253 1/01 to WP©2537/0 I ,the undersigned considered his case 
for fttrther continuation in the service but could not accommodate him in the post due to discontinuation of 
sanction for some more posts of Computor vide ORGI's letter No.1 1020/1/99-Ad.1I dated 18.2.2002. 

Hence, services of Shri Nagen Rabha as Computor stands discontinued with the discontinuation of 

the sanction of the post w.e.f. the afternoon of 28.2.2002. 

(N.C.SEN) 
Deputy Director of Census Operations, 

/ 	
Assam, Guwahati. 

Memo No.DCO(E)50/99/PLI/ 2 O20 ? 	 Dated 28.12002. 

Copy to: 
The Registrar General, India 
2/A, Mansingh Road 
New Delhi- I 10011 

The Pay & Accounts Officer(Census) 
A.G.C.W & M Building 
New Delhi - 110002. 

'TheDC0(DDO).  

The Office Supdt. ( A/C & EstL). 

Shri Nagen Rabha. Counpulor. 	 . 	 . 	
' .. 

Deputy 
Assam. Guwahati. 
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No,DCOI(E)/50I99IPt.1I 
GOVERN MENT OF INDIA 

MINIS'I'RY OF lIOME AFFAIRS 
OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, ASSAM,, 

G.S. RQAD, ULUBARI, GUWAHATI — 781 007 

Dated Guwahati, the 28th Feb.,02. 

ORDER 

In compliance with the Hon'ble TribuI's order dated 8.5.2000 in OA No.14212000 Shri Arjun 

Baruah was appointed as Computor (now designated as Compiler) in the office of the DCO., Assarn, 
Guwahati against the tempora ppsts created for Census of India 2001upto 28.2.2001. Ws seices s 

• 

	

	discontinued w.e.f. 1.12001 following discontiniation of sanction of some posts of Computor. However, 
Shri Arjun Baruah is continuing in thisDirectorate as per stay order granted by theHon'ble Tribunal in MP 

No.67/01 dated 27.2.2001. 

As per further direction from ihe Honourable Central Administrative Tribunal in OANoJ42/2000 
dated 6.2.2002 to cdnsider the case of Shri, Arjun Baruah in the light of the direction given by thefl11e 
Gauhati High Court in writ petitions Nô.WP©253 1/01 to WP02537/0 I ,the undersigned considered his case 
for further continuation in the service but could not accommodate him in the post due to discontinuation of 
sanction for some more posts ofComputor vide ORGI's letter No.1 1020/1/99-Ad.11 dated 18.2.2002. 

Hence, services of Shri Arjun Baruah as Computor stands discontinued with the discontinuation 
• of the sanction of the post w.e.f. the afternoon of 28.2.2002. 

/1 

Memo No.DCO(E)50199/Pt.I/ 	1 1- 
Copy to: 

I. The Registrar General, India 
2/A, Mansingh Road 
New Dclhi-llOOI 1 

(N.C.SEN) 
Deputy Director of Census Operations, 

Assam, Guwahati. 
Dated 28.2.2002. 

The Pay & Accounts Oflicer(Ccnsus) 
A.G.C.W & M Building 
New Delhi - 110002. 

The DDCO (DDO). 	
- a 

The Offlce Supdt. ( A/C & Esit.). 
Shri Arjun Baruah, Coniputor. 

C ,Vo6.b fositk 

Deputy Di rector of Census Operations. 
Assam. Guwahati. 
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CENrR.:ADNNISTFPTIVE TRIBUNAL: GUWAHATI BENCH, 

Mt GUVvJ-TI; 

L 1' 	ORDER SHEET 
• 	Org inal No. 	-JzL 

Misc..ietitjon No.  
Conten'pt Petition No. 
Review Application No.____ 

p ii cant ( s) 
 

-- 
Respondent()  

Mvocate for. ppiicant() j,  

kvocate f o r Respondent(s)  

- 	 - 	 -•, - •1Notes of the Registry 	Date 	ORDER OF THE TRIBUNAL 
- 

---- 	26.2.02 ' 	 Heard fir. B.K.Sharma, learned Sr. 

counsel for the applicants. 

I/E&/c 	 Theapp1icaton is admitted. Call 

I 1
C 	 : for the records. 

Ii;- 	 issue notice to show cause as to 

, why the interjm?norder.as prayed for iShall 
t. not be graned,'. Returnable by tuo weeks. 

In the meantime, Respondents are d1ected 

not to outhe applicants from services till 

the return4Te date. 

/ .VV 	
List on 15,32002 for order. 

- 	:• 

sa/iaa .(jdmn) .......• •..... •.. 	• 	 - 	 - 

• 	\ ,f 
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• 	 By Fn/Spccd Post 

;+ 	flJ NLIND 	
1 2011 /4/7000-Ad 

IfCdT 
3uvTuuMI;Nz ui INIIA 

OFFICE 	THE 	 GENERAL, INDI/t 

S\ 	 1, insinhocij 

\1  V~14~~To, 
Al]. DCO5, 

Sub ject : Filling U 	the post. sanctioned .fb 	Census of 

India-2001 

Sir, 

I am dizectedto say that a numbe?Tt9—he been 

sanctioned for Cenuo'f India-201. These posts are recired 

to be filled .n.as'e1y as pss1ble. As ybu are .aware,al]. the 
Group ''C' poLs7sanc'tionecl for the abbve Census "and the 

vacancies caused',i-GrouP 'C' and 'D' categories - due to 

promotion in higter grades are to be filled by BCOs and the 
posts coming unde' Goup 'IY and 'B' are tO befi]1edhy th1s' 

•  office. You areieqestd to ensure that the posts aVailable 

for Census of Inia- 2001 in Group 'C' and tDt. ae  filled 

in only eithr j,y.promotion. or on deputaticn basis 
- 

in 
--'-' 	 -• 

accordance with the provisions of Recrui.tment, Rules. 	Direct 	4 

recruitment from open market is not tobe tñade in any case for 

against above mentioned posts is enclosed, which may be used 

with suitable need based modifictiOfl5. 	 - 	 S  

If some of the officials appointed against Census of - 

India - 
2001 posts have to be regular'ised' later, on 

availability of' long-term vacancies due 'to .'.retirement etc, 
separate orders for their regularisation must be issued.  

- 	 • 0 • 	 '' 	 ' S 

- 	 -' 

. , 	 So far as Group '13' posts are concerned you are;  

requested to send by 25th rebruary'2000 the A C R. dossiers for-. 
last 5 years, vigilance clearance and seniority list pf. the'', 	 -' 

feeder gra1es of each caLcgoy of GLoup '13' posts to eiib1e uc 

	

to process the cases for their promotions; Where. eligible 	• 

persons are not aailab1e 	or promotion agaipst Grau' 'B'  

posts, action'*'to - fill i' the 'post on deputation i' be 

lnitiL'ted by the. directorate 	1tion taken in this regard be 	..- 

coniinunJciLe1 to OnCI 

All posts, to be Idled in by deputation may be 
advertised in leading newspa 'i  - s -;and Employment News, through 

DAVP, in addition to circuia.y1  to•,Gvt. of India and Sta'te':ovt. 

	

offices etc. 	 • 	 -•... -. 	 - • • 	 • 	 • 	 - 

	

' S 	 - 	 ••, 	 .5 	
•' 

	

.• • 	 • 	
• 	 r-: .. 	 ,•• 

- 	 -''- 	 • 	 . 	 -. 

	

. / - 	
- )t2 •_z• 	

Yours faithfu11,  
- 

(M R. Sin)  

Under Secretary to the Govt of India 
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OA No 68/2002 	o 

Shri Bimalananda Das.& Others --------Petitioner 

Vs 

Union of India & Others -------------- Respondents 

IN THE MATTER OF 

Written statement submitted by the Respondents; 

mary oDiection: 

The O.A. is hit by principle of promissory estoppels. Once the 

ants have accepted job, in terms of orders dt. 03.10.2000, they 

estopped' from challenging the same. The order No. 

E)285/93/Pt.II/10956 dated 03.10.2000' is annexed as 

(ure-R/1. I 

Preliminary Submissions: 

1) 	Census is conducted in the country after every ten years under 

the (ii.ensus Act of 1948 under the directions of the Registrar
.  General 

1~& C?nsus Commissioner of India For the purpose of conducting 

Cenus, Directorates have been established in each State/Union 

N 



it is 

1971  

th ( 

2 

y with permanent staff to carry out the normal function of these 

)rates. During the preparatory stage of every census, the 

e of work increases to a great extent for which some additional 

are sanctioned for a very temporary period to cope with the 

)nal work generated during the period of census. After the peak 

is over, the sanctions for these posts are discontinued and the 

es of temporary staff are disengaged. This practice is being 

ued since 1971 census. Therefore, the process of engagement, 

jagement and disengagement of additional manpower for 

s operations is not new thing in the census organization, rather 

regular and inescapable phenomenon in each census since 

It is submitted that it is not appropriate to draw parallel lbetween 

nsus Directorates and other organisations either State Govt. or 

ii Govt. considering the nature and volume of work being 

med. 

trriI 

dire 

vlu 

Pull 

acdi 

pri( 

sérv 
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As per directions of the Hon'ble Tribunal in its judgments 

16.2.2000 and 25.2.2000 passed in O.A. 161/99 and 76/2000, 

etitioners were to be absorbed only against the temporary posts 

ed for Census Operation - 2001. Subsequently, the applicants 

fi I 
	

an O.A. No. 142/2000 jointly seeking appointment in the then 

ing vacancies in terms of the judgments of the Hon'ble Tribunal 

in As No. 161/99 and 76/2000. In the interim order of Hon'ble 

T inal dated 8.5.2000 passed in this OA No.142/2000, the Hon'ble 

Jnal directed as follows: - 



" ...In view of this I am of the opinion that while the 

concerned authorities may go ahead in calling the prospective 

candidates on deputation as per Annexxure-3 circular dated 

23.24.2.2000, they shall also consider and adjust the present 4 

applicants as directed vide order dated 1 6.2.2000 and 

25.2.2000. The benefits of these order would be restricted only 

to the present 4 applicants who are agitating their cases. It is 

made clear that this direction shall not apply to other similarly 

situated persons who have not agitated their rights before the 

Tribunal. It is further ordered that adjustment/absorption of 

the applicants in pursuance of the order passed today will not 

confer any right on the applicants to further continue their 

services after the census operation is over unless their claims 

are considered on merits as highlighted in the O.A. List on 

29.5.2000forfurther order." 

A copy of the judgement of Hon'ble Tribunal dated 8.52000 in 

OA Fo. 142/2000 is annexed as Annexure-R/2. 

The applicants were re-engaged w.e.f. 3.10.2000 as per the 

said order of the Hon'ble tribunal against purely temporary 

created for census 2001. As observed by the Hon'ble Tribunal 

in thè above said re-engagement order, it was specifically mentioned 11 , 

that 111these appointments have been made against the purely 

te&iprary posts sanctioned for Census of lndia-2001 and their 

apcntment shall not bestow upon them any right for ,  future 

cntii 1 uation in their service after census operation 2001 is over. 



H 	4 	
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When the order of the Honble Tribunal was to absorb the 

oners against Census Operation posts and they were engaged 

ist census posts only as directed by the Hon'ble Tribunal, their 

sérvices are bound to be terminated along with abolition of census 

postk In view of the law laid down by the Hon'ble Supreme Court in 

Unioh of India & Ors. - Vs - Harish Balkrishan Mahajan, 1997(1) P. 50 

(CSLJ), Jawaharlal Nehru Krishi Vishwa Vidyalaya, Jabalpur, M.P. 

s Bal Kishan Soni & Ors. 1997(2) P. 175 (SCSLJ) and Committee 

o anagement, Arya Nagar Inter College, Arya Nagar, Kanpur 

throigh its Manager & Anr. - Vs - Sree Kumar Tiwary & Anr. 1997(2) 

Pii8 (SCSLJ), the applicants can not be regularized and once the 

post lis abolished, the applicants can not be continued. 

The O.A. 142/2000 has now been finally disposed of by the 

Hn'ble Tribunal vide order dated 06.02.2002 directing as under: 

"i.. In our view this mater is also squarely covered by the 

decision of the Tribunal finally merged in the decision 

rendered by the Gauhati High Court in WF(C) Nos. 

253112001, 253212001, 253312001 253412001 5, 253512001,  

253612001 and 253712001 on 7.6.2001. The High Court in the 

aforesaid judgement clarified the orders of the Tribunal and 

directed the authorities to offer the vacancies to the 

retrenchees according to their length of service. A person 

with longer length of service in a particular category would be 

offered the job first and the other retrenchees in that order. 
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After exhausting the retrenchees, if there are still more 

vacancies available, these may be filled by any other method 

provided under the rules. In view of the aforesaid direction 

we dispose of this application directing the respondents to 

consider the case of these applicants also in the light of the 

decision rendered by the Gauhati High Court in the 

aforementioned Writ Petitions..." 

It is submitted that the cited order dated 7.6.2001 passed by the 

Hn1bIe High Court is in respect of the census posts only and 

aperdingly the order dated 6.2.2002 passed by the Hon'ble Tribunal 

lallr disposing of OA No. 142/2000 is also in respect of the census 

pst. The applicants therefore can not seek any relief on the 

stergth of these orders in respect of the regular posts as sought in 
ri 
L! 

5 	The applicants are seeking absorption against regular posts. It 

is submitted that there are no regular vacancies of 

Computor/Compiler or L.D.C. to absorb the petitioners. Further the 

aipcintment to regular post of Computor (now Compiler) rs made 

throjgh 100% promotion failing which by deputation and failing both 

bi direct recruitment in accordance with the recruitment rules framed 

uñdr article 309 of the Constitution of India. In case of appointment 

to tf post of Computor, direct recruitment shall be resorted to only 

exhausting first two modes i.e. promotion and deputation in 

dance with the provisions contained in the recruitment rules. In 

of post of LDC, appointment is made by direct recruitment 



no 

'4 troigh Staff Selection Commission. The applicants can not be 

appointed against these posts avoiding selection through Staff 

SHction Commission. The applicants cannot be regularized/ 

appinted against regular posts through back door in deviation of the 

rcritment rules framed under article 309 of the constitution. 

Hpvver, in view of the order of the Hon'ble Tribunal as and when 

ocàsion will arise to report any vacancy to SSC for direct 

rcriitment, the department will write to Staff Selection Commission 

act as per law laid down in the case of G. Ameenuddin by Hon'ble 

Spieme Court as also as per the order of this Hon'ble Tribunal. The 

rsibndents crave the leave of this Hon'ble Tribunal to refer to the 

dci!ion of Hon'ble Apex Court in 1992 SCC(L&C) P. 805 1996 (2) 

Sçp9'T P. 316 State of Haryana & others V/s Piara Singh & others 

199 (4) Supreme Court Cases 118. 

6), 	That it is respectfully submitted that in the DOPT's instructions 

datec1 23k' July, 2001, it is clearly provided that no appointment can 

be nade on ad-hoc basis by direct recruitment from open market. It 

is also pertinent to submit here that in aforementioned letter, it is 

futh.r provided that if in an exceptional case (e.g. in the case if 

opertional organization), it is inescapable to resort to ad-hoc 

apntment by direct recruitment, prior concurrence of DOPT 

(Estblishment D Section) may be obtained by giving full and 

cOmplete justification for the same. It is submitted that in the present 

cse under the compelling circumstance and under the threat of 

contmpt, the petitioner was given ad-hoc job by the Directorate of 

Cenus Operations, Assam, without prior concurrence of DOPT., 
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'.. 
fferfore the appointment of the petitioner was contrary to rules and 

irtdictions on subject and is irregular. In view of the law laid down by 

the Flon'ble Supreme Court of India in the case of Ashwani Kumar & 

°'r- Vs - State of Bihar & Ors. (page 281), the initial appointment of 

th ,e petitioner being contrary to law, there is no question of their 

rguarization. The relevant portion of the judgement is extracted 

"As we have seen earlier when the initial appointment by Dr. 

Ma/lick so far as these daily wagers were concerned were 

illegal there was no question of regularizing such employees 

and no right accrued to them as they were not confirmed on 

available regular vacancies under the scheme. It passes 

one's comprehension as to how against 2500 sanctioned 

vacancies confirmation could have been given to 6000 

employees. The whole exercise remained in the realm of an 

unauthorized adventure. Nothing could come out of nothing. 

Ex nihilo nihil fit. Zero multiplied by zero remained zero. 

Consequently no sustenance can be drawn by the appellants 

from these confirmation orders issued to them by Dr. Mallick 

on the basis of the directions issued by the concerned 

authorities at the relevant time. It would amount to 

regularization of back door entries which were vitiated from 

the very inception. It is not possible to agree with the 

contention of learned counsel for appellants that the 

vacancies of the scheme had nothing to do with regular posts. 

Whether they are posts or vacancies they must be backed up 
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by budgetary provisions so as to be included within the 

permissible infrastructure of the scheme. Any posting which is 

dehors the budgetary grant and on a non-existing vacancy 

would be outside the sanctioned scheme and would remain 

totally unauthorized. No right would accrue to the incumbent 

of such an imaginary or shadow vacancy." 

PáraMse 

1.1 	That with regard to the statement made in para I of the OA, the 

Rspondents beg to state that in compliance with the Hon'ble 

Tribunal's order dated 8.5.2000 in OA No.142/2000, out of the four 

applicants, the three applicants were appointed against purely 

temprary posts of Computor (now Compiler) sanctioned for 2001 

Census and one applicant was appointed in a temporary resultant 

vcarcy of Asstt. Compiler occurred temporarily due to promotion of 

incur': bent to the higher post sanctioned for 2001 Census. Eleven 

tentrary posts of Compiler were sanctioned w.e.f. 1.2.2000 to 

28.2,2001 and only 8(eight) posts of Compiler were extended for a 

further period of one year upto 28.2.2002. On discontinuation of three 

pqsts of Compiler w.e.f. 28.2.2001 as a result of review of the work 

lod of 2001 census, the services of applicants were terminated w.e.f. 

28.2, 001. 

The applicants then filed an MP No. 67/01 before the Hon'ble 

Trbu.nal and the Hon'ble Tribunal granted stay vide order dated 

27f .2.O1 and hence they were continuing in their services on the 
11 



sre'gth of stay order till 28.2.2002. The Hon'ble Tribunal, however, 

iisdosed of the OA No.142/2000 dated 6.2.2002 with a direction to 

espondents to consider the case of these applicants also in the 

of the decision rendered by the Gauhati High Court in the WP(C) 

531/01 to No.2537/01 dated 7.6.01, which was in respect of the 

cenus posts and not the regular posts. The workload of 2001 

Cnus is being reviewed from time to time from the 1progress 

rpd-ts. The Govt. of India, 0/0 the Registrar General, India, on 

furtIer review, abolished 6(six) posts of Compiler in DCO, Assam on 

ccmpletion of 2001 Census work on expiry of the term of sanction on 

2k22OO2. 

The respondents have considered the directions of the Hon'ble 

T 
	

nal in its order dated 6.2.2002 in OA No.142/2000, but could not 

ue the three applicants re-engaged in the post of Compiler due 

)lition of census posts in which they were accommodated. As 

Shri Bimalananda Das, who was appointed against the post 

Compiler fallen vacant temporarily, could not be 

nmodated in the post as he cannot continue in the post as per 

irection of the Hon'ble Tribunal read with Hon'ble Gauhati High 

s order dated 7.6.2001 as he never served in the post of Asstt. 

C 
	

ler during 1991 Census. 

2. 	That with regard to the statement made in para 2 to 4.2 of the 

respondents beg to offer no comments. 
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That with regard to the statement made in para 4.3 & 4.4 of the 

the respondents beg to state that the following applicants were 

inted on adhoc basis against the purely temporary posts 

ioned for 1991 Census after gethng exemption from the SSC for 

fi I 
	

such short-term vacancies. 

- SIJ Name Post in which appointed Date 
No of 

_________________ termination 
- 

ji ~ From 
___________  

To 

- U - Shri Bimalananda L.D.C. 31.12.93 31.12.93 
Das 4.6.93 

- 

2 2  
- Shri Nagen Rabha Computor 311293 311293 

4.6.93  

- 3. - Shri Arjun Baruah Computor 
4.6.93 31.12.93 31.12.93 

cruitment to the regular posts in Group 'C' is done through 

lection Commission (SSC) only. Regular appointment to the 

inot be done by the respondent without sponsorship from 

discontinuation of the sanction of these temporary posts 

in connection with 1991 Census, the services of the applicant 

rminäted w.e.f. 31.12.93. The applicants alongwith others 

filed an OA No.269/93 before the Hon'ble Tribunal and the 

Tribunal disposed of the OA No.269/93 on 5.6.98 directing 

s J 
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the rspondents to act in accordance with the decision of the Hon'ble 

Sipreme Court in UOI & Ors. VS-Dinesh Kr. Sexena in (1995) 29 

ATC 585. In this case the direction of the Hon'ble Supreme Court was 

to, cnsider the retrenched Census employees "for appointments in 

ary ,egular vacancies which may arise in the DCO and which can 

be filIed by direct recruitment, if such employees are otherwise 

qdalied and eligible for these posts". The Hon'ble Supreme Court 

furthr directed that "the appellants and/or the SSC may also 

cónsLer giving weightage to the previous service rendered by such 

efnpIoyees in the Census Department and their past service record in 

the Census department for the purpose of this selection to the regular 

pcst. The Hon'ble Court also observed that "the retrenched Census 

eri'oyees will, however, have a right to be considered only if they 

fUfiall other norms laid down in connection with the posts in question 

uiiidr the Recruitment rules and/or in other departmental 

rgul1ations/circuIars in that behalf." It is submitted that as and when 

réguar vacancies will be available, the applicants shall also be 

cn1idered alongwith other candidates through the Staff Selection 

Conirnission as per law laid down by Hon'ble Supreme Court in the 

c3se of Govt. of Tamil Nadu Vs. G. Ammenuddin and others. 

H A copy of the order of Tribunal dated 5.6.98 in OA No. 269/93 is 

anxed as Annexure-R/3. 

4. That with regard to the statement made in para 4.5 of the OA, the 

resppndents beg to state that the applicants were informed about the 

fatul position after considering their representation dated 25.6.98 
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this office letter No. DCO(E) 34/98/9780 dated 21.9.98 annexed 

nexureR/4. But the applicants did not respond to any 

sement made by SSC for filling up regular vacancies for DCO, 

It is also relevant to state here that during the year 2000, the 

ment sanctioned a few temporary posts to attend to the 

al work of 2001 census to this Directorate w.e.f. .1.2.2000 to 

2822001 with a direction to fill up the posts either by promotion or by 

deputation only. It was specifically instructed that direct recruitment 

fr'rnopen market is not to be made in any case for these temporary 

cnUs posts. The above facts have also been brought to the notice 

of thim Hon'ble Tribunal by filing a Review Application No.5/2000 and 

1/2000 on the judgement and order passed in OA No.161/99 dated 

16.22000 and OA No.76/2000 dated 16.2.2000 and 25.2.2000 
1. 

repctively. As per direction of the Hon'ble Tribunal passed in O.A. 

161I9 and 76/2000, the petitioners were to be absorbed only against 

thfz temporary posts created for Census Operation - 2001. 

Sb4quently, the applicants filed a O.A. No. 142/2000 jointly seeking 

apo'intment in the then existing vacancies in terms of the 

judgements of the Hon'ble Tribunal in OAs No. 161/99 and 76/2000. 

In th interim order dated 8.5.2000 passed in this OA No.142/2000, 

the l-Ion'ble Tribunal directed as follows: 

.In view of this I am of the opinion that while the 

concerned authorities may go ahead in calling the prospective 

candidates on deputation as per Annexxure-3 circular dated 

23-24.2.2000, they shall also consider and adjust the present 4 

applicants as directed vide order dated 1 6.2.2000 and 
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25.2.2000. The benefits of these order would be restricted only 

to the present 4 applicants who are agitating their cases. It is 

made clear that this direction shall not apply to other similarly 

situated persons who have not agitated their rights before the 

Tribunal. It is further ordered that adjustment/absorption of 

the applicants in pursuance of the order passed today will not 

confer any right on the applicants to further continue their 

services after the census operation is over unless their claims 

are considered on merits as highlighted in the O.A. List on 

29.5.2000forfurther order." 

The applicants were reengaged as per the abovesaid order of 

Ion'ble tribunal against purely temporary posts created for 

is 2001. As observed by the Hon'ble Tribunal in the abovesaid 

it was specifically mentioned in their appointment letters that 

appointment shall not bestow upon them any right for future 

ivation in their service after census operation 2001 is over. 

That with regard to the statement made in para 4.6 of the OA, 

respondents beg to strongly deny that the circular dated 

.2.2000 issued by the then Director of Census Operations, 

m 	inviting applications 	for filling 	up the census posts by 

tation was with a malafide intention. It 	is submitted that the 

in O.As. No. 161/99 and 76/2000 were passed by the Hon'ble 

al on 16.2.2000 and 25.2.2000, whereas the circular dated 

.2.2000 was issued by the Director of Census Operations, 

under instructions from Govt. contained in 0/0 the Registrar 
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I, India letter No.12011/4/2000-Ad.IV dated 14.2.2000 

ainexed as Annexue-R/5 that the census posts would be filled up by 

dputation/promotion only. In this connection, it may be mentioned 

tIat the Hon'ble High Court, Gauhati in its judgemett dated 

3c'32000 in the Misc Case No.323/2000 (CR No.2924/98), allowed 

tIe respondents to fill up the temporary posts by deputation basis. 

Tieabovesaid judgement of the Hon'ble High Court dated 30.3.2000 

is annexed as Annexure-R/6. Moreover, the Hon'ble Tribunal also in 

itz
.
, interim order dated 8.5.2000 in OA No.142/2000 was pleased not 

to interfere in filling up the census posts by deputation. The directions 

in the aforesaid order is reproduced below: 

	

I 	 ". . .1 have considered the rival arguments. In my opinion 

staying the operation of Annexure 3 (order) dated 2312412.2000 

will result in complete stoppage of census work and therefore 

the prayer of learned counsel for the applicants in this respect 

cannot be granted...." 

It is submitted that the cited order dated 7.6.2001 passed by the 

Hn'Ie High Court is in respect of the census posts only and 

acc!rdingly the order dated 6.2.2002 passed by the Hon'ble Tribunal 

firiiaIIy disposing of OA No. 142/2000 is also in respect of the census 

13 11  The applicants, therefore, can not seek any relief on the 

serigth of these orders in respect of the regular posts as sought for 

in tho present OA. 
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6.1 	That with regard to the statement made in para 4.7 of the OA, 

the respondents beg to state that the applicants were appointed 

aaist the purely temporary posts of Computor created for 2001 

Cnus and resultant vacancy of Asstt. Compiler caused due to 

ponotion of incumbents to the higher grade of Computor created for 

2001 Census in compliance with the Hon'ble. Tribunal's order in O.A 

Ni112I2000 on 8.5.2000. It is a fact that the Post of Asstt. Compiler 

is a, permanent post, but the post fell vacant temporarily due to 

temporary promotion of some regular Asstt. Compilers to the posts of 

Cnputors. Regular appointment to the post can be done only 

against a regular vacancy and that too through the designated 

rcriiting agency, i.e. Staff Selection Commission. Besides that there 

were eight post of Computor available in the directorate during the 

pericd from 1.03.2001 to 28.02.2002 against which two applicants 

w -a re appointed in compliance with the aforesaid judgement of the 

Hrible Tribunal. Sanction of six posts out of eight has been 

dircntinued w.e.f. 01.03.2002. Consequently the services of these 

appIcants were discontinued due to reason stated above. There are 

no permanent vacancies in this Directorate except a post of Asstt. 

Cnpiler which is reserved for OBC (backlog) and the requisition for 

whi91i is pending with the Staff Selection Commission due to non 

rcept of Clearance certificate from the MHA. The letter from the 

SS3Q asking for the clearance certificate is enclosed as Annexure-R/7. 

The letter dated 09.04.2001 being referred to in this paragraph has 

no relevance now, as it is too old and does not tally with the 

inul[bencY position obtaining as on date. 
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The respondents also beg to state that the services of the two 

)licants holding the post of Computor (Compilers) were 

ontinued with discontinuation of census post of Computor. Theirr, 

ces could not be regularized as there was no vacancy and the 

of Computor is a promotional post. Regularisation cannot take 

in a promotional post. Moreover, the Hon'ble Tribunal in the 

r dated 8/5/2000 directed the respondent to consider these 

cants against 2001Census post only. The Hon'ble tribunal has 

ordered that the "adjustment/absorption of the applicant in 

ance of this order passed to-day will not confer any right on the 

ants to further continue their services after the Census 

on is over unless their claims are considered on merits" 

Copy of the Recruitment Rules for the post of Computor and 

Compiler along with the direction from the Govt. of India' vide 

dt.14/2/2000 for filling up the vacancies are annexed as 

(ure-R/8, Annexue-R/9 and Annexure-R/5. 

It is submitted that Hon'ble Tribunal passed order dated 

6.2.002 in OA No. 142/2000 and after due consideration, the 

4vces of the applicants were terminated w.e.f. 1.3.2002. Therefore, 

itis i inot correct to say that their services were terminated during the 

pndency of OA No. 14212000. Two statements (Statement-I and 

Satmentll) indicating incumbency position as on 1.3.2002 in 

rguar and census posts are enclosed as Annexure-RI10 and 
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'- 7i fi That with regard to the statement made in 4.8 of the OA, the 

idents beg to state that the termination orders of the applicants 

passed after the discontinuation of sanction of 2001 Census 

In the interim order dated 8.5.2000 passed in the OA 

.14212000, the Hon'ble Tribunal directed as follows: 

"... It is made clear that this direction shall not apply to other 

similarly situated persons who have not agitated their rights 

before the TribunaL It is further ordered that 

adjustment/absorption of the applicants in pursuance of the 

order passed today will not confer any right on the applicants 

to further continue their services after the census operation is 

over..." 

The applicants were, therefore, re-engaged as per the 

said order of the Hon'ble Tribunal against purely temporary 

created for census 2001. As observed by the Hon'ble Tribunal 

in tie abovesaid order, it was specifically mentioned that their 

appointment shall not bestow upon them any right for future 

4cy, ntinuation in their service after census operation 2001 is over. It is 

alo1 submitted that the cited order dated 7.6.2001 passed by the 

Hn1ble High Court is in respect of the census posts only and 

akordingly the order dated 6.2.2002 passed by the Hon'ble Tribunal 
11 

fialy disposing of OA No. 142/2000 is also in respect of the census 

The applicants therefore can not seek any relief on the 

of these orders in respect of the regular posts. 
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\J 8 1 That with regard to the statement made in para 4.9 of the OA, 

the espOndent beg to state that most of the deputationists are 

agaiist the resultant vacancies in the post of Computor, etc. Only two 

dptationists are continuing against the census posts of Compiler, 

bJit :they are senior to the applicants by way of the period f 
ccntnuing to these posts. Therefore the action in continuing these 

ptationists is not arbitrary and illegal. 

That with regard to the statement made in para 4.10 of the OA, 

tI rrsPondents  beg to offer no comments as the facts of the OA No. 

62I202 are not applicable in this case. However, it is submitted that 

in view of the facts narrated in this written statement, the applicants 

dcnct reserve relief as prayed for. 

That with regard to the statement made in para 4.11 of the OA, 

thspondent beg to state that the applicants have misinterpreted,e 

the ~'~!I' irection of Government contained in circular dt.1 4/2/2000 issued 

ORGI, New Delhi. The referred term of the circular applies to 

promotees from regular Staff against 2001 Census posts. 

fore, the applicants are not at all entitled for absorption on 

u!ar basis against the long term vacancies. 

That with regard to the statement made in para 4.12 of the OA, 

the espondents beg to say that the application is misconceived and 

urjijustified and that it is a fit case to be dismissed at the admission 

stage itself on the following grounds. 
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The termination order with regard to the applicants was 

issued after the abolition of 2001 Census posts. 

There is no regular vacancy against core side and therefore 

the applicants cannot be considered for retention. 

That the applicants cannot be considered for any other 

category of post as per the Hon'ble High Court's order. 

That the applicants are not even qualified for other 

categories of posts. 

That the applicants cannot be considered for appointment 

against any direct recruit quota without the sponsorship from 

the Staff Selection Commission. 

1 
	

That with regard to the averments made in paras 5.1 to 5.3, the 

ndents beg to state that the averments made in these paras are 

nceived and baseless as the order dated 6.2.2002 in OA 

N. 142/2000 directs to re-ehgage the ex-census employees against 

thb temporary posts created in connection with census 2001 only and 

not dgainst the regular posts or to regularize them against the regular 

P~sti~ . The order dated 6.2.2002 also does not direct the respondents 

ontinue the census posts. The answering respondents 

pctfully beg to state herein that, neither the Hon'ble Gauhati High 

urt nor this Hon'ble Tribunal has directed them at any point of time 

regularize the services of the applicants against the permanent 

r 



- 	. 	.. 

20 

J vcncies in core posts. But it further stated herein that the applicants 

cannot be regularized against such permanent vacancies, if any, in 

cre posts, by giving a complete go-by to the relevant Recruitment 

Ruls. This established position of law has also been reiterated time, 

ard again by the Hon'ble Supreme Court in a catena of decisions.. 

13. That with regard to the statement made paras 5.4 and 5.5 of 

th €A, respondents beg to state that the averments made in these 

pàras are misconceived and baseless as the order dated 6.2.2002 in 

140.142/2000 passed bythe Hon'ble Tribunal does not create any 

right in favour of applicants to be regularized. It is submitted that 

thr, is no vacancy in the Directorate in the post of category 

ajpIable to the applicants i.e. L.D.C/Compiler against which the 

appI1ants could be considered for further continuation. It is also 

sÜbritted that appointment against the regular posts is to be done in 

acc11dance with the recruitment rules framed under the article 309 of 

the  c1onstitution of India. 

11. That with regard to the statement made paras 5.6 and 5.7 of 

th A, respondents beg to state that the averments made in these 

paras are misconceived and baseless as the order dated 6.2.2002 in 

O sJo.142/2000 directs to re-engage the ex-census employees 

agaiist the temporary posts created in connection with census 2001 

oilyand not against the regular posts or to regularize them against 

thP r gular posts. 
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J ik That with regard to the statement made paras 5.8 and 5.9 of 

the A, respondents beg to state that the averments made in these 

Drs are misconcélved and baseless as termination orders dated 

.12002 have been issued as the concerned census posts have 

etli discontinued by Govt. due to reduction of workload of céflsus 

Dl and there is no such post available for continuing the applicants 

vc';nd 28.2.2002. It is submitted that the order dated 6.2.2002 in OA 

Nb.1'4212000 directs to re-engage the ex-census employees in the 

oi-de',,'.'r of their seniority against the temporary posts created in 

connection with census 2001 only and not against the regular posts 

or tq regularize them against the regular posts. 

l. That with regard to the statement made in para 5.10 of the OA, 
11 

resPrndents beg to state that the averment made in this para is 

misqonceived and baseless as the employees taken on deputation 

are ither senior to the applicants in the order of their seniority with 

refeence to their period of current service in the census posts or are 

cntinuing in the resultant vacancies in the regular posts. It is also 

subtlitted that the termination order dated 28.2.2002 has been 

I as the concerned census posts have been discontnued by 

due to reduction of workload of census 2001 and there are no 

posts available for continuing the applicants beyond 28.2.2002. 

i submitted that the contention of the applicants that the order 

6.2.2002 in OA No.142/2000 directs to regularize them is totally 

17. The OA is premature and is hit by Section 20 of AT Act, 1985. 
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.40 
With regards to para 7 of OA, the respondents beg to offer no 

mments. 

19. The content of paras 8 and 9 are misconceived and devoid of 

nerit and hence deserve to be dismissed. The applicaits are not 

etitIed to any interim relief. The Hon'ble Tribunal may be pleased to 

ect the O.A. as well the payer for interim relief. 

It is submitted that Para 10 to 12 need no reply. 

VERIFICATION 

I, Shri N.C. Sen presently working as Dy. Director of Census 

Operations, Assam duly authorized and competent to sign this 

verification, do 	hereby 	solemnly 	affirm 	and 	state 	that the 

statements, made on para / 0 	 are true to my 

knowledge and 	belief and 	those 	made 	on para 

1 being matter of records, are true to the best 

my information derived from the office records and rest are my 

humble 	submission 	before the Hon'ble 	Tribunal. 	I 	have not 

suppressed any material facts. 

And I sign the verification this 	day of April 2002. 

/ Deponent 
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: X. pMp1iflC 	 ,. 
order dt, 8/5/2OOOin O.A. No.142/2000,.±he following 

* appointedou Pt191ytemporary basisn 	 'Csus.. 
Ope rations 	 a jst:the 

74 with effect frop the ate they take charge bf, c &the Tposcova1erdod ItO-
28.02,2001 o unti1further order 1whicb everii 

: L. Name 'ôthe 	Name of 'pos 	
k 

No. 	 Persons 	 appointed 	' ofthost 
1. Shri Bima1anandDas 	 Agstt. 

I,, " 	- , :'- • 	 ' co* ler 	49P4 	-u(onth; 

.. 	.. 	 ••° 
Hatish pu 

N 
•: Nagen Ch. Rabha 	Computoè 

.' N Arjun Saruah . 	Comutor 	, 
S.'. 	 .5 	5. 	. 	...; 

The tabove appointment have been *de gthe' pre( 
temporaryposts satcti .oned for Census of India Zoqi. . 	 . < 	1-. 

This appo.intment shall not bestowupon theabove persons 
any right for ,  future continuation in thIJervice aQter Cenaus 
Operation ..2001 is over. 

The: .aboveaPpointheflts' . Shall 1opatia1y$tand.:. 
terminated on the expiry  of the above period even if no pazate 
• order for.:. tainatio Order is i ssied.. 

IL 7'. c'• 
C. A: MED 

vat ASSTT. 
.7  

000 
ASSM.s GJ} 

Memo.No.DcO(E)285/93/Pt.II/1 
Copy  to z 	 Jttc 

• 1, 	The R.G.I., 2/A Mansingh Road.New Delhi 	 ............: 
2. The Pay & Accounts Officer (Census),\AGcW &M Bui]4.ngew Delhi-Z 
3. 	The .DDCO/ ADCO's, 	. : .:: :.. 	.. 	 •:. 
4. 	Estt. Bi'anch, 
5. Accounts Branch, 
6. 	File No.t)CO(E)21/78/Pt.II/ 
7. 	Person concerned, 	

( A 	 I  
ASSTT. DIRECTOR OF CENSUS OPERAI0N8 

ISSPM t uwI.'7. 
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Mr J.L.Sarkar, learned CUñjO 
the app1jcts and Mr A4Deb Royearnea 

.G.S.0 for the respond 
This caáe Was-1is ted on 31.5,2b00 b 	• - - -  and has

I. taken on board, on the orl' 
subm.jssj 	of the learnedc'j1nse1 for' 

-S  

the applic,ants. Learned counsel for the 

applicants submits tiat in this case 

the respondents have issued Arinexure-3 

order ignoring the benefit granted to 

the applicants v.jde order dated 25.2. 

2000 for absorption. He furthersuflt\$ 

that the order dated25.2.2000 in 'avour 

o. the aplic antSri Arjun Barua and the 
order dated 16.2.2000 LE passed in 
O.A.161/99iri favour of other 3 appl.i-
drts. But the respondents are adopting 

another mode of recruitment for filling 
i the "acancies for the census opera-
tcn 2000-01 	ignoring the direction 
- absorbing thesapp1jcants for such 

In view of this the operation 

t1 •T 

5% 

The Centra' 	ninisttive i-Tribunai,  
GUWAHAT! BENCH GUWAHATI 	 1j 

ORDER SHEET  

APPLiCATION NO /4'z/czD 
41  

•tpp icant(s) 
	 -o 	?-P 

Advate for pp1icaat(s)  

'.cicate for Respondent(s) 	C.  

' S  

t •S• 

5 - -.- 

,.1 

V 

•5 5' 
S5 5•  

: 	4 	5 

.Cofltd 



\, .c of the_Rcgistry 

.5.2000 

I 

Order of tiic Tribu nal 
- 	

. 

of orderof respondents Annexure-3 
"dated 23/24.2.2000 be atayed. Learned 	: 

counsel for the respondents submits that 

there is no intention to disregard the 

order passed by the Tribunale However.., 

a' different scheme has been formulated 

by the Central Government so that after 

the census operation is over the persons 

who are proposed to be taken on deputa- 
I 	

- 

tionbe sent back to'thewdepartment.! :. .. 

Moreover, there is'aban on direct zec-' 

ruitment and hence the queJtion Of 

absorption at the mornent.cannot be taken, 

in hand by the respondents and therefore 

the scheme 1  as formulated by the Central 

Government relating to filling the posts 

to carry oa the census operation should 

not be stayed. 

1 have considered the riv a1 argu-

mentS. In- my opinion staying the opera-

tion of Annexure-3 .orderdated 23/24.2., 
AAA 

2000 Will result complete. stopa9 of 

census work and therefore the prayer of 

learned counsel for the applicants in 

this respect cannot be granted. But at 

the same time the ordor dated 16.2.2000 

and 25.2.2000.passedin two different 

O.As also cannot .ios't sight of, in which 

there were clear directions to the 

respondents authorities to absorb the 

• applicants on the suitable vacancies 

in the census operation of 2000-01. In 

• view of this x am of the opinion that 

while the, concerned authorities may go 

ahead in calling the prospective candi-

dates on deputation as per Annexure-3 

circular dated 23/24.2.2000 they sh1l1 

also consider and adjust the present.. 

• 4 applicants as directed vide order 

daLed 16.2.2000 and 25.2.2000. The 

benefits of these orders would be rés-

tricted only to the .re sent 4 applicants 

who are agitatng their  

contd.. 	 I, 
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the Registry 
	 Order of the Tribunal 

It 19 rae. clear that this direction 

shall not apply to other similarly 

situated persons who hive not agitate(-

their rights before th'r±b4flal.It 

is further ordered tha:djUSt rflt/ a  

.-tion of the applicants in pursuance oi 

the order passed today Wj11 not confe 

any right on the applicants to furthe: 

continue theIr service,s.''af ter, the cen. 

ooeratiO1 is over unless their c'i..irn 

are corsjcLerea on rt 

in the O.A.. 

List on 295.200O 	urtrr 

4. 
8.5 .2000j 

r:c. No. 
Copy for inforrctioand necessary action to: 

¼ 

I Wr. ,.Rey,S .cc.s.c Cenìtral • dninistrative Tribunal, 
. 	Guvvahati.ench,c'ahati- • .. 	 . 	....... 

........................... 

2. 	...Chana.Adv c'te fo th.e alicarit ,Con 	1 Adirin1strt1v' 
Trlbu:31 	 ench,G 	ti. 

.cric; CFFIQFc( J) 
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CENTRAL ADM NI STRATIVE TRIBUNAL, GUAT8.N 

Original Application Ho. 269 of 19 

Date of Order : This the• 5th Day ,  - L998. j 
Justice Shri D.N.}3aruah, Vice-Chairman. 

Shri G.L.Sanglyine, Administrative Member. 

Shri Santanu Gowai ano 20 others. m .... : .Api iCafltS. 

By Advccte.Shri B.Malakar .' 

- Versus - 

Union of India 
represented by Secretary. 
Ministry of 1-lome Affairs, 
New Delhi. 

The iRegistrar General of Census Operations. 
New Delhi. 

The Direct - r. 
Census Operations,, Assam. 

Respondents. . 	 . 

Guwahati. 

B 
I 

y Advocate s/Shri S.Ali,Sr.CG.S.0 and 	 Jr 
G.Sarma,Addl.C.G.S.C. 

ISr;. 	 N.  
Twenty one applicant ¼s%hO we? eihployees under the 

D!reCtOr of Census operation. Assarn had submitted this 

,)rigina1 .pplicatiOn. They were allowed vide Order dated 

30.12.1993 to jotn in this single application. The names of 

the applicants, their designations and dates of apointmeflt 

are indicated herein below 
 

Sl.No. Name 	 DesiaTlatlOn 

1. shri Santanu Goswa)fli, Computor 

 hri Indrajit DaS 

 Shri Ranjan Goswami 

 Shri Tara Charan Kalita 

 Shri Bikul Hazarika 	ft  

 Snri Arjurt.I3arUah 

Shri NacJQfl 	)labha 

Date of appointment le 

• 13.3.1991 

i..4 .3991 

3.6.1993 

3.6.1993. 

3.6.1993 

3.6.1993 

3.6.1993 



0 	 Date  of 
De si gnation 

	

/8 Shri 3jbofl Malakar. 	
computor 	

- 	 93.  

I,  ' 	Hate anta Das 	
14 .7.49' 

Md. Khalekur Zamafl 

Shri arish Ch. Rab 	 .9.
23.4P3 

Ratna Bhattach) 	
101 993   

of 	 Archana BarNfl 

14,. Shri Yafla Das 	
•1 

1 .Sn• Geeta Devi 

sri Jiten 	ka. 	ct.compj1er 	
io.114993 

De  

BiTa1afl 	DaS.I 	
piViSi0fl Clerk 	3.6.199 

t- 	
ima Hazarika 	

10.l11993 

ri Sailen. 	ley 	

10 .11 .i9 9  

Jay 	

22.3.1991 

	

aflta Das 	
peOn 

Ajit r. Das 	
'Faa 

ept jn'the case of appOthtmt of thePe0fl and 

mentiOfl above whose case will be nienti0fl 
	separatY. all 

; appoiflent6 were made 
On 

purelY tempOrrY d adh0C88 

respect of hoseaPPO1flt prior to 
199 	appifltmt 

etter8 specifiC 	
meflti0fl that the post 

wS ure1Y 

trnpOrarY created specif 
i°' in 

confleCti0fl with the 991 

/ censUB work and would be abO1iBh on completion of 
the ork 

and the jnc'beflt will be rtren 
	and h1. overflment 

have no liabilitY thereafte 
x rspect 0 

 those app jnted 

in additiofl to 

in i99. 
the appOifltfl\t letters 

SL  

the above that the 
appOintnt 

j adhOc in nature and likelY 

to 0ntinUe uptO 31.12.1993 only or may be terminat before 

that date or the extend period, as the case may 

beb\Y ivthg 

th'8 emolerts 

one month'S 0tiCC 
from either 8ide or one mon  

in lieu thereof Shri jayaflta Das. 
	was appOiflt 	tempo- 

rarily against the post 

whiCh was purelY teniporarY created 

specifi 	
in ccnT\ectjOfl with the 

1991 censUS work and WOU1 

be aboII5h 	
on completion of the work and the incU1flt will 

be retLeflCh 	

.nd the Governt(nt would have np liabilitY 

I 

H 

11 



CjO 
thereafter. hri tJ.iL Kr.UaS. 	. Jarah,was appointed 

tcrnx>rLri1y Ii' t 	(.CUcc o5 tti:' )irector Of. Ccnu 

Operation. hain , 'Ju:ihat I • The ap ointnicnt was pucly 

tenporary and was lic.ble to be termiliated at any time 

without notice an assigning any reason thereof. H is 

aopointiflerit letter cies ot refer to the Cen8us operatidn 

of 199]. or tLt 	'. 	 an d hoc 	ointrier. On the basis 

o. their appointI1L- letters tbt 	1icatS JoinLu tner 

rcspectiVe posts. Cal 21-12-1993 thc Lesxnaent. 110.3, ti c. 

Director of Census oeration, Assam, Guwahati issued the 

impugned order uat 	21-12-1993 to' th effect tht.':t a 

services of th a' -rlicants stood terr.".inated with effect 

from 31-12-1993 on the ground that the sanctionof these. 

posts expired on 31-12.1993. Hence this original hppljca- 

1 
tjn(O.A for short). 

In this O.k. the applicants have prayed that the 	. 

impugned order 14o.DCO(E)97/80/Y0101 dated 21121993 

terminating their services be quashedo mr.S.
Alis learned 

Sr.C.G.S.C., 	opposed the prayer f the applicants 

and supported the action of the spfldëfltS. According to 

• 	

' 	 !ir.Ali, the ailicifltS 1IVCflO /re.t be aggrieed11th 

the impgn 	oruer. 'fhe)'\•:cre ap;iflt 	for a specifiC 

th 	cpecif Ic pupose, 
period on ad hoc oasis;

ThY have 

Tr~
no right to cortinUe in thu rxst:s Iief±nItc. 

InsupOrt 

of this contention rcliance was pl;ced on the decision" 

of the H0n'D1 Supre Court,DireCt0r. Institute of 

ianagemC1ft cvC1O?:Leflt, U0P. , VersUs - 
Pushpa SrIvataVa 

(Smt rerx'ted in (1992) 21 1TC 377. ir.S.li iurther 

'bnits that th tnu of their 
a pointnts a re clearly 

urittCfl In thc 	 -1vC apj.tnt:tet1t letters and the 

• 	: 
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• 

applicants had Consciously accepted those terms and 
() 	

I joined the ser',jces in spite of those exp1icjms. 

The posts against which the applicants were hinted. were \ 
•:' sanctioned upto 31-12-1993 and there was no saflôtión,dr 

Continuance of the rosts thereafter. He also àurj.t that 	4 

there was no necessity to continue the posts'aft,erthat 

dat€. 'cause as far as the works re.lating tothposs'. 

occupj by the apjljcants are Concerned, theork was 

cornpl eted. ?'1r.i .Ilalakar, th•:1 carried 
óouriselor tiie 

applicants, hs uisi 	thecoritcI)tjOn.OfZ#rj 	ccor- 
dj 	to Fir.1ajakar census is a 

therefo .e, there i no question of cOmpletion Of its work, 
In fact, records wculd show that 

the works were tiii. 

COntinuing after 31-12-1993. Noreover, the respoxdents 

Yave practised discrimination in termjnatj theezjcs' W1I(ft 1  

of the applicants widle raining those of other er p1oyees 

zz 
ho were siziilarly appointed as the applicant8, 

3. 
-, 

We have heard learned counsel o±bth sides-•T-he 

	

L)irectorate of Census Operátjo1 	ssarrr s under the 

Ministry of Home Affairs, Governrnentof India and has its 

permanent enp1oyees.. However, in order to carry out 
CQriSUS operatjc' relating to a partiaflr cenáus tnporary 

posts were created, According to the records pr'oduqeo by 

Mr.AIj 15 post of Computors, 3 posts of-  Lower Division 

Clerks 2 posts of Peons and 1 post of Farash were created 

and sanctioned vide order No92/5/89-RG(Ad Ii) dated 

6419901the conpetent authority In corimection with the 

1991 CenSUS for the L)Irectorate of CCnSUS Operations, 

AsSam in so ±r as thI3 O.A. is cncorncc1. All the posts 

contd/- 



41 (9 
wcr temrary anu wcr; anctjon 	upto 2b2-1991 

dccorUiny to Uiu orucr. io Xx)st oi IL 	 .UOHIpII(1: 
Wä3 sanctjo 	Thi:: jfj

also cvjcnt,. froi:i t].e:'1:ettôr_ 

20-10-1997 Suhmiltco by r.rial)r. 'pjoint,•nGflt to 
'ssistajt Lom p 1 cL cording to tilL lttcrtc 
20-10-1997 fli8U aqeln t ti C COnS-jucflt1 Vcr)qj 	9dUSOCI 

.1 ron3t1ori to ti 	1ct. o 	 rl to  

Investigator cret 	yurely for t]4 1991 

applicants were aPOintec in the posts o' 
Cornputor1 'ssista 

Compiler, Lower Division 'Clerks, Pcon ancarash. On 	' 
3 0-11-1993 the Govcre1it of Thaj, 	nistry of HOrt. ltffajrs 
cOLrnunjctecj its uecjsjon that all the posts createa in 
COnnectjon with the 1991 CenSUS were at T'rcsent sanctjo 
upto 31- 12-1993 oray. 1 'urther, thr.t the 	will cand 
aolished on that ate'and no furtherext , ehsion of the 

	

posts was flcccssary. Thereafter the 	'ugne Ordet de 

21-12-1993 was issued terminatjn ,  the services of the appli- 

-'-4 

carits in this 0.i. among others. ,I n - thv,  O.i. presently 

before us it is clear frori, the lettes. Ofa 	intment of 
the applicants icldj 	that of liirulaz-zn"j)as LDC, • 	 ft 	 - 

• 	J 	th.t the posts were cretj foE thr11 	nsts Operction 

	

J• 	only. Accoruing to the letter 140 .2/4/9o,.(1jQ'11) date 
C'. 	

30-11-1993 	bduced by flr.ii sanctjo to the posts was 

avallablo upLo 31-12-1993 oiily O?i.i tIur 	no rLejiuwul 

of the sanction after thrit Ute. :cn the cjrcumstancs 
it is 

c1ear that accoraing to thc res 	u1it there was no 

work concernin-i the posts  after that date or that tiero wa s  

no necessity to retain the tporary posts for carryin9 out 

the pendino wor)s if any. It rrv be mcntionrj hee tht 

In state of Hjrnachal Practesl1 Vs 	uroch Kuruar Verm £ 

3ithr rc:0or 	n 19 (1) )'i'j 61C11G 	c(Lr) 645 



r4c 
servicoS of Daily Wzige 	nployeos were emlin 	.. 

cjrounl of absence of work. Th lLon'ble SupremoCotrt 
41  ,p. 

upn1d t.'ç termination of service thus: 

	

"It. is seen that the nrojoct in whiph 	rea1on- 
cents wcrc engigd had core to an eni hdtttti 
therefor'- they have necessarily been terrninat 
for want o.work. The Court cannot y.Lve any 
direct ion to re-engage them in any other work 	- 
appoini_ than against exi2sting vacancies. Other-
uise, the juaicial process would becorue other mode 
of recruitment de hors the ruICS.w .  

1ir.11alakar subrnjttei that the 1991 census work was not 

comnieted as on 31-12-1993 and, in fact, some persons 

were. retained beyonu that date* he basU his submission 

on the letter No.UCO.(1.)7/78/Vol.IX cated 20-10-1997 

written by  th JoInt Director of Census Operation, Assarn 

to the Icjistrar Gcncral, India. This letter however, is 

of no help to the applicants. There are different.posts 

performing different tasks in census Operations.The 

- 	 work contemplated must necessarily relate to the work 

." 	concerning the particular posts. The.etter dated 20010.1997 

	

.. 	 . 	 ..... 	 ..- 	 ,.. 

	

-J 	on which Mr.Malakar relied 9fl h.s eoncernThg the ad hoc 
r•J 	IC 	 . 

Division Clerks/Assistant Compil'er iho could be 

accortioc1ated in the core posts. It has not been shown by 

the a:- -ilicants that they are also such ad hoc employees, who 

coulLi be accomo(ate likewise. Even If they are of\the 

salie typa, the principle of last-comc-f1rstgoay apply 

and the applicants have not shown whether those persons 

mcnticne- by':r.!iakarwhose names hve not been dis-

c1osci were senior or junior to them. The decision making 

authority of the respondents Is competent to make decision 

regarding requirtrnent of work in their organisation. 

It is apparent fron the fact that sanctions were extend& 

uto 31-12-1993 tt after making assessment of the 
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H requirX

a 
	.zork again the o:uer dated 3O-1l-l93 men- 

t ionj
issued which is a licabi all ovirthe• 

:e circumstances we re of the vic; 

c7'etent authorit.y of th resnUcxts hat not arbitra-y. 

Øi&continue tl.' SriCtjcn ..Of tj:(t octs. In ticict  
Yin 	;: 	not -.crI'  

the QCC±sjo ci th Tes --ondent 1o.2, the e.ijsrar 'cner1, 

lnia to 'discontinue sanctiorit tete1)x)r--y 

specially cr€at 	for tlic 191, Cen•us Ocration. CoGitmuy, 

we find no merit in the or.ycr of the a'plicants that the 
i1n.-ugned order jS to be quash. 'I'hcir praycr cannot there-

fore b allowed. 	 " 	 1 

4. 	Our f1nin: above will not, however be aprijCabie 

in this Particular case to i\jit lZumar Das, F&rash, 'àprlicant 

No.19, in-as-much as the terMs of his appointment arc 

different froi' those of the other applicants. According 

to his a'ppojntcet letter dated 7-9-1990, Annex'urê-lB 

(name shown therein is Sri. it ChandaL,s son of Sri Iladan 

' 	'\ Chandra Das of 131orjhar, Karuru;; ar it has not leendis'ited 

-. .5 

that he is not the sa't as Ljit humr as, ap..plinant ho919) 

he was not ajint :. for the 1 93 census • No 	tcril 'ms 

p1ce3 beforc uz, o' the resonii.ns to show that ho 
I.. 

actually appoiritc against a 	spccia)ly cco'r\ 
the 1991 CCflSUS. 1ccordinr to tho aipointrient lcttor he 

:as apxiti 	en'i)xrary e:oycc. It i true thrt thrc- 

a ctiPulation in the orcr ja:.i 7.9.1920 tLt his 

ap: -ointT:icnt cou1•, be termirt 	at any tine withut notice 

anu asignin.; any reason thercof arid liL Lid acccp:e. the 

t cr;. 	c 	Zxinzit. but, ).ric he was not 	rticu1r1y 

:)j-)uxntL 	icr 	:. 1?l census, .flC(: :.(: jOJ.fii.:i tc!vjet- 



- 	 - 

services will have to be governed by service rules 

C.  

and the law relevant thereto. The respondents could not 

have terminated his $ ervice on the around that sanction I 

had expired as had been done in this case. Further it 	'H\ 
be mentioned here that the name of applicant No.19, 	jit 

S .  

Kumar Das, does not appear against Sl."22.Farash" in the 

off!cc note dated 1-12-1993 produced by the repondentsH 

before us. In the facts and cictth1stances 	he irnp&igned 

order dated 21-12-1993 In-so-far as It relates to serial 

14o.27 Ajit Kumr was, 	arash 	metioneU therein is not 

sustainable in i.aw and accordIn1y it is hereby set asid 

to that extent. The respondents 	re directed, tp rist 

the applicant No.19, Shri Aji.t Kurnar Uas,  Farash and 

I 
as in continuous servicc from 1-1-1994 with all 	cry.ice 

benefits Including monetary. 0 

5. 	.dt) remaIning 20 applicants haa worked with the 

responents for sometime before 31-12-1993- and some of -.-° 

,them bed worked since 1991. Though they are nosuccesofUl 

in this application on merit yet we ta1enoto of 

/:subnission of Iir,Malakar that thycáñ be acco 	iodatedin 

otrcr vacancies availathié u.nder the Control of Responient 

No3. In this reqard we may refer to the decision of the 

axene, reported In (1995) 29 NC 	585 in which It was 

held among others as follows: - 
"Lnts of justice will be met if the 	irectorate 
or census Operations, UP 	Is directed to 
consider those respondents, vrho have worked 	-: 

temporarily in connection with 1981 and/or S  

1991 census operations and who have been 8Ub- S  

\\ 	sequently retrenched, for appointments in any 

\ \ 	regularecancies which may arise in the Direc- .J 
l 	torate of 	operations and which can be 

\t 	filled by airect recruitment, if sdchtoyee8 H 

ore otbcrwic q 	TIed ae1igIblc for these 
1x)st.s. -: 



- 

- 

C1cr uirctj.. 	
;1.xtj1 01 (1(. wore a1s 

• 	h-.v no ioubt tb?t Resor lent io. 3 will t:}c 
Ct1OI n Uic: 	 in the afcr aicjudgint •r 

if occjon - or :j 	
arjc in ncr uturc. 

'h 	 i. 	ir !v1di1y eppraoc). hir ,if they ei - e, 
in this regard. 

nc a nplct.orir.disnoc of. flo oruer as to 
Costs. 

• 	.1 
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No DCO ( E )34 / 9B/OO 	 31954  
Phone. Office 

RRiTT 
GOVERNMENT OF INDIA 

qqmtl 
MINISTRY OF HOME AFFAIRS/GRIHA MANTRALAYA 

wmam 1N 
OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, ASSAM 

N. ti. 	, 	it1-78I001 
G. S. ROAD, ULUBARI, GIJWAHATI-781007 

fi 	 . 	; 
• 	 . 	 LIi 	21.1 Seemher/98 

To 	 . 	 Dated Guwabati 

Shri/Smti 

Sub:- O.A.No.269t93 filed before the Central Adminis-
trative Tribunal, Guwhati ,BencA by Shri Sant.nu 
GostAiami and 20 others -Vs- Union of India rd 
Others. 

Ref:- Your reoresentation dt. 

With reference to your representatin dt. 
addrssed 	to the. Registrar GeneraL, Iridia, New Delhi regarding 
appointment to the vacant post in this directorate, I am directed 
to refer to the order of judgement ofHon'ble Tribunal, Guwahati 
Bepch in O.A..No.269/93 dt. 5.6.9g airecting the Respondent No.3 
to consider the applications as per the Supreme Court's judgement 
in Union of India -Vs- Dinesh Kr. sa.<ena :& Others in Civil Appeal 
No.731-69 of 1994. The honThie Supreme Court in its verdict.....dt. 
24 2 95 in the aforesaid Civil Appeal observed that i cannot 
direct the framing of any scheme for the regularisation of the 
ret rnched census employees in the census deartment since there 
was not enouQh work of a permanent nature to kep such extra 
employees busy throughout. In terms bf this verdict the 
retrenched 	census 	employees are to be 	considererd 	for 	s 

appointment in any regular vacancies whIch may arise in the 
directorate and which can be filled by direct recruitment, 	if 
such employees are otherwise qualified and eligible for such 
oosts. For this ouroose the length of temporary service rendered 
by such employees in this direcoraté before their retrenchment 
shall be considered for relaxino the age limit, if any for 	uch 
a000intment. The Supreme Court observed that the reteiched 
emolovees will have a right to be coisidered only if they fulfil 
the other terms laid down in connectiOn with the oosts under the 
recruitment rules/or in other Departmental reoulations/circ:'larS 
in that behalf. 

2/- 

•: 	- 	•• 	1? 
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• 	
You re therefore advised to àoply aoainst any vacancy 

suiting your Qualifications etc. as 	n when vacancies are notified by thea directorate. 

This disooses of all your representations includinQ the one dt. 	. 	 - 	 S  

AP 

DEPUTY DIRECTOp OF CENSUS OPERATIØNS 
SSAM : 6UWHATI. 

: 5 	 - 	

; 	 •- 	- 
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12011/4/2000-1\d.IV 	 A7 
11tl (r1'Ti1 

	

" 	 oovr4MUNL oF UDIA 

MiNISTRy or ilOMAVPM/Oflfl1 MANTRAyA 	 * 

qr 	161 
OFFICE or Till! aEolsrIwt OCNERAL, INDIA 

To, 
All DCOs, 

Subject 	Fillihg UI)  the post sanctioned for Census of 
India-2001. 

Sir, 

I am directed to say that a, numbe'?fTpBt*—hVe been 
sanctioned for Census of India-2001. These posts are required 
to be filled in as early as possible. As you are aware all the 
Group 'C' posts sanctioned for 'the above Census and the 
vacancies caused in Group 'C' and 'D' categoi'ea ' due to 
'promotion in higher grades are to be fiIlec by DCOs and the 
posts coming under Group 'A' and '' arejto be filled by this 
office. You'are requested to ensure that the posts. available 
for Census of India - 2001 4n Group 'C' and '0' are filled 
in only either by ' promotion or on jdeputation basis in 
accordance with the provisions of Recruitment Rules. Direct 
recruitment from open market is not to b"tnade in any case for 

above posts. Aigested'mod1 'order' ' for promotions 
-' 	 I 
against above mentioned posts is! enclosed, which may be used 

with suitable need based modifications. ' 

If some of the officials 1  appointed against Census of 
India - 2001 posts have toj be regularised later., On 
availability of long-term vacanies due to retirement etC, 

i separate orders for their regularsatlon mpst be issued. 
,1 

So far as Group 'B' posts 	ré concerned you are 

requested to send by 2.5tFebruarV 1 2000 the A.C.R. dossis for 
1sL S year.&vigilance clearance.and hniority list of the 
feeder graIes of each category of GrouI '8' posts to enable us 
to process the cases for their: promtons. Where eligibl 
persons are not available for promoiófl against Group 
posts, action to fill u' the post on deputation may ibe 
initiated by the directorate. Action taken in this regard Ibe 

	

communicated to ORGI. 	 S 	 S 

/ 	
All posts, to be filled in 	y deputation may be 

/ advertised in leading newspaprs and EEp1oyment News, through  

• 	DAVP, in addition to circulail to Govt& f India and State Govt. 

J pffices etc. 	
/ 	

.." 	 '•' 	' 	 . 

YOUrr3 falulI- 

Ft 

	

si .. 	 ' ( 	

.5 

(M. R. Singh) 
" 	 Under Secreinry to the Govt. of India 

15 
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/at 
... 	H. 	 - 	.. 

on F INDIA & 028. 	 ....... 

* 	$ 	C 

	

) 	 LaL MR 	C$C JAX* 
& 

TIN }IOW&BLC MR JUSTICE 1) 8184$ . 

For the Petitioners 	$ 	Mr AS Choudhury, Hr & fl.jar,Kr 
Rusatib k$r 8 &j., Adva. 

For the 1aepoàd.nt, 	. $ 	CO9. 
£*tS Of OXdU 	 s 	30.03.2000. 	 . 

p 	R 	.1) 	9 	P 	...' 

This is an application for staying the circular 
ditid 23.29200 whieb his been annexed with Misc, ças as Ann.zux*.4., 
other words,, the writ p.tttionsra are wsting this court to pass an 

order to the effect that they abould be considered for ecru1ta'nhI'sa 

Iraftiman n the dspart*nt of C.*iaua. After going thrpugh aver 

mSDt$ .'d.i* the?spplicatioll and the ann.xura filed a3.aag with the 

iplicatlonv and after bearing the learned comas]. Hr .,8ur,,..CGSC.and 

Mr Alt saikis . _ are of kho considered view that the 8ppliCtton doss 

L 

	

	.ot rit *Ccept4C*. Tbo circuit5 coctip]atss the filling ' i of so 

-po.ta as abo, L,n Mn.xurs.4 by a table offioLaia from Central/Stats 
... 

oovt0 4.paxtnt for sppointneut by tranai.r or deputation *nd -thettc 

r . 	on ad hoc basis vp to 20010. If the Director of C.usus.0p.rationLs;.. 

• wanting sone persons on deputation. this Cot can surely not 

the Director to consider the case of the p.titioo.rs for ad hoc *po 

tnt. Tb. ca.e of the petitioners is n.itksr covered by the 4ir*ct 

- ion iaausd by the rribwal in the order i.ugn.d in the main writ pet. 

tion or by any Judicial, pronouwewnt, •. :... 
rinding no merit in the *ppLtctiCD the tme i 

di..iaaed. 

D RISWRS, 

	

Judge. 	 Judge. 

....... 	4 t72-, 

Copy 	 F-information & necessary action to i •.  
j,tb* &sczstary, oovt. of Inia. Ministry of Hose, now Delhi. 
2.Tbe k.çistr*r 	ersl of die. Census cper*tion, 2/A,Wfl $ingh 

&sdMew Delht.11. 	 . 	 . 
I31h. Director of Census opekstion.Assaw, Ujubari, Qby-74P 

4.Tb. Assi stant . Director of Cqsu. Op.rtion Asaa. .ulubari ,Ohy-7. 
5.tbe C.nta 	4 .iptx$tt)cI,Ufl1L1. Guweheti D.nCh, $hIflQtfh.GY 

/ 

	

2/2OV 	 By Qr.r, 

OA 
7jIV- 

Asjit*flt Rig 	 .r" 77 



• 	 I 
. - 

BY SPEED P0ST 	
31t1I 

tlPi 	14rii (.•. 	 . 	.) 
thfi rn 

224779, 	 t 31. 31W1 
0361-224779 	

-- 781 006 

TFLF.PHONE : 224774 	 GOVEI1NMENT OF INDIA 
FAX: NO. 0361224779 	 S 	 STAFF SELECTION COMMISSION 
TELEGRAPHIC ADDRESS : STASELCOM 	 REGIONAL OFFICE (NER) 

F.No .SSX3 .A-12024/Requi sition/99—Re ctt / 	GtJWA1IATI-781 006 
ASSAM SACHIVALAYA 

0 	
I'honc 224779 

0 	
. 	 Fax:(0361)224779 •0 

TkC) 	• 	 : 	 Date;: 29111,20010 

To, 	. 	 .. 	 . 

• 	 Shri SF, Baruah, 
Assistant Director of 
Census Operations, 	. •0 

Assam G.S. Road, 
Ulubari, Guwahatl-781007. 

Sub:— 	Recruitment of Assistant Cornp1ir in the 0/0 the 

DCO, Assam, Guwahati. 

SI r  

With reference to this office letter of even 

number dated 02.07.2001 on the subject cited above, I am to 

say that you have not given the information th3t the vacancies 

have been cleared by, concerned Screening Committee vide their 

letter No,1/13/2001—P&P—I dated 21.06.2001 received from SSC, 

Headquarters, New Delhi, along'iith a copy of Depti. of Perso—. 
nnel & Training 0.M. No.2/8/200)I'lC dated 16.05.2001 on the 

above subject.opy enclosed). 	0 

The information may kindly he snt to us jm .mediately' 

to take necessaryaôtionat this end. 

Enclo:As above. 

t wl~ y V IA 

Yours 

( S. PHAT\HARJEE ) 
flealonal Die"ttor(NE)o 

ke 



1,  am, 

- 
 . )64

.....: -• 	 . ' -V. 	 ___________________________ 
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MINtSTRY OF PERSONNEL, PUBLIC GRI-iANCES 
& PENSIONS 

• ..........Btc 	No 12 
KEN DRIYA KAR\'ALAY I'ARJSAR 

Lou' ROAD 
i: 

	

26/2OO1 	V 

..- 	

,y; 	 New Ik1hi-lIOOJ 

• 	 -• 	 ••-•• .•--' 	 ••• 	 .•- 	 . 	 V 	 V  

V  

Staff '.Selectic :fljjØn4 

1ew Delbi/*ltrb.ichanflaVI 1l / 
o/iancia1are/  

- 

	

• 	:' ainject*." O*.imiatiOfl of direct recruitflCnt '-to civilian 

'.:'. .potsDeptt. of : rnonne1 & 'ng O.M 

- 	--MtiOflQUs •- 	- 	.' 	 - 

. 	. 	:... 	t-- *******.* 	.• 	.• 	 V 

amdi acted toenc1OSe acopyof4DePtt. of 
NO.2/8/2O0l" 	dated 16.5.2001 -on the 

nne 
Bthje4t cited thoO vith the.. request that it rry -'please 1)E 

enauxed tiat t .jiti0' 	
.-.by. .the. gicial/ub' 

Regional of ice 	WOI?#d$ ar .jn .ieb1y- accoinpanised by a 

certificate tiat 	
a 'cies mentioned t erein )aye been 

àlea.ted ( 	
VV 	 C0 t3 :Atht iit2C 

personnel 	 paile...-with .th'TSUP].tt8C 	
of the Deptt. 

Perionnel &ira.ininc T1O .contenta- of the OM mayplaaE be 

	

• 	scpi&t5'  ly f011Oved. ?11 urgent': meaUrOø may please be 
adopted in this regard ider intimiUOfl to the Hqrs. 

1 	 V 	 ZoLrt3 fit fully. 

-. 	. 

(B.CTERJF 
UNDER - SEVX (p&Pw'I) 

Copy7  alongwith enclosurc forwarded to:- 	 - 

1 	De1 Secrctt  

2. Dep 	Direct 
 

- 	
- 

1 



UoverflIThflt o ino:. 

"personnel, 	(3r ;fl:?s 8. PensionS 

	

/ 	 -'' 	 LçJdItmeiIt ol Peisonnel & Trainitig 

New Delhi, the it May, 2001 

OFFLCE.MEMORANDUM 

	

• 	Subject: Optimisation of direct recruitment to civilian posts. 
0 	 .5 	'V 	

•:• '•'' 

' 	
TheFinance Minister while presenting the Budget for 2001-2002 has stated 

	

-. 	
that lag requirements of recruitment w i ll be scrutinised to ensure that fresh recruitment 

	

-. 	 is limited to1 per cent of total civilian staff strength. As about 3 per cent of staff retire 

000tevery .,year, this will reduce the manpower by' 2 per cent per annum achieving a 

reducUon of 10 per,centin fiveyears as announced by the Prime Ministe(. 

46.eIl 	 nd had 
1.2 	The Expenditure Reforms Commission had aiso  consideic 

recommended that each Ministry/Department may formulate Annual Direct 

Recruitment Plans through the mechanism of Screening Committees. 

• 	 -: 	
•':'° 

2.1 	
All Ministries/DePartments are accordingly requested to prepare Annual Direct, 

	

y4. 	. Recn.ptrfleflt Plans covering the requirements of all cadres, whether managed by that 

	

i. 	• Ministrylpepattifleflt itself, or rnanaged.bY the Department of Personnel & Training, 
- 

etc.. The tasK of prepanng the Annual Recruitment Plan will be undertaken in eact' 

	

- I 	Ministry/DePartment by .  a Screening Committee headed by .  the Secretary of that \ 

MinisIDePartmeflt with the Financial Adviser as .a Member ad.JS(Admn.) of the 

• .-..•.,
oepartmentasMember secretary. The Committee' would also have one senior 

representatiVe' each of the Department of personnel & Training and the Dep9rtmeflt of ' 

Expenditure. While the Annual Recruitment Plans for vacancies in Groups 'B', 'C' and 

'0' could be cleared by this Committee itself, in the case of Group 'A' Services, the 

Annual Reci'uitmeflt Plan would be cleared by a Committee headed by Cabinet 

Secretary With Secretary of Ithe Department concerned, Secretaly(DOPT) and 

'- 	 Secretary(E.xPeflditute) as Members. 	
. 

~vlf 

14 
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- 	

/ 

/•' 	 ., 	. 	 .•. 	. 	. 	 . 	 . 	. 

2 2 	WhilepreP8rifl9 the -Annual Recruit 	t Plansmen 	the concerned creeniflg 

committees,W0u ensure that direct recruitment does not in any case exceed 1% of 

• the totai;sanctioned stiength of the Depariment. since about 3% of stall retire every 

year, this would tianslate into only 1I3 of the direct recruitment vacancies occurring in 

each year being filled up. ,ccórdingY, direct recruitment would be limited to 113td of 

the direct recruitment vacancies arising in the year subject..t a further ceiling that this 

does not exceed 1% of (he total sanctioned strength oI the Department. While 

exafli!kt9 the vabancies to:be filled up, the' functional needs of the organiSatiOn would. 

be 
 critically examined so that there is flexibility i filliflg.UP vacancies in various cadres  

functional need; To;amplifY. in case an organiSatiofl 
heA 

needs certain posts to be 
tilled up for safety/seCUfltYloPeratboulal considetatt0t 	

a 

corresponding r uction in direct recruitment In other cadresOf the organisatiOfl may 

_-be done, withaiVieW to ;restrictifl9 the overall direct recruitment to one-third of 

	

. 	

. 	 • 0 	 -. 
vacanciOS,meafltt0rttmt subject to the condition that the total vacancieS' 

proposed for filftng up should be witlun the 1% ceiling The remaining vacancies 

meant for direct rêcruitment which are not cleared by the Screening Committees, will, 

not be filled up by promotion or other ise and these posts will stand abolished 

oq2- 

2 3 	
While the Annual Recruitment Plan would have to be prepared immediately for 

vacanCieS anticipated 1 2001 -02 the issue of fil'ing p of direct recruitment vacancies 

existing on the date of issue of these orders, which are. less than one year ld and for 

which recruitment action has not yet been finalised, may also be critically reviewed by 

•jJMnistnesIDP,!t!T1nts and placed before the Screening Committees 
	ti tio 

para 22 above.  

CommitteeS will 
.2.4 	ThevaCaieS finally cléared by the Screening 	

be filled up duly 

applying the rules for reservation, handicaPPed, compasSiOflte quotas thereOI. 

Further, administrative MinistriesiDepart ents/tJrts would obtain beforehand a No i  

Objection Crtificate from the SufPu3;,'Cell of the Department of ersoflflel & 

Training/Director General, Employment and Traioing that suitaQt50i ce not 
 

available for pointmeflt against the posts meant for direct 4Cruitr1eflt and only 



-.-- 
- 

A 
e°.tS for Direct Recruit n e. FeCIUtIY 

any jflO" 	
are nOt L;Pà" 	

certificaic  

. 11  
cleared by the concefled ScreeflQ Comm 

nas  been 	

itt 	and th3t suttah 
pcSOl(i0I 

• e not av?Uabte th the SUIUS Cefl. 

' 	The 	

er modes of recruitment pqludtfl9 that of promott0n) prescribed in the 

•Reme RuleSee Rules would, oweVet, continue to be ahered to as per 

the proSi0flS 
of the notified Recwttmeflt 

RulesISe 	Rules. 

4. 	

The ptOvISiOflS of this Office Mem0r3um Would be appliCab to afl Cent1a 

Govemm&t 	

inclUdtflQ MinS 	
of Ra ilwaVS 

DePat of Posts, Depamt of Telecom, autonomous bodies - Wh011Y or palY 

nanC b MG9vemment 
tUtO 

cocrati0n0thes civilians in Defence and 

om5od oStS in Pa Mitita Forces. 

5:. .: AU.Minj,es;Depm. 	

requested to circulate the orders to their 

aathed 8fldSUb0 	
flices,  autO 	

ouS bodies etc. under their admifliSttatC 

conOl. Sèôeades of adrniflisttat 
	

Minises10epattments may ensure that actiOfl 

is.taefl immediatY 

IN 
p %, 

ed on theO1d&S  

• 	
Hindi version .WII folloW. 	

•0 

Si 

(Harindr singh) 

.4 	

Joint Secretary. to the Go it of jnd;a 

To, 

	

1: 	All Miflist 	
lDep3ment5 the (;overnment 

0t India 

(as per sndard disibUtiOfl list) 
ta 

	

2. 	
Chairman. RRB 	

UPSC and CG 

All Financial Advisers (By name) 
	 • 	 S  

- - 	 - -S 
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r Published in the Gazette of India Part-IL Section.-3 Sub- 
;: 

Government of India 
( 2 	) Ministry of Home Affairs 

Office of the Registrar General, India 

NewDelhi, the.Q 	,2000. 

Notification 

C.S.R..... In exercise of the powers conferred by the proviso to article, 309 of the Constithtion, the 
President hereby makes the following rules regulating the method of recruitment to the posts of 
Compiler in 

the office of the Registrar General, Thdia, the Language Division of the office of the J/ 
Registrar General India as well as all the offices of theDir-ectors of Census Operations in the States 
and the Union teiritories namely 

Short title and commencement.— (1) These. rules may be called the office of the Registrar 
General. India and the Offices of the Directors of Census Operations in States and Union territories 
(C.onpiler) Recruitment Rules, 2000. 

(2) They shall conic into tbrce on the date of their publication in the Official Gazette. 

Application-These rules shall apply to the posts of Senior Compiler in the Office of the 
Registrar General, India, the Language Division of the said Office of the Registrar General, India 
located at Calcutta, and each of the Offices of the Directors of Census Operations in the States 
and&Jniontcrritorics. 	 ... 	 S  

Numher of posts classification and scale of Day -- The number of the said post its 
classification and the scale of pay attached thereto shall be as specified in columns 2 to 4 of the 
Schedule aforesaid: - 

46 

4. Method of recruitment, age limit, educational qualifications etc.- The methd of recruitment. 
age I unit. educational qualifications and other matters reltingto the said post shall be as specified 
in columns 5 to 14 of the said Schedule. 

. Disqualification.- No person.- 
who has entered into or Qfltracted a marriage with a person, having a spouse living, or 
who, having a spouse liVii, has entered into or contracted a marriage with any person, 

shall be eligible for appointment to the said post: 

Provided that the Central Government may. if satisfied that such marriage is permissible under the 
personal law applicable to such person and the other party to the marriage and that there are other 
grounds for so doing, exempt any person from the operation of this rule. 

4VWI 	 qc7'qi 
u 	 sns.g$ 

0 	C 	 I  

/ 
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Power to relax.-- Where the Central Government is of opinion that it is necessary or expedient so 
to do, it may, by order, for reasons to be recorded in 'i -iting, relax any of the provisions of these' 
rules with respect to any class or category of persons. 

Saving.-- Nothing in these rules shall affect reservations, relaxation of age limit and other 
concessions required to be provided for. the candidates belonging to the Scheduled Castes, the 
Scheduled Tribes, Other Backward Classes and other special categories of persons in accordance 
with the orders issued by the Central Government from time to time in this regard. 	. 

F' 

,..,.'., 	 . . 



ex 
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Schedule 

• Name of post 	Number of post i Classification Scale of pay Whether 
scicction. 
cum- 
seniority1 

• selection 	by 
I meiit 

(1) 	 (2) (3) (4) (5) 

Compiler 	775 General Central Rs. 4000-100- Selection-.. 
(2000) Service 	Group 1 6000 cum-seniority 

Subject to variation 'C' - .; 	 Non- 
dependent on Gazettd, Non — 

workload. Ministerial. 

 

Whether 

I benefit 	of 
added years, 
of service 
admissib1e 
under rule 30 
oftheCentral 
Ciyil Service 

I (Pension) 
Ru1es, 1972. 

Age limit for direct recruits kducat1ona1. ana 
Other 
Qualifications 
required for direct 
recruits 

Y 

(7) 

 

 

(6) (8) 

No 	Between 	18 	and 	25 	years. 	(Relaxable 	for 
Government servants upto 5 years in accordanc' 

Essential: 
Degree 	with 

with the instructions ororders issued by the Central Economics 	or 

Government) Statistics 	or I 

Note: The crucial date for determining the age limit IMathcrnatics as a 

be the closing date for receipt of applications shall subject from any 
from candidates except for other than those in recognised 
Assani, Meghalava, Ahmachal Pradesh, Mizoram, University. 

Manipur, 	.Nagalarid, 	Iripura, 	Sikkim, 	Ladakh 
Division of J&K State, Lahaul & Spiti district and 

Pangi Sub Division of Chaniba district of Himachal 
Pradesh, 	Andaman 	& 	Nicobar 	Islands 	or 
Lakshadweep. 

' 

eLc --1L 	f& £ 	%--o 	- -L 

CL (1J 
JA*  

""a 	4 	ra 	I 1/~~ I 

f 	
( 

/ 	
1 
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c) 

\\ Whether agc 	Period 
and of 

1  Method 	of 
, 

In 	case 	of 	recruitment 	by 
recruitment, 	whether Promotiondeputationj 	absorption, educational 	I proha- by direct recruitment I grades 	from 	which! qualification 	tion, if 	or by promotion or by proniotion'deputatjopj absorption to be s prescribed I any deputation/ made. 

for 	direct absorption 	and 
recruits will / percentage of the post 
apply in the 1 to be filled by various 
case 	of I methods 
Promotes I 

(11) (12) 

No 	Two I Promotion: Assistant Compiler in the I 1O0° 	by promotion 
years for 	failing 	which 	by respective offices with 8 years regular 
direct deputation and failing service in the grade of Rs 	3050-75- 
recruits, both 	by 	direct 4590. 

recruitment Dej)utatjofl/A1)soI•ptjofl 
(Short term vacancies Officials 	of 	the 	Central 
will 	be 	filled 	by Government/State Government holding 
promotion 	or analogous posts or with 8 years' regular 
deputation only.) service in posts in the pay scale of Rs. 

3050-4590 or equivalent. Preference will 
be 	given 	to 	those 	possessing 
qualifications 	prescribed 	in 	Col. 	8. 
(Period of çieputat ion shall ordinarily not 
exceed 3 yars). The maximum age limit 
for appointment by deputation should 
not exceedi 56 years as on the closing 
date of .rceipt of applications. 



C. 

-- 
	

II' a deprtmenta1 Promotion committee exists, what is its composition 	Circumstanc 
es in which I 
Union 
Public 
Service 
Commission 
is 	to be 
consulted in 
making 
recruitment 

	

(13)' 	 (14) 

Group 'C' Departmental Promotion Committee 	 Not 
(fQr the office of the Re.istrar General, India) 	 ?.pplicabie 

. Deputy Direcor(Admn.)'Under Secretarv(Admri 	- ChaIrman  2.-ssistant Director (Adrnn.) 	 - Member 
3. A Group 'A' officer of another Central Government office prefe.rablv 

belonging to the Scheduled Castes/Scheduled Tribes - Member 

Group 'C' Departmental Promotion Committee(for the Language 
Dhisit,n al Cukul1t) 

Deputy Registrar General (Language) or Assistant Registrar General 	- I, 
#' Chairman. 	

' (Language) 
Assistant Registrar General (Langue) or Linguist or Research Officer 

	

(Languages) or Assistant Director of Census Operation (Technical) 	I  
Member. 	 " 
A Group 'A' officer of another Central Government Office preferably 
belonging to the Scheduled Castes/the Scheduled Tribes - Member. 

Group C' Departmental Promotion Committee (for the respecti'e 
census Directors of Census Operations in Statesrnnioiiterrjtorjes: 

Deputy Director/Assistant Director of Census Operations (Technical) 	- 
Chairman 

Assistant Director of Census Operations (T)or Assistant Director of 
Census Operations 	Member 	I 

A Group 'A' officer of another central Government office, preferably 
helongmg to the Scheduled Castes/Scheduled Tribes 	- Member 

 

To.  
The Manager. 	 .' 	

'•' 	 /1 	i-4' 
Government of India Press. 	 (J.Knthia) 
Mavapuri (Ring Road), 	 Registrar General, India 
New Delhi. 	 F. No. A-16O11/21/2OOO-AdH 

I 
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CoDy To :- 

All Directors of Census Operations. 
Mini.strv of Law (RRs Section ) with the reference to their U.0 No. 2782/2000 
di. 23.11.2000. 
All Divisions Heads. 
US(Ad.JV)IDD(Adll)JDD(JjQrs )/Accounts Officer. 
P.S. to RGI/ P.S. to JRG(I) 
Secretary General, Al India Census Employees Association, Bhubaneshwar. 
Qrder file. 

Printing Scction will the rcqucst to obtaincd 50 copics of Gazotte from the Govt. 
Press after the publication. 

I 
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cro BE PUBLISHED IN THE GAZEflE OF INDIA PART II SECTION 3 SUB-SECTION 6 

Govt. of India 
MlnlstiyofHomeMfalrg 

Office of the Registrar Genera], IndIa 

NewDethk3tc/2000  

Notification 

G.S.R........ln exercise of the powers conferred by the proviso to article 309 of the Constitution and in 
supersession of the Recruitment Rnles 1984 in so far as they relate to the post of Assistant Compiler except as 
respects things done or omitted to be done before such supersession, the President hereby makes the following 
rules regulating the method of recniitinent to the said posts cfAssistant compiler in the offices of the Registrar 
Geneial, India as well as all the offices of the Directors of Census Opentioris in the States and the Union 
Temtones viz:- 

1. Short title and commencement- (1) These rules may be called the office of the Regstrar General, India and 
the offices of the Directors of Census Operations in States .and Union Territories (Assistant Compiler) 
Recruitment Rules, 2000. 

(2) They shall come into force from the date of their publication in the Official Gazette. 

2 . Application- These rules shall apply to the post of Assistant Compiler in the office of the Registrar General, 
India and the offices of the Directors of Census Operations in the States and Union Territories. 

3. Number of posts, classification and scale of pay- The number of said posts, its classification, and the scale of 
pay attached thereto shall be as specified in columns 2 to 4 of the Schedule annexed to these rules. 

4. Method of recruitment, age limit, educational qualifications etc.- The method of rectuitinent, age limit, 
educaonal qualifications and other matters relating to the said posts shall be as specified in columns 5 to 14 of 
the Schedule aforesaid: 

Provided that the appointing authority concerned may, if it considers necessary or expedient so to do, and 
subject to such conditions as it may specify in this behal havingregard to the circumstances of the case and for 
reasons to be recorded in writing, order an' vacancy in the said posts in any of the offices to which these rules 
apply and in relation to which he is the appointing authority to be filled by the absorption of a person holding the 
same pt in any of the other offices to which these rules apply, provided that the person to be absorbel has made 
a request in writing for such absorption. 

Provided further that the person so absorbed shall be placed below all persdnsalready appointed on 
regular basis to the grade to which he is appointed on such absorption. 

5. Disqualification- No person,- 

who has entered into or contract a marnage with a person having a spouse living, or 
who, having a spouse living, has entered into or contracted a marriage with any persons, 

shall be eligible for appointment to the said post: 

Provided that the Central Government may, if satisfied that such marriage is permissible undç the 
personal law applicable to such person and the other party to the magiage and that theie. are other grounds for so 
doing, exempt any person from the operation of this rule.  

6. Power to relax- Where the Central Govrxurent is of the opinion that it is necessary or expedient so to do, it 
may, by Order, for reasons to be recorded in writing, relax any of the provisions of these rules with respect to any 
class or category of persons. 44.44401 ?I4py 
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7. Saving- 
4othing in these niles shall affect reservations, relaxation of age limit, and other concession required 

to be provided for the candidates belonging to the Scheduled Castes, the Scheduled Tribes, Other' Backward 
Classes and other special categories of persons in accordance with the orders issued by the Central Goveuirnent from time to time in this regard. 	 - 

i•.. 
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SCHEDULE 

Name of post Number of Classification Scale of pay Whether selection-cum- 
_______________ post  seniority/Selection-by-merit 

1. 2 3 4 
Assistant 468 General Central Rs. 3050-75-4590 Selection-cum-seniority 
Compiler (2000) Service Group 'C' 

Non-Gazetted. 
Non-Ministerial.  

Subjectto 
variation 
dependent on 
workload  

\Vhether benefit of 	J Age limit for direct recruits 
added years of service i 
admissible under rule 
30 of the C.C.S. 
(Pension)_Rules._1972. 1  

6 
27 years. (Relaxable upto 35 years for Govt. servants in 
accordance with the instrucqons of orders issued by the 
Central Government). 

Note: The crucial date for determining the age limit 
shall be the closing date for receipt of applications 
from candidates in India except for the closing date 
prescribed for those in Assam, Meghalaya, Arünachal 
Pradesh, Mizoram, Manipur, Nagaland, Tripura, 
Sikkirn, Ladhak Division of Jammu & Kashmir, Lahul 
& Spiti District and Pangi sub-division dfChamba 
district ofHimachal Pradesh, Andaman & Nicobar,  
Islands or Lakshadweep). 

In respect of posts, the appointments to which are made 
through the Employment Exchanges, the crucial date 
for determining the age limit shall, in each case, be the 
crucial date indicated in the notification issued by the 
Employment Exchanges. 

No 

Pd  

Educational and other 
Qualifications required for direct 
recruits 

8 

	

Essential: 	- 
I) Matriculates or equivalent. 
2) Minimum speed of 30 words 

per minute in type writing in 
English or 25 words per 
minute in typewriting in 

Deslbk: 
Computer proficiency with '0 

level certificate recognised by 
Depti Of Electronics in Govt. of 

	

• 	: 	:• 

I. 

Whether aae and 	i Period of Method of recruitment, 
educational 	probation. whether by direct 
qualifications 	if any recruitment or by 
prescribed for direct 	i promotion or by 
recruits will apply in deputation/ Absoiption 
The case of Promotees 	f and percentage of the 

post to be filledby 
'arious methods 

In case of recruitment by 
Promotion/Deputation? thsorpiion, grades from 
which promotionideputaiion/absorpl on to be made 

P 
.2 

9 	f 	10 	 11 
.Ae: No 	 2 years 	I (i) 85 o b4ireci 
Qualitieat ions: 	 recnutnient failing 
- 'es 	 which by 

deputation absorption. 
(iii 1 5% by promotion 
iaiiiffiz which by 

• depurauon'ahsorption. 
•(Short terms vacancies 

12 	 . 
- Promötlpji: 15% of the vacancies in eachof the 

offichll be reserved for being fi1ed up by 
Group £) 	plov ees borne on the regular 	ç. 
establishment pf the respective offices subject to 
the fo1lowinconditions:- 	 .• 
(a) The ma'unitun 1QC limit for consideraipn 

woiildbe45yeàrs' 50vearsfortlie'...' 
Scheduled Cistes the Scheduled Tribes aridf 



., 

willbefih1edby:' (b) Atleast8year'sserviceinaGroup;1D'post 
the 	scale of Rs. 2530-320or 6s in pay pranotion 	or 
the pay scale of R.s. 2610-3540 or4 years in 

deputation only) the pay scale of Rs. 2650-4000 would be 
essential. The maximuth number of recruits by 
this method would be limited to 15% of the 
vacancies occurring in a year in the respective 
offices, and unfilled vacancies would not be 
carried fàrwaid. 

Deputailon; 	Officials 	of 	the 	Central 
Government/State Government holding analogous 
posts or with at least 6 years regular service in 
posts canying pay scale of Rs. 2610-3540 or with 
at least 8 years regular service in posts carrying 
pay 	scale 	of Rs. 	2550-3200 	and 	having 
qualifications 	and 	typing 	proficiency 	as 	per 
standard 	prescnbed 	in 	col. 	8. 	Computer 
proficiency is desirable. 

If a departmental Promotion Comnuttee exists, what is its composition Circumstances in which 
• Union 	Public 	Service 

I Commission is to be 
consulted in making 

Group 'C' Departmental Promotion Committee 
(for the office of the Registrar General, India): 

tputy Director(Admn.),Vnder Secretary(Admn.) 	0 	 - Chairman 
Assistant Director (Admn.) 	 - Member 

1 A Group 'A' officer of another Central Government officepreferablv 
belonging to the Scheduled Castes/Scheduled Tribes 	; 	 - Member 

Group 'C' Departmental Promotion Committee (for the L'anguate Division at 
Calcutta) : 

Deputy Registrar General (Language) or Assistant Registrar General 	- Chairman. 
(Language) 
Assistant Registrar General (Language) or Linguist or Research Officer 
(Languages) or Assistant Director of Census Operation (Technical), 	- Member. 
A Group 'A' officer of another Central Government Office preferably 
belonging to the Scheduled Castes/the Scheduled Tribes 	 Meniber. 

Group 'C' Departmental Promotion Committee (for the respective census Directors 
of Census Operations in States/Union terrltor!es): 

Deputy Director.'Assistaiit Director of Census Operations (Technical) 	- Chairman 
Assistant Director of Census Operations (1)or Assistant Dirdctor of Census 
Operations 	 .. . 	 - Member 

3 A Group 	oflier ot another Central Government office prferab1v 
belonging to the ScheduedCjes,Schedu1ed  Tribes 	 - Member 

Not applicable 

N 

F. No.  

India Press. 	• 
Maya Purl. Rin2 Road. 	 (J. R. (Banthia) 
New Delhi • 	• • 	 RegIstrar(ienera1, India 

1' 
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All Directors of Census Operations. 
Ministry of Law (RRs Section ) with the reference to their U.O. No. 337/2000 dt. 

16.2.2000. 
US(AWDD(Ad.D(HQrs.)/AO*S Officer. 
P.S. to RGI / P.S. to JRG(I)/P.S. to Consultant. 	. 	 :. 

Hlndi Cell for Hindi Version. 
Secretary General, All India Census Employees Association, BhubaneshWar.., 
Orderfile. 	 . 

Printing Section will the request to obtained 50 copies of Gazette from the Govt. 

Press after the publication. 	. 	. 



SI Name of the Post No of No of Vacant Remarks/Present status of recruitment 
No. . sanctioned posts 	. Posts I . 	•. 	H. 

posts (As filled up 
per SIU)  

1 2 3 4 5. . 	. 	 6 
1 Joint Director 1 1 - The post was filled up and tra,psferred to 

(10000-1 5200) . DCQ; 1'1.àgaland alongwith the incumbent. 

2. Depçity Director 3 3 - Sri.N.C. Sen 
Of Census . 	 . • S6b,1. Sarmah 
Operations . Sri S.S. Hiramath 

(10000-15200) 
:. 

3. Assistant DirctQr . 	3 - 3 1. 	•,• 

Of Census.. 	. . .. 2.. . 	. To.be filled up by ORGI. 
Operations (T) .. . 	

. 3. 	.. 	.. 

(8000-135Q.0) .. . . . 

4 Statistical 4 - All the four posts sanctioned/earmarked for 
Investigator Gr i the Diretorate consequent to restructuring of 

(6500-10500) Statistica1cadre w e f 29 9 2000 The posts 
have been filled up by promoting the following 

/ incumbents - 

1. 	Sri B.M.Talukdar 
2 	SriPKalita 	 \ 	 - 

• 	• 

Page 1 

•-.•••.-•. 	•. 	
. 	. . 	. 
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CAP ki 0 

Name of the DCO: ASSAM, Guwahati 
CORE POSTS 
Incumbency positionas on 1.32002 

80) 
STATEMENT-I 
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4 
SI. Name of the Post No. of No. of Vacant Remarks/Present status of recruitment 

No. sanctioned posts Posts 
posts (As filled up 
per SIU)  

1 2 3 4 6 
3 	SriGKDutta 
4 	Sri A C Borgohain 

Statistical 4 4 - 4 	pot 	sanctioned 	and 	earmarked 	for 
5 

Investigator Gr. II Directorate 	as 	a 	result of 	restructuring 	of 

(5500-9000) Statistical çàdre. The following 	incumbents 
areoccupying the 4 posts: - 

Sr.iR. Dihingia 
Sri J.N.BordoIoi 
Sri P.K.Borah 
Sri B. Saiia. 

10 1 Originally,.10 	posts 	were 	filled 	up 	by 
 Statistical 

Investigator Gr. Ill appointing the following incumbents through 

(5000-8000) various 	modes 	contained 	o 	Recruitment 
Rules. The permanent holders of these posts 
are:- 

1. Sri T.D. Sinha 
2.SriK.C.Pat'A/ary 

Sri B.N. Sharma 
Sri B.K. Bhattacharjee 
Sri R.C. Hazarika 

16.SriDN.Barnian 
f-agfd 2- 

- 	

1 



rage 3 	 . 

99 

Mo.  

SI. Name of thePost No. of No. of 	'Vacant Remarks/Present status of recruitment 

'o. sanctioned posts Posts 
posts (As filled up 
perSlU)  

2 3 4 5 6 
• .7;sriRarnniBarman 

8 	Sri Bipul Kumar Baruah 
9. 	Sri .I.P. Nedg 
10: SriiB.K. Pwe 

1 	resultahil. vacancy has occurCd due to 
temporary / bdhoc promotion of the senior- 
most SI Gr. Ill (Sri T.D. Sinha) to aternporary 
and short terri.pbst..created for Census-2001. 

Sr. Compiler 7 	• 7 - 	 • As 	a 	result 	of 	restructuring 	of 	Statistical 
7. 

(4500-7000) Cadre, 7 posts of Sr., Compiler have been 
sanctioned I earmarked for the Directorate. 
The 	posts 	are 	held 	permanently 	by 	the 
following incuriibents:- 

1 	Sri K. K. Bhattacharjee 
2 Sri B C Kakoty 
3 Sri N C Barman 
4 Sn H. N. Kalita 
5Sri C Chakraborty 

Sri: D. Hazarika 
Sri D:B. Baruah 

4 
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•7 JV4 SI 	Name of the Post No. of 	No. of 

No. 	 sanctioned posts 
posts (As 	filled up 

Vacant Remarks/Present status of recruitment 
Posts 

03) 

.periU)  
2 	 3 	4 	c 	5 

Out of 7 regular incumbents in the grade of' 
Sr. Cd pilron. core side, the following have 
been promoted temporarily and on adhoc 
basis against 5 posts of SI Gr Ill created for 

• main census Operations - 200V1 :  

Sri K.K. Bhattachadee 	V  
Sri B'.C. Kakdty 
Sri NiC. Barman 
Sri H. N. Kalita 
Sri CV.V Chakrabort 	VV 	

. .... 

Next senior and eligible incumbents in the 

V 	

• 	 grade of Sr. 	 '' Compiler hae been promoted 

	

I 	 against. 2 posts SA (SI Gr. Ill) temporarily 

	

V 	 creatëdforD.ata Centre in the Directorate: - V 

1. Sri D,Hazarika V  

	

V 	2. Sri D.B. Baruah 

	

V 	 Thus all the 7 permanent and regular 

	

V 	 incumbents in the grade of Sr. Compiler have 
been protmoted on adhoc basis against 5 

V 	 Page4 	 . 
V 	 \LY 

V 	
V 	

V 	 V: 	 V 	
VVV 	

V 



SI 
No. 

Name of the Post No of 
sanctioned 
posts (As 
perSIU)  

No of 
posts 
filled up  

Vacant 
Posts 

Remarks'Ypresent status of recruitment 
.. 

•2 3 4 5 6 
Posts ofS1#t3 r, Ill and 2 posts of SI 	Gr. 	Ill 
crepted for Census - 2001 operations and 
Data Cëntre.'--' 	•• 1.?. 	. 

7resiltant v.acancies in the grade of Sr 
Compiler, dje bd hoc promotion of 7 regular 
incumbents against the temporary posts of SI 
Gr. 	Ill 	(Census 	Operations) 	arid 	SI 	Gr. 	Ill 
(Dat 	Centre) 	have 	been 	filled 	up 	by 
promotui 	the 	following 	7 	incumbents 	on 
adhoc b*'_ j '-

,
:i4§,jhjthe grade of Compiler on core 

side- 

1 	Sri B K Barçnn 
2 	Sri Prakash Baruah 

Smt. PBhättàcharjëe 
Sri CNOjha 

5 	S r i K C Baishya 
6. 	Sri A.K..Baruah 
7 	Sri T C Goswami 

Thus, thi 	no vacancy in the grade of Sr. 
Compiler qr:i core side. 
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El 

SI. 
No. 

Name of the Post No. of 
sanctioned 
posts (As 

No. of 
posts 
filled up 

Vacant 
Posts 

per SIU)  

Rema rks/ ,PrRt status of recruitment 

2 3 4 5 6 
8. Compiler 19 19 . 	- Originally all the 	19 posts are occupied 

(4000-6000) regular basis with the following incumbents: 

SriB.K.Barrnan 
Sri Prakash Baruah 
Smt. P.. Bhattacharjee 
Sr.C:N. Ojha 
SriK.C. Baihya 
SriA.KBaruah 
Sri T.C.Goswami 
Sri Aruh Hazarika 
Sri L.C. Borah 

10 .. Sri M. Kánwar 
SriP.K.Sharma 

2 Sri B.C. Das 
Sri'A.C. Deka 
Srnt. KhanaDas 
Smt. P. Chaudhury 
Sri Lohit Das 
Sri Bukul Chutia 
Sri D.R. Bora 
Sri D.R. Baishya 

Dn 
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7 A SI. 
No. 

Name of the Post No. of 
sanctioned 
posts (As 

No. of 
posts 
filled up 

Vacant 
Posts 

per SIU)  

Remarks/Present status of recruitment 
. 

2 3 4 ., 	5. 6 	 - 

Seven séiiormost Compilers named below 
on core side have been promoted teriporarily 
against 7 (se') resultant vacancies of Sr. 
Compiler also on coreside as explained at SI. 
No. 7 above::' 

Sri B.K. Barman 
Sri Prkash Baruah 
Srnt. P'Bhattàcharjee 
Sri c.NJ. Ojha 
Sri K.. Baishya 
Sri A.K. Baruah 
Sri T.C: Goswarni 

After adhoc promotion of the above-persons 
against the resultant vacancies in the posts of 
Sr. 	Compiler 	on 	core 	side, 	the 	following 
regula.rincumben.ts are holding 12 permanent 
posts in the grade of Compiler: 

Sri Arun Hazarika 
Sri L.C. Borah 
Sri M. Konwar 
Sri P.K. Sharma 
Sri B.C. Das 
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- 101 
SI. 
No. 

Name of the Post No. of 
sanctioned 
posts (As 

No. of 
posts. 
filled up 

Vacant 
Posts 

per SIU)  

Remarks/present status of recruitment 

2 3 4 5  6 	 1 
Si A.C. Deka 
Srnt. Khana Das 

8; 	Srnt.i. Chàudhury 
9... 	Sn I qhit Das 

Srikul .Chutia 
VOL- 

Sri D.R. Bora 
Sri D.R. Baishya 

6 	out 	oJ 	7 	(seven) 	resultant 	vacancies 
occurring 'i 	the grade of Compiler have been 
filled up bytemporary and adhoc promotion of 
6 	eligible 	regular Asst. 	Compilerson 	core 
side. They are as indicated below: - 

SjL;K: Nath 
Sri R. Kt. Deka 
Sri M.N. Shàrma 
Sri Nianjan Das 
Sri S.Swargiary 
Sri'A.Hazoary 

Remaining one resultant vacancy has been 
- filled up by appointing the foUowing person by 

deputation:' - 

Page8 	
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, 4 SI. Name of the Post No. of No. of Vacant Remarks/present status of recruitment 
No. sanctioned posts Posts 

posts (As filled up 
per SIU)  

2 3 4... 5 . 	 6 
1 Sri Keshb Goswamt 

Thus, 	ll 	the 	19 	posts 	in 	the 	grade 	of 
CbrnpilerJon core side now stand filled up as 
on i7320O2 

9. Asst. Compiler 19 16 3 Out of 1 	sanctioned posts, 18 are filled up 
(3050-4590) and occupied permanently by the following 

incumberits - 

SriLK.Nath 
Sri R. Kt. Deka 
Sri M.N. Sharma 
Sri Nirenjar 	Das 

.5. 	SriS.Swargiäry 
SriA:Hazoary 
Smt:Dipti Sharma 

• 8. 	Sri B Baihya 
9: 	Md'., S.N. Haque 
10.'SriAcBarthakur  

• .11..SrL:argDas 
• Sri:'Baten Kalita 

Sri. Boro 
• 	 . 

. SrLA,. Chakraborty 
S r i N. Boro 
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SI. 
No. 

Name of the Post No. of 
sanctioned 
posts (As 

No. of 
posts 
filled up 

Vacant 
Posts 

per SIU)  

Remarks/Present status of recruitment 

2 3 4 •. 	5  6 
Smt. '. Doley 

• . 

Sri Nabajyoti Sharma 
18.: Sri K.Tumang 

One 	regular 	post 	is 	vacant, 	which 	is 
reserved for OBC for which recommendation 
of SSC isawaited. 

From among 	18 permanent and 	regular 
Asst 	Compilers 	mentioned 	above, 	the 
following 6 (six) eligible Asst. Compilers have 
been promoted temporarily against 6 out of 7 
resultant vacancies in the grade of Compiler: - 

SriL.K. Nath 
Sri R. Kt. Deka 
Sri M.N. Sharma 
Sri Niranjan Das 
Sri S. Swargiary 
Sri A. Hazoary 

Since no more Asst. Compilers are eligible, 
- one remaining resultant vacancy in the grade 

___ I -_____ _____ 

of Compiler has been filled up by deputation. 

-__ • 	
\\i 

Page 10 	 :rff 



Name of the Post No.of 	No. of 	Vacant Remarks/Present status of recru itment 

No. 	 sanctioned posts 	Posts 
posts (As 	filled up 

2 	 ________ 	5 
The following numbents are p1esently I 
occupying on perrnanent basis 12 posts of 
Asst. Compiler: - 

Smt. Dipti Sharma 
Sri B. Baishya 
Td. S.N. Haque 
Sri A. Barthakur 
Sri Parag Das 
Sri Balen Kalita 
Sri K. Boro 
Sri A. Chakraborty 
Sri N. Boro 
Smt. D. Doley 
Sri Nabajyoti Sharma 

12., Sri K. Turnang 

Out of 7 vacancies, 4 have been filled up 
by deputation and the names of 
deputationists are indicated below - 

7 	 • 	 1. 	Smt. Seema Kumari 
Sri AmeoKumar Das 
Smt. D. Lahkar 

' 	 4. 	Sri B. Das  

Pagell 	 U 



S1. Name of the Post No. of No. of 
No. sanctioned posts Posts 	- - 

posts (As filled up  
per SIU)  

1 2 3 4 :5 . 	 6 
Thus, they are now .3 vacancies in the 

- 	- 	
- grade 	of 	Asst. 	Compiler. 	2 	are 	resultant 

vacancies and A vacancy is permanent one 
- - reservd 	f: - OBC 	for 	which 	the 

recommendation of SSC is awaited. 

.4t -  may benoted that when all the posts 
.• created for 2001 census are abolished and 

• 

- the Qificiating officials are reverted back to 
- 

their. original 	posts 	in 	which 	they 	hold 
- - 	- - permanent lien, there will remain one regular 

vacancy only which is reserved for OBC to 
- . filled up through SSC. 

10. Sr. Geographer 1 1. - 	- Filled 	up 	permanently 	by 	appointing 	Sii 

(6500-1 0500) - Kailash Das. 

11. Cartographer 1 1 	-. - Filled 	up by appointing -Sr. 	A. 	Sharma 	on 

(5500-9000) - 
deputation basis. 	 - 

12. Sr. L*aftsman 2 2 - 	 - OriginaUy2 permanent posts are fihed upon 

(5500-9000) permanent basis and incumbents are: - 

1. Smt. S.K.Chetja 
j?.Smt.MifluKahta__ - 

- 	 vageIz 	 \\ 



[Si. Name of the Post No. of No. of Vacant Remarks/present status of recruitment 

No. sanctioned posts Posts 
posts (As filled up 
per SIU)  

2 3 4 5 .6  
Srnt. 	S.K. 	Chetia 	has 	been 	temporarily 

promoted against one temporary post of Sr. 
Drawing . Assistant 	for 	Census-2001. 	Smt. 
Minu 	Kalita 	is 	permanently 	holding 	one 
pérmanet post of Sr. Draftsman. 

1 resultant vacancy which occurred due to 
temporarily promotion of Smt. S.K. Chetia to 
census post of Sr. 	Drawing Assistant has 
been filled up by temporary / adhoc promotion 
of Smt. R. Mazumdar (permanent Draftsman). 

- Smt. Biju Mahanta, seniormost permanent 
Draftsman has been temporarily 	promoted 
against one temporary post of Sr. Draftsman 
createdforCensus-2001. 

13. 	Draftsman 	C 1 2 3 permanent posts of Draftsman are originaHy 

(5000-8000) filled up with the following incumbents - 

Srñt.. BijiMahanta 
Smt, R:.Mazumdar 
Smt Márnani Kalita 
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7' A SI. 
No. 

Name of the Post No. of 
sanctioned 
posts (As 

No. of 
posts 
fiUed up 

per SIU)  

VacantI,  

Posts 
 

2 3 4 5 6 
Sr?fit. 	Biju 	Mahanta has been temporarily 

promoted against a temporary census post of 
Sr. Draftsman. 

Smt R. Mazumdar has been promoted on 
adhoc basis against the resultant vacancy in 
the 	grade 	of 	Sr. 	Draftsman 	caused 	on 
account of temporary promotion of Smt. S.K. 
Chetia, permanent Sr. Draftsman against a 
temporary 	census 	post 	of 	Sr. 	Drawing 
Assistant. 

Smt. 	Mamani 	Kalita 	is 	holding 	one 
permanent post of Draftsman at present. 

There thus remain 2 resultant vacancies in 
the regular grade of Draftsman. If the census 
posts 	are 	abolished 	and 	the 	above 
incumbents 	who 	hold 	permanent 	lien 	are 
reverted to their substantive posts, there will 
be no vacancy in the grade of Draftsman on 
core side. 
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SI. Name of the Post No. of No. of Vacant Remarks/Present status of recruitment 
No. sanctioned posts. Posts 

posts (As filled up 
per SIU)  

1 -2 3 4 5.. 6 
14 Proof Reader 1 1 - Permanent holder of the post is Sri S N 

(4500-7000) Rbha. He has been promoted on temporary 
basis against .a temporary census post of 

,Printing Inspector. 

The resul:tant vacancy has been filled up 
by-deputatioh.(Smt. Cinema Medhi). 

15. HPMO 1 1 - Sri 	BI. 	Kt. 	Hzarika 	is 	holding 	the 	post 	on 
(3050-4590) . 	 . deputation. 	. is 	likely 	to 	be 	absorbed 

S .. permanently. 

16. Office 2 2 - Filled up on .përmanent basis: - 

Superintendent . 	•. 

(5500-9000) 5.  1.$ri A.C.-Gayan 
2. Sri N.N. Pathak. 

17 Sr Stenographer I I - The 	post is permanently held 	by 	Sri 	K. N .  
(5000-8000) . - . Gogoi. 	He 	has 	been 	promoted 	against 	a: 

census post.6f Confidential Assistant. 	The 
resultant vacancy is filled up by appointing 
Smt. R. Gut 	by promotich on temporary 

- 	 . . . - . 	

... basis. 	If thtmporary post .of Confidential 
Asst. is subuently abolished, the present 
ucumbent in The post of Sr Stenographer, 
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191 
SI. Name of the Post No. of No. of Vacant Rema rks/'P resentstatus of recruitment 
No. sanctioned posts Posts 

posts (As filled up / 
per SIU)  

1 2 3 4 5 6 
Smt., R.Gupta,will have no post to occupy. 
She may have to be adjusted against any 
vacancy in future even in the lower grade of 
,UDC 

18 Sr Hindi 1 - I The post is permanently held by Sri M S 
Translator Chouhan. He has been temporarily promoted 

(5500-9000) against a temporary post of Assistant Director 
(OL),.sanctioned for Census —2001. The post 

is lying vacant.: 

19. Assistant 3 3 - Filled up on permanent basis: - 
(5000-8000) 

Sr. R.M. Borah 
Sri B.K. Chaudhury 
Sri B.N. .Borah 

4 posts permanently held by: - 20. UDC 4 3 1 
(4000-6000) 

Smt. S. DebPurkayatha 
Sri L.D. Joshi 

3.SriD.Das• .: 
4. Sri B. Seal 
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S1. Name of the Post No. of No. of Vacant 
NJ( sanctioned posts Posts 

posts (As filled up 
per SIU)  

2 3 4 5 
Srnt.. S. Deb Purakayatha:and Sri L.D. Joshi 
have been promoted temporarily against 2 
posts of Census 	2001 

I . 	-. 

Si D. Das and Sri B. Seal are holding 2 
permanent posts of UDC at present. 

As against 2 resultant vacancies, one has 
been, filled: up by givingtëmporary promotion 
to one LDC (Sri Nabin .Das). No other LDC is 
eligible 	and 	hence :..one 	resultant 	vacanc' 
exists. The post of UDCis a promotional post. 

21. LDC 5 5 - The following 	are.perrnanent 	holders 	of 4 
(3050-4590) posts: - 

Sri Nabin Das 	7 
Sri S. Rabha 
Sri B.C. Gogoi 	i 
Smt. K. Deka 

The seniormost perscin Sri Nabin Das has 
been allowed to officiate against a resultant 
vacancy in the grade ofUDC. 

Page 17 
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T" Name of the No. of No. of Vacant Remarks/Present status of recruitment. 
No. Post sanctioned posts posts 

posts (As per filled up 
SIIJ)_____________________ 

1 2 3 4 5 6 
Two vacant posts 	of LDC 	stand 	filled 	up 	by 
appointing 	on 	deputation 	basis 	the 	following 
persons:- 
1.SriM.Wari 
2.Md.T.Ahmed 

22,  Gestetner 1 1 - Filled uppermanentlySbri Ramashis Rai 
Operator 
(3050-4590)  

23. Dafiry 3 3 - Permanently filled up. Incumbents are :- 
(2610-3540) 1.SriB.K.Hazarika 

Holding the post of HPMO on deputation. 
2Sri U.C. Hazarika 
3.Sri S. Haloi 	• 

24 Peon 8 8 - Filled up permanently and holders of the posts 
_____ (2550-3200) are:- 



rel 
A Name of the Post No. of No. of Vacant Remarks/Present status:o. recruitment 
No sanctioned posts posts Posts 

(As per SIU) filled up  
2 3 4 5 6 

1.Sri B. Haloi 
2.SriS. Bharali 
.3.SriR. Bejbaruah 
4.Sri P. Medhi 
5.SriAtulBaruah 
6.Sri H. K. Chamua 
7.Smt.B. Maya Chetry 
8.SriR.Hazang 
9.Sn Bhusan Deka 	. 

Sri B. Haloi has been promoted on adhoc basis agaist 
a temporary post of Daftiy created for Census —2001. 

Sri 	S. 	Bharali 	has 	been 	temporarily 	promoted - 

against 	the 	deputation 	vacancy. 	The 	resultant 
vacancy has been filled up by appointing Sri S. Deka 
on casual basis for a short period. 

25. Chowkidar 6 6 - -i.Md. Soflk Au 
(2550-3200) . 2.Sri.EipulSaikia 

3;Sri Dharani Deka 
4.Sri Girish Deka 
5.Sri Sunanda Das 
6.Sri Rup Kumar Das  
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/ 0 
SI. 	I Name of the Post No. of No. of Vacant Remarks/Present status of recruitment 
No. sanctioned posts Posts 

posts (As filled up 
per SIU)  

1 2 3 4  6 
 Staff Car Driver 1 1 - Sri B.B. Rabha 

(3050-4590) 

 Sweeper 1 1 - Sri. Uma Das 
(2550-3200) 

CANTEEN 

 Coupon Clerk 1 1 - Sri Deben Das 
(3050-4590) 

 Cook 1 1 - Sri Hiteswar Hazarika 
(3050-4590)  

 Tea Maker 1 1 - Sri DipakMedhi 
(2610-4000) 

 Bearer 1 1 - Sri PrasãnnaDas 
(2610-4000) . 

 Wash Boy 1 '1 - Sri Hasher Au 
(2550-3200) 
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Name of No. of No. of Vaca 
NO. Post Sanctioned Posts nt 

posts (As filled Posts 
perSITJ) up  

1. .2 3 4 5 . 

DDE System  

33 Sr 3 3 - 1 Sn Kumud Kalita 
Supervisor .2.Sri S.Mukherjee V. 

(5500- 
. 3.SriB.Barpujari . 

9000) 
V V  

•:. 	 V 

34 Jr. 9 9 - Sri M.J. Tamuly 9 (nine) pemianent posts of 
Supervisor SiFiDilip Kr. Das Jr. Supervisor stand filled up 
(5000- .. Sri Jayant Ghosh with 	the 	following 
8000) 4.Sri Nayan Borah incumbents: 

5.Sri M.Rajkhowa Shri 	M.J. 	Tamuly, 	Sr. 
6.. Sri A.Talukdar.. 	. most Jr. Supervisor has been 
7. Smt. R.Sharmà promoted 	temporarily 	on 
S. Smt. P.Medhi adhoc basis as Sr. Supervisor 
9. Sri Ratul Das against 2001 Census posts. 
.10.SriBiren Das The resultant vacancy has 

been :fihid up by promoting 
on 	adhoc 	basis 	Sri 	Biren 

V. 



Das, 	DEO-B. 	Thus 	at 
present all posts are filled 

35 DEO Gr. 45 38 7 1 .Sri Biren Das Out of 45 sanctioned posts 
'B' 2:Sri Sarnarjit Das 	.39 have been filled up on 
(4500- 3Sri S.Dutta permanent 	basis 	with 	the 
7000) 4.Sri D.Bordoloi following incumbents: 

5.Md. A.Motin Sri Biren Das, 	Sr. most 
6.Sri D.K.Baruah DEO-B has been promoted 
7.Sri H.Boro temporarily on adhoc basis 
8.Sri M.Roy ask. Supervisor against the 
9.Sri SM: Bora post vacated by Shri M. J. 
10.SriM. Basumatary Tamuly, Jr. Supervisor and 
11 .Sri Nimai Roy Shri Das will be reverted 
12.Sri B. Phukan back to his original post i.e. 
13.Smt. Deepá Baruah DiO-B on reversion of Sri 
14.Sri Ajit Kalita Tarnuly. Thus there are 39 
15.Sri S. Mudai DEC-Grade-B 	holding the 
16.Smt. M. Devi posts permanently. Although 
1 7.Sri T:N.. Baruah there are seven vacancies in 
18.Sri Nitul Dutta the 	post 	of DEO-B, 	six 
19.Sri D. Chàkraborty vacancies 	are 	regular 	and 
20.Sri Bipul Kalita one is resultant. 

4. 



No. of Vacant Remarks/present status of recruitment 

posts (As filled up 
perSIU)  

2 3 4 5 6 
21 .Sri U. Talukdar 
22.Sri B. Thakur 
23.SriN.Hazarika 
24.Smt. M.M. Chetia 
25.SriA.Rabha 
26.Smt. B. Sonowál 	 •... 
27.Sri P. Borkakóti 
28.SriKishorDëki 	 .... 
29.Sri B. Naidu 
30.Sri Nanju Englang 	 . 

31.Sri S. Morang 
. 32.Sri R. Bhuyan . 

33. Sri M.N;Satma 	 . .. .... 

34.Sri P. Haloi 	... 	 .. 	. 

35. Sri Jiten Nath 	. 	 .:. 
3 6. Sri U. Saikia 	 . 

37.Md. 7 Hussain 
38.Sri Dipak Baruah 
39.Sri Pradeep Das 	. 

40.Vacant 
41.Vacant 
42.Vacant  
43.Vacant 	. 

44.Vacant  
45.Vacant 	 . 	 : 	 •. . ' 

36. Loader 4 4 - . 1.Sri KameshwarDeka 	. 

(2550-3200) 2.Sri Sadan nda Sharma 	 : 

. 3.Sri H. Talukdar 	 ;.. 

4.Sri Tapeswar Deka 	.' 	. . 	 . 

Total 181 163 I. 18  



1' 

C ,  

0 
N.B. 

Data Entry Operator, Grade 'B' is a highly technical post for which followingqualificatiOflS are required. 

Graduate with Science, Mathematics, Commerce, Economics and Statistics asa subject 

One year Certificate of proficiency in Computer frOm a recognised Goyt. institution preferably '0' 
Level Certificate recognised by Department of Electronics inGovt..of:lndia. 

A speed not less than 8000 key depression per h&rfor'data entryWprk: 

Should qualify in the Personal Computer skills test 

The vacancies of DEO, Grade 'B' have been circulated for filling up on deputation basis 

There are some temporary resultant vacancies on core side due to temorary promotion of the 
incumbents against temporary census posts. After expiry of sanction period and on abolition of census 
posts, the incumbents who have been promoted will be reverted to their original posts on core side in 
which they permanent lien 	 - 
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Name of the DCO: ASSAM, Guwahati 
IJ 

. CENSUS POSTS 
Status of the posts sanctioned for Census Operation - 2001 as on 1.3.2002 

SI Name of the Post No of No of Vacant Remarks/Present status of recruitment 
No. sanctioned posts Posts 

posts filled up .. 	 -- 	 .-• 	4 
1 .2 3 4 5- 

1 Joint Director 1 - 1 To be filled up by ORGI 
Of Census 
Operations 

(10000-15200) 

 Assistant Director 1 - I To be filled up by ORGI. 
Of Census  

Operations (G) - 

(8000-15200) 

 Research Officer 1 1 - The post has been filled up by transferring Sri 
(Map) . - K.C.S. Bhágábati from 000, Bihar. 

(8000-15200) - - 	.. 	 . 	•- 

4 Statistical 1 1 - - The 	permanent and 	regular incumbent Sri 
Investigator Gr. II J. D. Sinh 	has been promoted against this 

(5500-9000) temporar 	/ 	short 	term 	post 	of 	SI 	Gr. 	II 
extendedwef 311 2003 

SO  
- 	. 



JR 

SI. Name of the Post No. of No. of Vacant Remarks/Present status of recruitment 
No. sanctioned posts Posts 

posts filledup 

1 2  4 5 6 
5 Assistant 2 2 - The following regular incumbents in the grade 

(5000-8000) :0f'UDC on coreSide have been promoted on 
adhoc bàs:-:.* 

Smt. 'S:.D. Purkayastha 

2. Sri L.D Joshi 

6 Confidential 1 1 - The folloving incumbent holding permanently 
Assistant . the 	post.iri 	the 	permanent 	post .of 	Sr. 

(5500-9000) . Stenographer 	on 	core 	side 	has 	been 
promoted: - 

I. SriKN Gogoi 

7 Sr Drawing 1 1 - Filled up by temporary and adhoc promotion 
Assistant of Smt S K Chetia, permanent Sr Dratsman 

(6500-10500) from core. side 

8 Sr Technical - - - The post jias been abolishedwef 1.3.2002.  
Assistant . 

(rinting) ... . 	 . 	 . 

(5500-9000) :1 
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F Name of No. of 	No. of 	Vacant 

—Aiv 
	 St sanctioned posts 	Posts 

posts 	filled up 

	

ii 	2 	 3 	4 	5 I 	Sr. Draftsman 	I 	 I 

	

1 	(5500-9000) 	 I 

1 Printing Inspector 
(5000-8000) 

Investigator Gr. Ill 
(5000-8 000) 

12. I 	Compiler 
(4000-6000) 

.- 
	 Page 3 

- 

Remarks/Present status bf recruitment 
/ 

/ 

The post has been filled. up by promoting on 
temporary. basi, of. Smt. Biju Mahanta 
(permanent Drãftsrn) 

Sri. S.N. Rabha •has been promoted on 
te.mpprary basis fró.m the post of Proof 
Reader (regular incumbent). 

The posts have been filled up by promoting 
on adhoc basi;The following regular 
incumbents from therade of Sr. Compiler on 
core side: - . •. 

1. Sri K.K. .Bhattarchrjee 
2 Sri B C Kakoty - 
3 Sri N C Barman 
4 Sri H N Kalita 
5 Sri C Chakraborty 

Out of8 posts qiginally sanctioned for 
Census - 2001, 6 pots have been abolished, 
and 2: pOStS:ave.been extended w.e.f.  
1.3.2002 u.pt6:3L42003 These two posts 
have been fiIieçi up b.. deputation temporarily. 

[jo_deputti.onistsare . 

ref 



t.. 

SI. Name of the Post No. of No. of Vacant Remarks/Present status of recruitment 
No. sanctioned posts Posts 

•.. 	 1 .• 

posts filled up . . 	
. 

1 2 3 4 5 ... 	6 

2.. Sri N. Talukdär 

13 UDC 2 2 - 

(4000-6000) . . 	 .•. S  

i..Smt. Carol.inS.:Dhar 
2. Sri Gopal Deica 

 Daftary 1 1 - Sri B. Holoi 
(2610-3540) . 	 .. ••.. 	 .. 

Teftiporarily promoted from the post of Peon 
(regular incurrbént). 

 Assistnt Director 1 1 - Sri M.S. Chäuhan 
(OL)  

Temporarilypthrnoted from the post of Sr: 
Hindi Translator (regular incumbent). 

16 Hindi Typist - - 
- 

(3050-4590) been abolished 

To be filled ypRGl 17 Assistant Director 1 - 1 
(Data Centre) 

Page4 . '. 
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SL T Name of the Post No. of No. of 	[Vacant Remarks/Preent status of recruitment 
No. sanctioned posts Posts 

posts filled up . 	 . 	 . 	 . 

1 2 3 4 5 . 	 . 	 6 
18. Statistical 2 2 - The posts have, been filled up by promoUng 

Assistant '. the following 2regular incumbents temporarily 
(SI Cr. 	Ill) from the grade 	f Sr. Compiler on core side: - 

(5000-8000) . . 

(Data Centre) 	. Sri D. Hazrika 
Sri D.B..B'aruah. 

19. Senior Supervisor 1 1 - 1. Sri M.J. TarQuli  
(5500-9000) 

(Data Centre) 
. 

TOTAL 25 22 3 
.: 

_____ 
.- 
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IN THE CENTRAL DM1IRATWE.ThIBUNAL 

• 	 GUW 	NCH 

OA..68/2002 

IILJHE MATTER OF- 

Sri Bimalananda Das & Ors, 

Vs 

Union of India & Others 

A N D 

• 	 I&IHfMflEROF: 

i 

- 

4 

An addjtjol statei sukIitted by the 
applicants 

The above named appljcants 

51 
Respectfully heq to stated as under 

1 11 

That your applic ts approaclpd this Honh1e Trjbur1 ti'rouqj 
N, 68/2007 bi 	aqqrjev 	by the impuqrie order- dated 

282,2002 (Apnexure3 serje to the O.A. 68/2002) whereby the 

servjcp of the applicants have been discontjt)ued with effect from 
28,

2,7002 on the pretext of di$continuatjot of sancti-of, of post 
th effect from 1. 

$, 2001 as because it is alleged that the post 

Assistant compiler fall vacant due to promotion of an incumbent 

age insf the purely temporary post created in the higher grade pf 

Computor for census of India 200i up to 28,2,2001 

it is also alleqe in the impugned order dated 282,2007 

1t h a t the applicant no, 	
orkinq by virtue of a stv order 

1rantedby the Honble Tribunal in M.P. No, 67/2001 datd 
7.2, 2001 

Irt 
is rspPcf-fully submitted that the alleged ground of 

isContjnuatj0 Qf servic of the applicant is totalj\, false and 
1
15ieadinq hjch would he evident from the foliojn- facts 

L 	
That the post of Assist;an't Complier ha never been 

sanctjotled bythe Office of the Regjstr1' general of India in 

any / of the order hearinq letter No. A liQ2/I/99Ad II dated 

ri 



2 

1.22000 and also the order hearing letter NoRef.. No. 
) 	A11020/1/99Ad.II dated 28.22001. Therefore, it appears 

that the post of Assistant Compiler is a regular post was 

available in the Establishment of Director of Census 

Operation, Assam which would further be evident, from the 

quarterly return staff position of••e office of the 

Director of census Operation, Assam f or the quarter ending 

31 3.2001 i a. Annexure2 of 0. A 68/2002 i a, letter dated 

9th April 2001 issued by the Director of Census Operation. 

Copy of sanctioned order,  dated 122000 and 282.2001 

are annexed as Annexure-A series., 

ii. So far the post of Assistant compiler holding by the 

applicant no1 is concerned it is humbly stated that: the 

said post has been filled up on regular basis by the 

Director of Census Operation with effect from let March, 

2002, by appointing Smti Debjani Doleyho was working on 

deputation basis in the office of the Director, Census 

Operation, Assarn, Therefore, Honble Tribunal be pleased to 

direct the respondents to produce the relevant records 

including the regular,  order of appointment of Smti Deb.jani 

Doley, 

It is relevant to mention here that the respondents 

always submitted by filing affidavit that there is no 

vacant post of- Assistant compiler are available in the 

office of the Director of census Operation that was the 

stand maintained by the respondents in O.A. 142/2000 (Sri 

Eimalananda Das & Ore). As such it is clear ,  from the regular 

appointment order of Smti Debjani Delay which is passed on 

13..2002 that the stand of the respondents reçarding vacancy 

position is false and misleading. 

It is further submitt' that apart from the vacancy of 

assistant Compiler which is 'filled up by the respondents 

appointing Smti Debjani Doley, deputationist on reqular 

4. 



hasis, another 5 posts of Assistant Compiler also available 

with the respondents which would be evident from be 

Annexure-2 to the O.A. 68/2002, 

iv, It is further submitted that another regular post of 

Assistant Corrpiier has been filled up temporarily with 

effect from 1.3.2002 by offering an appointment to Sri 

Nabalit Sarma who is working as regular peon in the 

establishment of Census Operation. It is pertinent to 
mention 	here 	that 	when 	the 	order 	of 

terminati on/discontinuation from service has been passed on 

the alleged ground of discontinuation of sanction, but 

surprisingly the available post of Assistant Compiler has 

been filled up on the next day of termination of service by 

appointing deputatjonjst as well as by appointing a regular 

Group 	Peon to the post of Assistant Compiler 

temporarily, in order to make an eye wash that there is no 

vacancy of 	Assistant 	Compiler 	available, with 	the 
establishment of Director of Census Operation, Assam. 

V. 	That it is stated that si. No. 211 of the seniority list of 

Assistant Compiler as on 1.7.2001 has been temporarily 

promoted to the post of Computor now redesignated as 

Compiler created for the 2001 census. It is relevant to 

mention here that although in all the impugned order 

(Annexure•• 	series) it is stated by the Director 	of Census 

Operation, Assam that sanction for the post for computor has 

been discontinued but it is categorically submitted that the 

following incumbent who are promoted to the post of computor 

namely; 

1. Sri 8.Chutia 

• 	 2. Sri 	D,R,E3ora 

 Sri 	D.R.f3aishya 

 Sri 	L.K.Nath, 

 Sri R.Deka 

 Sri 	M.N. 	Sarmah 	 . 

14 
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Sri N..Das 

S.. 	Sri S. Swarg.iary 

9.. 	Sri A. Hazawary 

.10.. 	Smti D..Sarmah 

All the above 10 (ten) employees are still working in the 

higher post of Cornputor,  after the order of termination of 

the services of the present applicants. Thereby it is qu:ite 

clear that the respondents acted arbitrarily so far question 

of continuation of services of the present applicants are 

concerned., when other similarly situated regular employees 

of the same establishment who are promoted temporarily to 

the post of computor are still being allowed to continue 

against the 2001 census posts. The Honble tribunal be 

pleased to direct the respondents to produce the order, if 

any regarding reversion of the employees named above who are 

working in the higher post of computor for ,  2001 census.. 

A copy of the seniority list of Assistant Compiler as 

on 1..7..2001 is annexed as Annexure -B. 

2. 	That your applicants further beg to state that it would be 

evident from the letter dated 9..4..2001 Annexurto the 

O..A) that as many as 73 posts of Data Entry Operator., 9 post 

of Computor. 6 post of Assistant Compiler., 2 post of 

Draftsman., 2 post of L.D.C. (now filled up by 

deputationists) are lying vacant in the etablishment of 

Director of Census Operation , Assam • Many of the above posts 

has now sought to be filled up on deputation is. Very 

recently a circular has been issued to fill up the post of 

Data Entry C)perator on deputation basis in order to avoid 

implementation of the judgment and order dated 6..2..2002 in 

O.A. No.. 142/2000.. Honble Tribunal therefore be pleased to 

direct the respondents to produce the relevant records as 

well as the records pertaining to the post filled Ur,,  by 

deputation 1st.. 

'I 



it is categorically submitted that the vacancies 

available with the respondents but the respondents are 

suppressing the actual vacancy position and now efforts are 

still going on to fill up the remaining vacancies an 

deputation basis. 

5. 	That it is stated that all the deputationjsts who are 

presently working in the office of the Director of census 

Operation against 2001 census vacancie are still being 

allowed to continue against those vacancies but since the 

applicants have been adjusted/appointed following the 

direction of this Hon ble Court, therefore the services of 

the applicants has been terminated to avoid t;he 

implementation of the Hanble Tribunal order dated 622002 

passed in O.A. No,142/2000, 

it is categorically submitted that the deputationist who 

re appointed in pursuance of the circular dated 23/24,22000 are 

still working against the vacancies of 2001 census namely, Sri 

Arnieo Kr. Des appointed 'ide order dated 152001 as Assistant 

Compiler and Sri Rupam f3aruah appointed as Computor vide order 

dated 1.52001 still in service with the resporiden', 

it is further stated that the following persons also 

working on deputatibn basis against: the 2001 vacancies from other 

organ isation are still continuing in the office of the Director of 

Césus OperatIon, 

•1 	Sri Nripendra Nath Talukdar (compiler) coming from State 

• 	fed, 

2. 	Mrs. Diponju 11 Lahar (/c) coming from State fed 
3 	Sri Keay Ghswami (Compiler) cominq from State fed 

4. 	sRi Bhupen Des, (A/C) coming from State fed 

. 	Sri Amjya Kumar Des, (A/c) coming from State fed 

1
6. 	Sri Rupam Rem Baruah (Compiler), coming from State fed 
7. 	Sri Gopal DaRe, tJ,D,c,, coming from State fed 

8 	Mrs,. Chenima Medhi Proof Reader,, coming from State fed 

9. 	Miss Koralin, 	coming from State fed 



0 
6 

4 

1O 	Sima Kumari ChouhaflJA/C) from Secretariat 

1L Md. Tai5Uddin Ahmd(L,C.C) from NEC 	3hi11ong 

12. 
Sri Mohendra Wari (L.D..C..) from Arunchal Census. 5i11ong 

.13w Mrs.. Devajani Daisy (A/C) from Arunachal Census. 

1.4. Sri Arun,iyOti Sharma (Cartographer) 

Copies of the order dated 1.5..2001 are annexed Anneire C 

series. 	 - L . . 	o 

2J 

4. 	Ttàt this additional statements are rnde by the applicants in 

support of their contention raised in the Original Application. 

tn the facts and circumstances 

stated above the Hon 'his Tribunal be 

pleased to pass in interim order to 

allow the applicants to ontiflue in 

the avaiibie vacancies and also be 

pleased to direct the respondent to 

absorb the applicant on regular 

basis in the light of the direction 

passed in O.A. No.. 142/2000. 



.04  
N 

iV 

VERIFICATION 

I,, 	Sri Bimala Nanda Das., s/c Sri Flar -amananda Das, resident 

of village Mirza 	P.O.Mirza , P.S. 	Palashhari, district Kamrup, 

Assam, one of the applicants in OL68/2002 do hereby verify and 

declare that the statements in paragraphs ito made in the 

Additional Affidavit are true to my knowledge and I have not 

suppressed any material fact,. And I have also been authorised to sign 

this verification on behalf of the other,  applicants. 

And I sign this verification on this the day of March,, 

2002, at Guwahati, 

Signature 
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.), Telegram; 'REGGLNLIND" 	
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ofNO• A.1102011/99-Ad.I1 

GOVERWAIENT 
lT RiR. 

OF INDIA 

' 

MINISTJty OF HoMn  A JPS/cjpjji MANUULAYA 

R 
V 	

OFFICE OF THE REGISTRAR GENERAL, IND1A 

2/A, MANSINGH ROAD, 

t. '. 2 . 2OOO 
New Del/ti, the ' 

• 	To 

The Pay & Accounts Officer (Cens'up, 
Ministry, of Home Affairs, 
AGCW&M Bbilding, 	 '• 
New Delhi. 

I 

SUB: 	Census of India - 200:1 - Great ion' of temporary posts 
in the headquarters of the Directorates of Census 
Operations. . 

Sir, 

In pursuance to this 'ffice,order No. A-11020/1/9'9-
Ad.II dated 19.1.2000, I am directed to convey the sartion of 
the 'President of India to the creation, of the 'under-mentioned,, 
tempo -vary posts for the Directorate of Census Operations, Assani 
with effect from 1.2.2000. for a period upto 28.2.2001 • or'ttl1 
furthr orders -whichever is earlier in coii?ction with the 
Census of India - 2001' Census work.:-,  

Sl.No. 	Name of the post 	Scale' of 'pay 	, No. of posts 

created  

1 	 2 	 3. 	 - 	4 
-I 

1. 	Jt.'Director of 	. 	' Rs.10,000-15,200 	I 
Census Operations 

, Asstt. Director Of 
Census Opera'tions(G) 

Research Officer 

Rs. 	8,'0'00-13,500 I 

- 	 -do- 1 

Rs. 	5500-9,000 2 

Rs. 	'5,500-9,0.00 	. 2 

4.-j' 

73 
yifi 

: 'rI) 
'4t4 

Investigator; 

Accountant 

Contd... 



11 	
/ 

-2- 

6 	Confidential Asstt 	 -do- 	 1 

7. 	Sr.Drawing Assistant 	-do- 	 1. 
/\ 8 	Sr. Technical Asstt (Ptg 

) -do- 	 I 

Sr Artist 	 Rs 5,000-8,000 ' 	1 

Sr. Draftsman  

11 	Printing Inspector  

12 	Statistical Asstt 	Rs 4 1 500-7,000 	5 

13. 	Computor 	 Rs..4,00O-6,00O. 	11. 

14.4' 	UDC 	 Rs. 4,000-6,000 	2. 

15. 	Daftry 	 Rs. 2,610-3540 	1 

	

Total :: 	32 

2. 	Dearness and other allowances shall be admissible as 
per the rules and regulations issued by the Government of Fndia 
from time to time 	 - 

3 The expenditure involved is non-plan and is debitable 
to the Major Head 34547Census, Surveys & Statistics, 01-Census, 
800.02 - Abstration and Compilation, 800.02.00 01-Salaries for 
the years 1999-2000 and 2000-2001. 

Yours fai.thfully, 

( B.P.JAIN) 
DEPUTY DIRECTOR 

No. A.11O2O/1/99-Ad.II 	NewDelbi, the 

Copy forwarded to :- 

Director of 'Census Operations, Assam.. 
2. 	JRG.(I). 

• 	 3. 	Consultant. 
• US(Ad.II)/DD(Ad.1JI)/Us(Ad.Iv). 
Accounts Officer, RG's Office. 
PS to RGI. 	 . 	 • 	• Order file. 	• 	• 	 : 	• 	 44 

• 	 • 	 -..- 

• • 

	 ( 	 P. JAIN ) 
• 	• 	 • 	 • 	• 	• 	• 	

• 	 ;• 	 • 	
•• DEPUTY DIRECTOR 

• 	 . 	
•, 	 •: 	 • 



Scale ofpay 

nsus 	Rs.8,000-13,500 

!Rs.8,000i3,oO 
Rs.5,500-9;000 
Rs.5,5OOJ00b 
Rs.5,500-9000 
Rs.5,500-9000 

I Rs.5.500-9,000 

Rs.5.0008,00 

No. ofposts 

4 

2 
2 
1 

,1 
I 
I 

I 

/ 
\ 

Ofilceof the' Regis trar Genera1 'India'  
('Government of Indict, !vIinisty ofI -Iorn4 'Affairs) 

2/A, Mansingli Road, New Deihi-110011. 

	
'. 

,7ENTED 

7' ) \ 	Ref. No.:A.11020/1/99AdI1 

The Pay & Accounts Officer (Census) 

41 	Muistry of Home Affairs 
AGCW&M Building 

Subject: 	
Ccnsus of India —2001 - Creation of temporary posts in the headquarters 
of the Directorate of Census Operations. 

Sir, 

In pursuance to this office Orde No.A-1 
1020/l/99Ad.I1:datd 19J.2000 and in 

continuation of Order of even no. dated 1,2.2000 on the above subjeci, Iath directed to 
convey sanction of the President to continuation of the under-mentioned temporary posts 
for the Directorate of Census 'Operations, Assam for a further period of one year with 
effect from 13.2001  

El 

S.No. 	 Name of/lie post 

II.. .2: 

Jjiibirector of Census Operatj( 
 Asstt. 	'Director 	' 	of 	( 

I Operations(G)' 
 Research Officer 

V Statistical Invest igator Gr.II 
5. Accountant 

L6. Confidential Assistant 
LZ Sr. Drawing Assistant 

Sr. Technical Assistant (Printin 
 @Senior Artist 

 @Senior Draftsman 
Printing Inspector 

 Ae 



ii 
I, 	 •.. 

\ 
1 12, Statistical Investigator Gr.111 Rs.5,000-8,0O0 	. 5 

13. Compiler 	.. 	 ., 	 . .. 	Rs.4,000-6,000 .8 
14 UDC Rs 4,000-6,000 2 
15 Daftn Rs2610-3,540 1 

IL 	Total 	:. . 

@The posts of Senior Artist, Artist and Senior Draughtsrnan has been merged as Senior 
Draughtsman vide this Office Order no 22/1/1997-Ad H dated 4.4.2004..  

1 	TI he e\pdnditure involved is non-plan and is dcbitable to the Major Head 3454- 
Census, Surveys & Statistics, 01-Ccisus,800 02 - Abstraction and Compilation, 
8000200 01-Salaries for the years 1999-2000,2000-2001 and 2001 -2002 

2 This issue with the concurrence of IFD (Home) vide U 0 No 229/FA(H) 2000 dated 
12.1.2000.  

Yours faithfully, 

rai n i 
Under Secretary • 

No A 11020/1/99-Ad H 	New Delhi the 28 02 2001 
Copy forwarded to  

1. Director of Census Operations, Assam 	 S 	 . 

2 JRG(T)  
J. Consultant  
4 US(Ad II)/DD(Ad III)/US(Ad IV) 
5. Accounts Officer, RGPs Office. 	 .: 	 . 	 ... . 	 . 	 S.  

6 PStoRGI 
7 Oidcr file 

• • 	 • 	 . 	 .• 	 . 	 . 	 ... 	

S (D.S.Saini) 
Under Secretary 

S 	 . 	 S. 
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!Thxj 	 Da in th o/o thQ Aaia Stt. CO...opratj •.:Mctir .Co.n8uzners Fedotj 	t.td. (statfd), 	 ati £ heby 4Ipojritocj a A tatant CompU. by ta*f, ov dputetjt tn the o/o to 4rector of Cei 	Cpa qy i ta cUe c py 	
p.s, 44u. othiar as adine Oi pr Ce1tra, Coyt. &ui 	irittiely w.e. 2?4,201 to -2E,2.2Q02 agai 	the rei3a to osSif 	 gtA th. $t sin4t tsd fo 2OI CAU$ 1a pay of 

t04,2~ld2uzb 
	LL~r wifl b4 	u1sti ae pox 4in1str' o Poraøje 0j4 /stVxx dt. 2P.4.l9Wj road with 

, occ()o/99/eoM dt. 25,4,2OO 

AZSrr 

t 

( 	
) • Iii RC 	OF C1NSU5 OPtMflo iSWu4 *u* 	tt;rx

NS  

Zio 	
dt. 1/5/2001, 

py 

1. 	The P4yl .  & Acc0urtt Of ftcr (caNsus), 	D.i.ht 2.. 	
irecor,:Statf H.Q,Guwatj with 

	

• 	 • 	 .. 	 reco to 	
..' 

dt. 26 .A . 2Oo1, H. is oq.u&t 	to *érd th. LPC, & Sovic 8o0 to:thioffjc, 	i&t• 	
... 

rtc L3oc&k 

Shri 	
Brargh, 

• . 	 A. 	 A.a3tt, S Gonti., 	• 	 S  • 

S. 	 •• 	 - 

• 	 •i -Da. S.. 	IIUAH. ) ASSIT. DICTO OF CN$IJs OPJiIo • • 	fU
/S.5hj4 1 
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. 	'11/2061 

°.JUTLEJ 

Shri Rup thm Baruah in tho do the As5aiu State Co..op_ Perativo &arketing OflSUII 	Federation i,td.(Sttfpj), Bhangagarh, 
GUwahati is herej appojntj as Computor by transfer on deputation bosi5 in the 0/0 the D'iroctor of Cnzu Opera tions,' 'ASsa,Quw ahj, in the scale of pay 	4000 1OO.60Qo/..... p.m. plus other aIlownces As 

admissthle as por Central Govt. Liulas initially for e period 
froz 27.442001 to 2L,2.2002 aint the purøly tompo zanctjonj for 2001 Cenau 	 zry post3  

The pay o. the incu&t will be requ1toc1 as per.  Mlnitry of Porsnnj O.tL 	
dt. 2.4.1988 read with the Codjtjo 	erboiec in tht off& lotte No. 

dt. 25.4.2001, 

• 	

( 'DR.' S. 	, ARUAH 
) • 	 ' " 	ASsrr DIR ton OF C NsUS' OPERATIONS 

ASSAM tZzzz::tzz GWfJHATI, 

M, No. DO(E)12O/2O0l/ /979C 	dt. 1//20Ot. 
Copy to 

10 	
The Pay & Accouat5 Officer (Cozu), Nw Delhi2. 

2., 	
Th@ Marsing Director StatefJ 1.0., Guwahti. with 
ref?roncQ to -his letter 
dt, 26.4.2oof Ho is roquestj to send LPC & Seryic. Book in respect of Shri Baruah to this office izuodiately. 3. 	..'5eryce Boo' 0 	 S 	 • 	 "' 	 S  

Aco8 Branch, 
Rup RBarIIah,Co1ZPUt0r 

• 	. 	
,J • 	•. 	

S 	 (• •r), :,s'. K. •BA1U.LH' ) / 	fAsr DI_CTO OF cENSUS OPER\Tj,t4s 
ASSAM 	t I 	GUWAHATI. 

S . 	 , 	 • 	 •'. 	

'.5'.. 



, 	 . I,.,  

+ 	
c 	

IO' irn- 	
rAo35739  

f sam Mans A I 	

—47396 
, I  

; , 	 I 	 NO 	
( 

L ) 
 I 	

rn 	t[LT 	 I 	

: 	I 	Offlc, 
op 	 , 

AQ T  ' 	
GOVRN N 	INDIA I I 	

I 

r 
* 	I 	MNJgity or' IOHj A 1 ,  17  AIRS/cjp lilA MANT\JAy 	t I  I 	' ? 	

tn1 	I'1 1 1 TFF . 
 

I 	

o in DIREC1OR OF CENsus O1'ERAT1ONs AS1 r 
I 	

'J1 	
M 

	

. 	. 	 .., 	, . 	. 	' 	. 	.. . , 	 . 	- 	 . 	 I 	. 	

' I 	•I ' 	• ' •a 	\S' 	\ 	
t 	I 	s 	I. ULUflA, tWwAIk ri oo 

 

	

., 	
:: 	 •.S 	

• 	 . 	

:' 	
: 	

, 	
.: 	 : t, 

•:" ' 	 ; ,•.' 

t 	 I 	

I 	' 	 ' 

I 	
I 	I 	

11: 	)I( t1  • 	
ç 	I ? 	

' 	
s 	r S 	• 	• 	 • 	 ---- * 	 • • 	

••.l S•  . . . 	. .... Di ti (uvjJ tui 	Ui p 73. IjF ob 	2000 	I 

S 	•: 	: 	. 	• 	: 	• 	•••:• 	••. 	: 	:• 	. •'• 	•• 	• , 	•. 	.. 	• 	. 	• 	
:• : 	• • 	• ••• 	:, 	:::S:•). 

I L is PrQpo01 to £tlj up 	
pot a 5hOWn 1 	, 

I ' 	ANNEURLI by. UjjbL0 °fcri 
	

f]Qffl CorLr31/Statorov 	 c 
1°PtLmojt 	jol 	pportu1I)JL l)y L 'n foi 

Oi dOPULdLjor on udhoL 
bsb to thr 	

in tho O/o io Dtro 	
of Corl6 °POration6, 

A51fl) 	
puy 01 lITn ,ocr C(S 	°ocLQ(t 10) 	ho5o poL 

	

• • :.• 	\iiI•bo . .roc;ulaL.od: .j 	:ICCO1S(j.CO 	•thO .M 1 ri.stx-y o , f.P110j 
N012/12/()7 I 	tK/PL,iJ (!tqU 29b3O 	

- 	
'j 

Olfici J 	who 	uiLoor 'f or hc0 po 	11 not h' J 
PG1flittod o i1 Lhd 	th 	n 	1tor 

As Lhoy) poU 	n ' 	
oquicj to' bo f3 od 'Jp 

bf'dc 
1 	1% tajo 

/ C 	

ho 0 CO In (P0 n d a 	Tjio C fl • d o s I e r COO  

rig 
for lasL fI io' VU,ij > of 1  th loco(nrnondcIO rI 	

their 
• •:appIlcdtiofl ac po Annou1011 and 

	
•clodrcflc( t 

rny bo 
foiaxcioci to tni 	IJ 	cctoraLe 1tL 	y 3j 3 2OO 	iflcom 	c 

II 	
Pleto PPICOLtQ 	or rec(jlrpcl 	

1LOL lbp Clobing dtpv1l flOt hp' 
V 	 0I1Lo La 	

11 
I noPuliod of (JO p La Li an 	l LI b 	I ni Lid! ,' for a pori oc 

upto 23 .700j 	hjc 

• 	•. 	• 	• 	• 

• • 	• 	• 	••• • 	
' 	• . 	• 	

01'
CaNdUlOP:Rf\ 1 I0l\J.: :..' • 

• 	... 	.z:. 	
.;!::.5 	

S 	• 	•• 	• 	
GIJ/A 	ATI: Mama No.DcoCf-))/99/)1 

/ - 	
23/2/7000 

 

ARY Copy to i 	1 	I ho 'locij 
 

ILI ,  Xo31ura1 	Itidid 	/J\ Mdr1(l) I1od 
DOIhi_ii0011 'ith loforonco to lulj ottor No, 1 2011 /'1/oQoo -Ad T\J d L 	1 	2 )000. All UCo 	Lt o/tj c drid Doput ROcji sLi 	Gori0j (L) JOe 
DOL)uty UI rLo (AdvortLi nq) IJ 	ooLor o of, 

• • 	/ 	• 	
AdVO)tIjq and. 

)Ji.cj 	
PTI 13UilcJf) 

/ 	 q 	Jo Do! hi I 1 fp pubi 
• ) Jl) 

Ci.j:c,Jr, l.0IscuII)rcj\,c15t I&) 
I()ncIc)J lfflpioyfl)enL/ 

Lr;Ip1oy1 10 
 n L • • . • • • • • • • • • • • ,. : • •, 

News, Lo L 310 c 1'--Iv, (1, K. Iki 
wn, Now DoIhJ, 

• 	. 	 • 	• 	i• •• 
	• 	 • 	• 	• 	• 	••. 	S 	• 	• 	- 



\, 

2 

5 A 	Hoo o o ' c 	OflLr3 Govt 	 ' 
6 AJ ' 'oao ot 	Lcr 	ofico to th GQVt of Assam 

4 	 7 	Io 	0 	y \f (G/\U 	Ut pu  

	

fl 	rjy 	I H ov 	of Ain(SAD) Dspur 
9) UJ Ci Jt 	OtL, 	r livislons 	OV Itt 	' 
0 All Dou Ut / CO[PVH 5S)OnoI E 

	

ii Auu 	v 1 0 naj. Ofcos (Cvfl) Q  
12 Not.ico 	oard. 	 I 

/ I F 	 I 

	

I 	
i 

	

'S.S ..., 	•.,.''S. 

	

DRLc5. Od OF C[tLUs OPERJ\TIONS 	ASSA1' 

	

411 	1 

C 

- 

	

I 	
S. S 	 . 	 . 	

. . 	 .. 	 . 

44 

	

F 	

F 	

14 

I 	
S 	j 	 j 	 F 	 S 

• 	 F 	
•. 	F 	 '.1'' 	 F'F\'F4(I4 	' 	FIF 

1. 	 t) 

	

sF 	 I 	 • 	 F 	 /t 	H 

( 	4 	 SI 	1r 

	

F 	 F 	Fl 	 I 

	

I 	 I, 	 £(F 

	

/ 	
S 	

•4 	
I 	 I 

	

S 	

I)i 	
I'F 	 F 

• 	 •., 	 . 	 , 	, 	 • 	 F 	 • 	 , 	 ' 	.... , 	 . 	 • 	 , 	. 	
0 	

,. 	 •, 	 • 	 '4.," 	,. 	 . 	• 	 . 	 . , 	 . 	 .. 	 . 	 . 	. 	 •• 	..• 	 . 	
':'. 	'. 	-, 	• F 	

F 	 F 

'I 	'• 	' 	F 	 ' 	. 	 • 	 ' 	 , 	 . 	 . 	 • 	 . 	
::. 	 • 	 ''.:',' Y 

	

F 	 I 

	

F 	
F 

F. 



A 	 .. 
.' 

/ 	 ' H 
. 	

•: 	 ' 	 •, 

. 	
I, 	 • 	

:; 	

':' :'' 

LT 

NaG.Of, 	
Post: a nd 	• . . .. . 	. 	, 	.. . 	. •

H . 	 ;.:: fl 	
!• 	•. 

I  
I 	

? 	

I 

113 	

(t)Offjcjai Coat'G' 

	

,': 	• 	, 	• 	i, .. ,. . 	. 	. , 	... 	. 	

:.: ,: 	, 	
oidj9 I/ 

/1 	
D4OOO_1Oo_ 

Ic 

h 	 toy 
OQ9/ 	

'Pay 6Ca1Of(R81200 
fOVlsod) 	w1tit 	

sLa years 

I 	 ' 	 , 	

\ fOguI 	
Service ifltheLDC/ 

( 

I 	

typist POts crying pay 
S03 

	

I 	

of r9501
oVsod) 

I 	

r)J  P° 	
1 	

( P o r sos1ng the 

t 

 _ ft 3i ficaton s
i 

(ii) floqrO() of 	ocojd Uot Or vor3t y  O(1UV(1Oflt 	 I  

Offcio 
0 ffiç0 

l 	
fiorn cortra1/C0 	

survey 
, 

r 
(t) 	

o oquia 
Hi D 0ifj 	

1I COLi)1florcj 	
Or Fine oy Dr 	

Li5 p 1 roiji :oCo 

i dra ng wpc, oh o t 

- 	A 	

1)00k 	 I 

4 	 I 

0fl yo 
w 	

0  Or o' / 	
p 

rI\  

Proof 10°doa' 	
0 fici oJ 	

o CoT14x(I/r tat 
40001ooa000/ 	I 	

oJU 	
rIogo1) 

Pt 10 	L i oa 

I, 	

3 (fjy 	

1n, Cl) yinq Py 	
of 

co  

s ed anoj1 	
th 'foIIb 

_Z 1 9qu Of I
C3tis( I 

() I)eco 	of 	OçJnjr10 	
Unjv0 y o 	(J({U '/0 	

I 'O ye 	
o)0r[Oti0 of Pxojf 

I 	 I 

dj 	
dud toJ111 	'flork11 

	

0 11Ld. • 	
2 



I 	 - 

UM  

1 	CornputO 	- 	
Ofic1G of ho ConLr1 GoVt/ 

ii. • 	
0 0 	00 	' ôo i' 	•• 

	'5tb Govt. 	
po.s. , 	'• 

RG4 0 —1 —O 	- dfl 	 ' 	or 	th 	y013r3 rogulQr sorVtCO in 

/• 	:. 	• 	 •': . 	. 	. 	
thc p•o&Ls 	(\ ci P3O5-7' 

- 395QO_459O/ o CqUtV)Ofl and 

	

J 	
poscOSinCj to fo11ov1n educat1Ofll 
qul flcaio. 

I I  

I

pqreo With' Ec0fl0mCS 

	

I 	 01 	
or Mathoiflotics  

bjoct rou any £OcoqfliSOd univer- 

	

I 	 XLy 	
1 

Possosiflg e/porteflco 

Q tiold survey & 	bul-on 0, f 

i 

	

/ 	 I 

A 

 

Loner Dv1sion Clok 	
OfflcalS of thu ConLral/St0 Govt. 
hOldln 	ogous OS5 	 ving H. 

the followliiq odcaLl0rHL and other 
qualIlCati0S 

) 	:tlL0fl or oqutV0lt 
4t 

(I ?n imurn peod of O Y1 ord s per 

LflthU0 tht. 	w 

	

poritIn 	fl 

qileli) 	 I 

p 	Sr. TechnCul A 	(itj) 	Of itcOi5 of hu Conr l/Sto Govt 4 

	

s5OO—1 Th9oOO/— c 1fl 	 () ho) 	
pot o 	Ith 

t\Ca k hroo /0(I ,rogU) or Il 

nivIc t[\ p05th cxrytnPaY 
SCSIQ QE R8.400_2300/(Pb0 
r CV I SO () a  

( 	) hov n q fivo years' o,por 0050 
prthtI nq work proofr rQ8dIfl 
I ochtd cal mai tng. 

Sr. 	onoq1phOL 	 OEf c 1 oL thcj Coni 	Govt 
S  

ov03 n 
Rs,5000—1 5O_B000/. 	

ithLe 0 mc n U 

( ) ( ) ho1d nc 	nxlqqoU p9SI on 
requlal 	I. 

(t) 	Lh fIve yars roulal 
sorv Ice In the grodo of. -: 

r009040/_(prO_rOVt 5 Qd). 

• '. 	 (0) Poso sslnq a spod of 	OO viors. 

poi: ci 	In StenographY 
• 	(ling 11dh/ Ind I). 	 .. 

Contd. 	. 	. 	3. •,• 



- 

cojQj 	

of t10 in,Guv
.0 

	

I 	
I 

() atricuIo0 ° Oquv ont 

(ii) lIfltnIuffl 	;od of 30, p 	mC,nt 	n (Lriq 
A , s li) 	p °f1 OD 	 cio 	

(I Ct J g c1cu1 ing 
' 

	

0 	 , 

1 1 	r L POOC In Coding' nU, Pch5 	fl nfl of ft00 0 z , Virq fJ 9 Lh 	cal tabujatj or  

r 

'I 	

I 
Pøo n 

	

0ff1cId1 of t 	cLr/stat 
pn 	

GovL 	 I  

sclioo± 31 nJdrd 

	

 reco 	 fcc 

.51 

/ 	
j sed schoo' 

......... . ... ...................... 

VI 

- - - 

	 I 

/ 	 I 

.4 	
4. 	

4 	 44•0 	 4, 	

4, 	

. 	 44 	 f 	 i 	
' 	

'' 1' .II 	
. 	 . 	 . 	 . 	 . 	

. 	 •,. 	 '.• 	
. 	 . .., 1 •'_,• 	

•. 	 ,, 	 . 	

( 
- 	 I 	

I 

' 	
I 

' 4 . . H 	 .. 



	

:- 	 ;- --I 

Nino o 	pp11.t 3 flL 
 

if 	
I 	

I 	 •, 	r 	_ 	S 
. Dato pf i3_Lth 	I 	 I 	 I All 

;,;. 	 . •., 	, 	. 	. 	, 	. . •.; 
	,. 	.•: 	' 	... . 	•• - : 	.• 	' .:'., 	• 	, 	• 	

: 	. 	i • . • 	• 	: 	•.. ' 	• ••• 	• 	•••:• • 	;" 	'' •/. '•-: 	 •'f:1t 	•- . .•' 	. 	j;.. 

3: • o&t held :Ofl 	 , 	
\ 

,, 	
.:: 	 . 	 ....•.. 	 .,. 	 :',. 	 .. 	 ••,'.•• 	 '• 	

...: 

4. LThi.o Of :t0qu1r appotntinOnt  
to thp p,zt  

	

Prosont po&t ho) d (whcthor 	 , 
& 	 date 	' 

o appo 1.ntuQrlt  

a 	Scale o py 

	

I 	 I 	
I 

7 	Pioont 	
I 	

/ 

8 	Whethor .  FX/sL 	 I 

	

I 	 I 	 I 	 I) 

90 Educat1on,i1 qu1J.f c3torI1 - 	 I 

	

' 10.- Bro Soivico Ptc] ii 	 I 

77 

S 	
I 	

I 	
II 

- 	 —1- 

	

Ported 	 Post held n 	Scilo o py \ 	of 

	

TCj Ui.si 	 - I 	 j 	
ok  

 

• 	 ::. 
:•.: 

- 

	

( 	 I 	I 
" I  

	

/ 	 )tqnt.uro Of Opp1cOntI' 
I S  

Corn f5 caLo to bo cj1vc b 1Ij Hod of offlro of the 
epplicnt. 	 I 

1 It t corc.fiod that the p farticulars fur she-cl oy the 
official axe roirc,ct. 

2 It. i 	cc'rLl ficd th.t nO dscipliniy ccO 1 	poncltnq 

or contomp1tod qolnst pplLcnLn d ho/sho ib clear frotn vtcjtlmco 3  11q)o 



( 
H \ 	. 

IN THE CENTRAL ADMINISTRATIVE TtBUNAL 	L J 
GUWAHATI BENCH 

O.A..68/2002 

IN THE MATTER OF: _j 
Sri Bimalananda Das & Ors,  

Vs 	
L1.2 

Union of India & Others 

AND 

IN THE MATTER OF: 

Rejoinder submitted by the applicants in 

reply to the written statement stbmitted 

by the respondents.. 
.t. 

The above named applicants 

Most esoectfufly bAa to state as under: 

1. 	That your applicants duly received the copy of the written 

statement and carefully gone through the same and understood the 

contents thereof.. The applicants categorically deny the 

preliminary ob.jectipns and submissions made. in the written 

statement and furtheiA beg to state that there was a specific 

direction in the judgment and order dated.6..2.2002 passed in O.A. 

142/2000 by  the Honble Tribunal f or absorptIon of the applicants 

against the regular available existing vacancies., as such the 

preliminary objection of the repondents that.the Original 

Application is hit by promissory estoppels is not maintainable.. 

Moreover, contention of the respondents made in the preliminary 

submissions are also contrary to the various orders., decisions of 

the respondent -Union of India so far similarly 9rcumstanced 

retrenched employees  are concerned and also con'trary to the 

orders., judgments and deci.ons of the Hon'bie Tribunal, High 

Courts and Apex Court. 



- 

II 

It is most humbly and respectfully submitted that the 

ent respondent-Union of India in all earlier occasions when 

similar statutory recruitment rules were available so far 

oup C Census Enloyees are concerned even then the Director of 

rsonne]. & Training (in short 0.PT)grantdd permission and 

reed for regularisation of the ad hoc census employees in 

axation of the recruitment rules. It is further submitted that 

s Honble Tribunal in O . A. 142/2000 passed a specific direction 

regular absorption of the applicants in the available existing 

ies as such the contention of the respondents that direction 

sed in O.A. 142/2000 only for temporary vacancies of 2001 is a 

interpretation of the judgment dated 6..22002 In the 

ircumstances respondent Union of India is required to act in 

•erms of the judgment dated 6..2..2002 and are duty heunc to appoint 

applicants in the suitable posts as per direction contained in 

fthe judgment referred to a.bove 

PARAWISE REPLY OF THE WRFITEN STATEM4T 

T 	your applicants categorically deny the contention of 

paragraphs 12,45 and 6 of the r1tten statement and further beg 

to state that a mere reading of the judgment and order ated 

!622002 would make it clear that this Hónblé Tribunal passed a 

~
categorical direction for regular absorption of the applicants in 

the existing vacancies in the light of the direction contained in 

the order dated 7..62001 passed in W..P(c) NoV. 2531-2537 of 2001 

As such contention of the respondents that the applicants are 

liable to be absorbed only against short term vacancies of 2001 

11census is contrary to the order of the Hon'ble Tribural dated 

1622002 	 .• 

It is further submitted that as per their n document 

Annexure 910 wherein a categorical admission made by the 

respondents particularly Deputy Director of Census Operation that 

\1 

2 

1 
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there are Vacancies of Assistant compiler LOG, Computor (Compiler) 

and UDC.. It is further admitted by the respondents in their 

written statement showing in page no. 60 that altogether there are 

12 permanent post of Assistant Compiler and there are 7 temporary. 

posts, out of which 4 have been filled up by deputation and three 

vacancies in the grade of Assistant Compiler are still available.. 

.Out of which two are resultant vacancies and one is permanent 

vacancy reserved for OBC for which the recommendation of Staff 

Selection Commission is awaited.. Therefore it is quite clear from 

'their own statement that at leasone regular post of Assistant 

Compiler belonging to OBC category Is available, as such 

respondents have no difficult to absorb the applicant number one 

against the permanent post, who belong to OBC category in terms of 

the 5udgment and order dated 6..22002.. Moreover there are two 

other temporary posts are still available against which other two 

applicants could have been accommodated by the respondents.. But 

the respondents in violation of the order dated 6..2..2002 passed 

the impugned order of termination in respect of be present 

applicants,. It also appears that two posts of draftsman in the pay 

scale of 50008000 are still available with the establishnent of 

the respondents but those posts have not been filled up till date,. 

Moveover Smti Biju Mahanta and Smti R..Mazumdarhave already 

promoted to the cadre of Senior Draftsman as per the statement of 

the respondents.. As such two posts of Draftsman are available with 

the respondents.. So far post of UOC are concerned it is stated by 

the respondents that there was four sanctioned post of UDC and 

three posts were filed up and at present one post is vacant.. 

Similarly one Sri Nalini Das, LOG has already been promoted 

against one of the resultant vacancy of UDC.. As such one post of 

LDC is lying vacant under the respondents.. Furthermore the 

respondents very recently issued an advertisement inviting 

applications for filling up of few posts of Data Entry Operator 

Grade B in the scale of Rs.. 4500-7000 in the Employment News dated 

6-12 April 2002 on deputation basis In the said advertisement it 
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is stated that initially appointment,1ll be for a period of one 

year or till such time the post are filled up by direct 

recruitment subject to approval from the screening committee 

whichever is earlier. Therefore it is quite clear that a few post 

of Data Entry Operator are lying vacant in the establishment of 

the respondents.. It is also submitted by the respondents that out 

• of 45 sanctioned post 39 posts have been f tiled up on permanent 

basis as such there - are 6 vacancies are available with the 

respondents for consideration for appointment to the post of Data 

Entry Operator.. Therefore respondents should consider the 

.appointment of the applicants to the cadre of Assistant compiler.. 
\ 

• computer, LOC, UDC and also to the cadre oyoata Entry Operator in 

terms of the judgment and order dated 6..2002 passed in O.A. No.. 

24±/2000.. But surprisingly, the respondents without considering 

the case of the applicant for regular absorption issued impugned 

order of termination in total violation of the judgment and order 

referred to above It Is quite clear:from their documents 

submitted to the written statement that posts were available with 

tem but issued the order of termination on. the pretext that the 

direction of the HotYblp Tribunal was passed only for 

consideratIon of absorption of the applicants against the 

temporary post of 2001 Ôensus.. It is stated that question of 

appearing for intervjew"for theapplicants before the Staff 

Selection does not arise at thisstage as the applicants were duly 

selected and appointed through the Selection Committee after the 

names were duly sponsored by the local Employment  Exchnge 

following a valid requisition submitted by the respondents before 

the Employment  Exchange.. As such, the applicants cannot be 

subjected to appear before the Staff Selection Commission for 

roqularisation. It is submitted that following the direction 

passed by this Hon able Tribunal in the judgment and order dated 

31.. 8.. 199 passed in O.A. No.. 284/97 a large number of Census 

employees who were initially recruited through Employment Exchange 

for 1991 Census along with the applicants and prior to the 
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recruitment of the applicants have already been reqularised 

without the approval of the Staff Selection commission.. In this 

connection the applicants beg torefer the order of appointment 

issued under Office Order No.. OCO(E)24/97/7570 dated 27..6..2000 
whereby three persons were appointed on regular basis to the cadre 

of Assistant Compiler.. It is further submitted that many of the 

Assistant Compilers recruitedrinq the year 1991 Census after 

discontinuation of the post of Assistant Compiler they were 

appointed as Data Entry Operator on ad hoc basis and thereafter 

they have been reqularised.. As such contention of the respondents 

that appi icants cannot be appinted to the post of Data Entry 

Gerator is contrary to their own decision which would be 

evident from the Office Order bearing No.. OCO (E)205/92/pt.. 11/67 

79 dated 3..12..1996.. 

It would further be evident from the letter bearing No.. OCO 

(E)7/78/Vol..Ix Dated 20..1O..1997 the Director of Census Operation., 

Assam strongly recommended f or regular absorption of ad hoc LOC., 

Assistant Coiler appointed during 1991 Census to the RegIstrar 

General India, New Delhi although they could not qualify in the 

Staff Selection Commission examination.. Those ad hoc employees had 

been recommended for regular absorption and ultimately they were 

regularised in the cadre of LOC, Assistant Complier which is 

further evident from the letter dated 2762000. A..such 

contention of the respondents that applicants canrat be 

regularjsed in violation of the recruitment rule is contrary to 

their own decision and as such they cannot deny the benefit of 

regular absorption to the applicants against the available 

existing vacant post of Assistant Compiler. LOC., Data Entry 

Operator.. 

Copy of the judgment and order dated 31..8..1999 passed in 

O.A. No.. 284/97., iettCB dated 31..12..1996, 20..10..1997, 27..6..2000 

and Employment News dated 42 April 2002 are annexed as 

Annexure -A, 8, C. D & E respectively.. 



y .  
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2.. 	
That your applicants deny the statements made in paragraphs 78 

& 17 and further begs to state that 

deputation ists who areworking as conuter in fact junior to the 

applicants have been retained in service while services of the 

applicants have been terminated cbjly on the ground that applicants 

were appointed following the Court order.. It is further submitted 

that the respondents have deliberatelY misinterPreted the judgment 

and order dated 6..2..2000 only to deny the benefit of regular 

absorption., it is specifically observed by the Hon'bie Tribunal 

tht the rotrenched employee should be first absorbed in the 

(3xisting vacancie6 md only thereafter the remaining post should 

be filled up as per rule.. As such, contention of the respondents 

that the available posts should be filled up through Staff 

selection commission is contrary to the order dated 6..2..2000 

passed by this Hon'ble Tribunal 

In the facts and circumstances stated abave,the application 

deserves to be allowed with costs 



V ER I F ICATI ON 

I, Sri Bimala Nanda Da. s/o Sri Paramananda Das, iresident 

lof village Mirza P.O. Mirza PS Paiashbari, district Kamrup, 

Assam, one of the applicants in O..A.68/2002 do hereby verify and 

	

ec1are that the statements in paragraphs 1 to 	made In the 

rejoinder are true to my knowledge and I have not suppressed any 

material fact.. And I have also been authorised to sign this 

Verification on behalf of the other appiican'ts.. 

	

And I siqn this verification on this the 	day of. May. 

002 at uwahati.. 

Signature 

r 
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Letter No. 12011/17/9/A 	dated 3 .12.1997, Annexure-7. 
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-, • 	 DaLcd Guwati the 20th Oct/97-' 

To 
I , 	 The Registrar General, India, 

-. 	 2/A, Mansingh' Road, 
NEW DELHI-110011.' 

Sub;- RegularisatiOn 	of 	ad 	hoc 	Lower.• Divisiont! 
Clerks/AsStt.COlflPiICrs appointed diring 1991' 
Census - Regarding. 

Sir, '  
- 	I am to state that during the 1991 Census quite a good'•'I 

number of persons sponsored by the Employment Exchanges were 
appointed to the posts of Lower' Division Clerk and .Assistaut 
Compiler on purely temporary and ad hoc basis .during ch: 1901 
CenSUS after proper screenin. Though no post of Asistant Compiler 
was created in 1991, appointments were made against vacancieS 

• caused by promotion' to the posts of Computer/Statistical Assistan.t/ 
Investigator created purely for the 1991 Census. In regard o the 
posts of Lower Division CLerk, a few were created purely' foc 1991 
Ccru ;hi1c thcrc Lcc .c'::ic c3ucd y pri: t th 

posts of U.D.C./Assistant created purely for the 1991 Census. When" 
sanction of those posts created purely for the 1991 Cenu,s' was, 
discontinued from .01.01.94,:- there was•' a mass terminatiC. "of 
services in both Group-C'.and D'posts. But the services of those 'dd 
hoc LDG's/AsStt.COLflPiLCrS who could be accotitutodated in i:h' 6 oie 
posts. were left untouched and are continuing till date on 'ad hoc 
basis because the results' of: the special examination conducted by 
the SSC in 1.993, in which ll'oE them had appeared, was not 'et out 
and that the, office required their service to complete editiig and 
coding of, the Indii/idusl Slips of West :Bengal, compilation of. .C-?O 
table and by name of individual SC/SI 

But 'whep ,,the"resultS of - the' Special Examination1- 
conducted by the SSC'wasd4red spmetime in the last part of' 1994.; ' /  

or early part of .1995, noneof them was successful. TheirserViCe."-  

could' not be terminated firstly because. they were still editing'andj.' 
coding the Individual 'Slips of'est Bengal and secondly because'the! 
ilortourable CAT had' while.vacatiflg the Stay Order in O.A. No.29/93 
nrdered thai: apointrncfl 	:ô an' fu';ure vacancy be only from auorig 
the 17 (seventeen) applicPnt"in the above O.A. .lt was, thcefo.re , 

more beneficial tO the office not to terminate the serviceS of, 
those ad hoc LDCs/ACS because of their long eperience than to. 
appoint inexperienced ' LDCS/ACS from among those 17(seyenteeI)' 
applicants. Those ad hoc LDCs/ACS had done yeoman's service to this.' 
'office and have become indispensable assets of this office. up,1t 
their show of excellent discipLine and high standard-af efficeflcY',' 
a sense of insecurity in service is lurking in the,i.r,flind,'th1 	do, 

at times effects their efficiency.  



, 	. 
	 . 	 . 	•••!•• 	• 	• 	' 	. 

:
:rs :  those :1981 •CCI1US 	 adloc eltlployecs appoln1c .WCrOg1ve ,thOO. chnnce 	to • appear in • the 	peiai , 

0 . 

i? 	 exaInLna1lons COndUCIOd by, th,eSSC duLlng 1983 to 1986, the ad hoc 
I 
 'r 	 employees aPpo1ntedduring the 1991 Census 

were lven only cie 
J ' 	

chance, 	
Those employees who wero ppoi 

tci 

I 	 on id hoc ba83 dur1ngthe 1981 Cus 
hut fnjJed to 9Uilltfy n thi 

I 	
5pcci1 exrnfllflal?ofl3 ,cor3dLxcLed by the ssc Were, with the approvdl 

	

, . 	.. of..th 	Departriient of: Per$;onL11:, a1: Training as communicated.vid Your.:letter.Nol8/l8/g0 	 12.3;1991, 	 . 1991 	
I 

IL 
is, theree z tPquesLp( that th 

DeparLmenl Ot 
rsonej 	r 3inlng Ifld kincly be requesd io per, 	us, as 

I 	
Special Case, to regu1a)j5 our 2(two) ad hoc Lower Division 

cictI and 5(five) Assist3i1t 
CompiieL I 	 - 

i 7 	 I 
I 	 Yours iaithuii,  

A. 11'R1uI1  ) 
I 	

'JOINi D1REC1OR OF CSUS 0PFIi1OL1S 
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NO CO(E)24/97/770 	
Fho, DLrctor, 547196(0) 

O 1 ISudt,526954 ' INDIA 	
•O38I-54739, 

)I' itç Mu 	ru Ififi/tIRI IA MANI IiiLAyA 

(.1 FiCE OP THR 1)JR)çfI)p 
BAIR 	fNki 

 of: 
CENSUE OPERA1INS ASSAM tic. q. e, 

(. ft. kAj>, W.UIAR,, OUWAJIA1J.78l 

the 27thJune/2000 

In compliance with th lion' ble Central Admtnistrjve Tribunaj, Guwohati Bench 
Judgement Passed in OA No.284/91 end In pUrsuance of fl.G.j•'9 lgtt 	No. 1 30t4/4/98 Ad.Iv dt.21.6.2000, the following Astt. CoinpjJ.j 	

are hereby appointed tempora... 
4590/
rily on rogu1a 

basis In the scale of pay of 
.... p.m. with effect form the date 

of ISUC of this order. 

1iLa.LLt. 	 tL.n1.ft 	 Inn a I 	Md. Shah Nawa Hque 	Asstt. Compile • 	Shrj Abont !3orthakur 3• ' 	Pciar I)as 

The adhoc service alreoJy rendered by the be counted for 
promotion, seniority etc. 	

m will not  

/ 

( A. MEDF-i ) Assrr. DIRECTOR OF CENSUS OPERATIONS 
• 	 ASSA!.I t GIJrIANAVI. 

	

Mwmo Ho.DX(E)24/97/757178 	Date 	27,6.2000 

Copy to : I • The 'logistrar General, Irrila, 2A, f.ianstflgh:no, Now 
DolluI-.i I with rofnr..co to his lóttgr No, 

13014/4198 Ad,1v dt,2I,900 
the lay . Accounts Officer  The 

	

	 (COnsus) Now Delhj...2 11°gietrar, Central Administrative Tribunal 
Guweheti boanch, Guwohati. 

• 4 9  The Estt. branch. 
5 6  The Accounts branch. 
6. Personal fIIe/qrvjcq flook of 

parson Concernod 
• 5. 	

1. P 10 tsOrl concnrnJ 1  

('5 

( A. LDit.I AssTT. nECror1 OF CENSUS OPERATIONS 
ASSAi. * GUWAIIATI. 

LI 

1 

• 	. 

*5'  

' I  

I, 

Li I 

(5 
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'News 6lQ'AprII2QO? 

flf51AN çGtJNçlL 011, FOREfflRY RESEARC.H 
oir, A rDUCAfON (ictnt, DIEHRADUM 

• 	ACIVI. Pin. 112002 CFflF. 

mc' ICFRE, an Autonomous body tinder Ministry of Environment A Forests, 
Ccvi. of India, Invited nppllcatlon from amongst the eligible officer's under 
ConlmV Stalcr/ Public Sector Undorthklngsl Autonomous bodle/ Sictutor 
orgnlaolions for filling u4 1S0 following past by transfer on deputation in 

-iCFRE (Hqr.) and Inslilutee under It:- 
Category .-'l 

Name of Posts Financial Advisor and Chief Accounts Officer 
Pay 8c,le 	R. 14.300-400-18,3001 p.m. plus usual flilownce 

'AdmIssible under njie*. 
Place of Posting ICFRE (Hqr,), Dehredun 
Eflgibllity 	1. An Indian Audit & Accounts service officer 

• 	 havIng 10 years experience with rospect.of year 
• 	 of allotment. 

CR 
.2. An officer of 8ub-ordlnote Accounts servi 

under Govt. of India havIng 18 years 
experire Including atleast 7 years In the gre 
of Rs:id000-328_1 8200 with respect to year 
allotment 

CR 
3. Fellow of Institute of Cost! Chartered Accountant 

	

• 	of India or equivalent degree with 12 years 
experience In audit and accounts and budget In 

	

• 	Govt.! SemI Govt.! Autonomous organteatlons, 
• . 	The experience shall be counted after obtaInIng • 

	

 

Category A-2 	
the prescribed degree. 

Name of Post Finance Officer 
Pay Scale 	Re. 7450-225.111,6001. p.m. 
Place of Posting One post of Finance Officer each at AFRI, Jodhpur 

	

• 	nd IWST, Bangatore. 

• . Officers holding post of Asstt. Accounts officer with 
6 yearn experience or equivalent In the Indian Audit 
and Accounts Department, Railway Deptt., Defonto 
Accounts, Govt/Autonomous bodies! undertakIngs. 

Category A-3 
Name of Post 	Fon,sl Range Officers 
Pay Scale 	. I. 6500-200-I0,500/- pin. 
Piece of Posting '(I) ERI, Dehradun -2 Posts 

(II) AFRI. Jodhpur - i Post 

	

• 	(Iii) IFGTB, Coimbatore -2 Posts 
- 	. 	. (Iv) IWST, Bongoloro. I Post 

RF,Rljomhat-2posth 
TFRI, Jnbalpur I Post 
IFP, Rancht -3 Posts 

(vtll) CIR & HRD, Chhtndiwara -2 Posts 
(ix) HFRI. Shlmla -2 Posts 

•Eligrbillty 	Person holding the post of Forest Range Officer with 
3 yw.ars experience or Dy. Ranger with 5 years 
experience In the State Forest Departments. 

GENERAL I1418TRUCIION8: 
(1) ApplIcations with complete bio-data of the cndidate should be 

submitted to the Secretary, Indian Council of Forestry Research 
& Education; P.O. New Fordit, Dehrpdun together with a 
Demand Draft of Ri 1001- drawn In favour of Secretary 
LCfB.on or before 15.05.2002. Applications received wIthout 
signature of the applicant or which are not accompanIed by the 
prescribed lee shalt be summarily rejected. 

1(2) The Council will In no case be responsible for non.recnlpt of 
applications or any delay In receipt thereof on any account 
whatsoever. No applications receivöd dfter the put5cribe'd last 
date will, be entertained under any circumstances and all the 
late applications will be summarily rejected. 

(3) For in-service candidates, the application should be outcd through 
proper channel. The toncemod Doparlment/ Orglfriisalipñ should 
encicsoVlgllancecieeranco report and phet000pies:gf ACRa 
gradings of the officer for the last five years frorn'j9g7 onwnrd 
while foIwarding the appliceilons of the candideics. Iiowevr, err 
advance copy can be submilted niorigwith Demand Draft. 

..4) The deputation period would initioiiy be for a poriod of three years 
or US auperannuaiion w$rlcl',evor Is earlier as per rules.' 

(5) The CoUpdi reserves the right to relax the quahifcations/experten 
in case of eccptionoiiy.quaiiflacj and meritorious cnrrdidnlos. 

(0) The Council reserves the right not to fill up any of the vacancy 
advertised If the cIrcumstances so warrant. 

AM YOU, 0 81Plolna 0,019or 
Enhanoe your nocassily for the future by enrolling in the 2 1/1 yrrr. 
.ngineering Degree Course at par with B.E!B.Tcch recogrcd by 
•v1inistry or -luman Rcsources, Govt. of india for the purpose of 

ecruItmcnt for superior posts and higher s,iudios. Convert your 
Engineering Diploma into Engineering Degree in following. 

PEGREE COVIIIIE, 	 Oxalt 	PulAhIFICAliON 
COMPUTER ENGO. 	.25 
ELECTRONICS & TtLECOMM. 	

Dipirms in Compslsr/f.iectrarict Cr. 
(rains. Asrhorlty -i(1f, Nxw t5nilri 

EH131HEERINCI 	 . 20 
MECHANICAL EP1GINEERINcY - g 

} Diplasra I tlieh./Auts/CIstr./ Cliii ti'. 
Loser. Anthorily .11f(, lAurnbI 

or Adaltolos toM il 250/- far Pronpictirt & Mmlnisn trim boltri, 5.&2OO2 iry D2llA0 Is 

SES ARE AVAILABLE BY CORRESPONDENCEiPAAT TIME ALSO I 
ON 1/V4, 

—14;-' 	• ,:_, 	 • 

WI1IITEN TEST flESU1.TOF.: Technician -lii (fflgg:WfiW)/(T&C wIng) (E1)(MCch.Ocpl) 
OflADE: Its. 3050-4590(fl'Snp)' 	Calogory tlo.02 	E.N.N0;1/2001 
DATE OF ISSUE OF RESULT: 10/03/2002, 
On [he basis of wrilion lost iroki on 24/02/2002 for Ihö abovo post, lhrn 
foiiowlng candidnios have boon provisionally qunliiied for being nailed 
for vnrilicnhioii of lirnIr nripirini r:nI iilirrrinn in n'uj rprirl of thr,lr quniiiir.nliorr, 
nu°. Coiflhtrunlly & vorflir.nilon 01 iliolr original admit'cnrd, pholograph, 
signature, hnndwriiing'oic. ' 

The roll numbers are arranged In ascending order. 

0200187 0200307. 0200338 0200447 0200617 0200724 0200726 
0200806 0200988 0201247 0Z01446 0201495 0201621 0201634 
0201641 0201579 0201760 001809 0202192.0202241 0202301 
0202455 0202712 02027030202754 0202784 1 0203033 0203245 0204485 0205281 0205474 0205511 0205625 0205886 0208156 

The candidates are directed 10 repori for the above said vorlilcalion 
on 30/04/2002 0110.00 hrs. In RRB oflice, Mumti,I Central. They are 
also being IndivIdually Intimated. • • 

Thecandidates are required to bring all their orIginal mark sheet's 
and certilicates 01 S.S.0 and ill Act ApprentIceship in the Diesel 
Mech/Elecirlcal irade. The candidates belonging to SC/ST and OBC 
should bring their original caste Cerlilicate In prescribed formal. In 
case of 08C candidates the Caste Certificates shouid be current 
and not more than One year old and should have ciause of non-
creamy layer. Candidates should also bring their orIginal call letter 01 
wrItten exomlntolion nlong with tim call taIlor 01 vorlllcnlion. Any 
candidate coming for the vorllicaliorm wllhoul complete documents 
will be relurned back. •,. • 

While every care has been taken In prepOring the result, the Railway 
Recruitment Bçard rOsorvos the rIgIt to reclily errorn and omissIons, 
II any. •. 

`CAIRMjj 

r:N 1/311 

I 

N
_ 	PML.Z1I9P..13M.MiS :- (I) M.B.A 4 Sems, (2) Maslerot 
usinesi MgI, (MABM). 4 Semesleis

R 0R.ADUAILPCRAMME :- BBA ' (Hons) - 8 Semeslers 

,i3rrchelor of library &Intommaiiorr 

:- (1) Macicr 01 t'ubc lloairh Branch . I 
(f'rog. Design 8 Managenlent.) (MPi'l) - 4 Seas (2) MMer 01 Pubiic i'Ienifh 
0rnch . Ii (Reprod Ilrraflh) (MPH) - 4 Seas (3) Maslec of Pubhc I 4?n41 h Branch 
Iii (finnrg arat E.l) (l.flI). 4 Sons (4) Masier of f'irbhr. I ir,nllh t]nrrrcir . IV(I freAk 

Mr/) (Mu) 4 Semesters 	• 	 ,',. 

:- (I) B.Sè. Medioal t abmTec hno logy  

:- (i) M Sc Urocircmiilry'. 4 Semns, 
2) M,Sc, Iliolech - 4 Sews (3) M.Sc Microbiology . 4 Sema. 
4) M,Sc MalhcmnhCS I 4 Semesfers 

:- (I) 13. Tcir.. f3ioIach (Genelic 
bnrjtrrCcrrrrfj) . 8 Scm, i) Ii icclr, IIrulecir. (i3ioclrenrrcrjl Technology) . 0 Semi. 
(3) I) lech i3rofeh Indrjslmjni MicrobroIgy( . ii Sans (4) iTrSc. li'lons 

c Mterdriolo13y . 0 Seas (ii B Sc. (I 101191 flror.iuiirrcrtry . Ii Semis (13) Il Sc (I arms 
I_imysica.IiScmns (1) 13 Sc (Iloirs) Mallmnni:rlics . 8 Semrrnlcmn 	- 

ogmamnre mnosi likely to be storIed by July 2002 isubreci 10 11mm 

Ir4rrc 11cr(l norms aria r'rospecrus are nvrhlrni,Ic Al Illo Urrrvarrty i.ommnier on 
pnymnerml of ISa 250/. or by post lirraIrlIr Irnrrk null of fl 300/. in luvour of 
Rcgilmar, Allrrhabod Aqrkillural irrsl'iulr . licemnect lirmivorsrly. payable ci 501. ° 
Mroraerh (Coos -25d6) Lost dale of receiving comapietsdfornjs without — 
!ofo foe: 20" May 2002 Aiiind ia Entrar,ca Test wilibe had on 15" Juno 2002 

Ath', No,: Ada P.2002.2 • Dr. Saivjee( Herbert (RegisIrsi) Lit 

	

• 	 • Dated : 22-03-2002 
EMPLOVIVIENT NcrrlcE 

Appficolions are iriviicd from Ihe eligible candidales for Ihe- following 
Pools for a durallon of I year 6 months on conlraci basis: 

Si. Dosiçjrrellon / Conrolidalod Pay 	 No. Of 
No. 	 posts 

ASST.RESfiARCH OFFICER 	' 	 . 	I (UR) 
EssoirlIul Ouclillcailoni: 1/Sc, 1 il Div. Ill Li1 
Scirirrcea/Alrtlrropo!ogy nod f'roiiclnnr.y icr Tarvyr, 

	

in cotoy(flu out Corrlrirurrlly 	, 
bound 3,,.veu.s 	 '• '' 
Consolldaloci pay J Rs. 0,2951- p.m. 	'':. 
RESEARCIIASB13rAP.1T. - 	- 	. 	(SC) 
Essontlal Quslhiientlans: M Sr. . in Socologyl 	• 	.1 
Foo'Js S l'Iurriiion and Pro1iciricy in T'siuyrj 	, 	Ii 
Conmoiidaicsd pay gij Rs. 6.435/- p.m. 

Cnnclldotnn 'roil be Wililop  to Cyffy nut hriOrrnIv r,ii,ri In 1111,11 hlO,ra or Amrrlrrmn 
Prnr1eIm in coltricilan of dnrrl Eligibin cnnaldiflos orey ar.ml ihnlc Oro-domn with 
copf4 Oh C'srhliccrts bnlor 2111 April, 2002 .ltidrrrnecii I') AçIrrrlriuiIgrfllv 011icor, 
f.Iólrarisl Ntilrilion Monutorirrg OurCsu. of National Insilluto of Wuirilion, Jmmnmsi 
Osmanlo, Hydcrabsd.7. Age should be bolow 28 years and olaxallon In coso of 
SC/S'T/OBC Cendidatea as per Rufun • • - 

AbMINiOYISAtIVE Ofric.h 

'EN 1/103 

z 
w 

I$•t DCbI(E)20C./gVpi, i"'. ii 
._.JJ "Oovcrrnn,ri,mi csi lm.rfr 

Mtn(stryo . 

Home Afli9'': 

- Office of the Dit('C!'jr '1 
Census Oporetlonq, 

G.'S. Road, Uttib'-d 

GuwahatI - 761:" 
II in pi.iiiosedio 1111 up low fl''.  v •,-:, 

.• Enimy OperAtor, Gmad 'B' ti  
of pay of Re. 4S00-126-7000a- P.r a 
the Oath Cenlre of the Dirnciar.tc, ni 
Census Operations, Aayrn, i S 
Road, Ulubaci, Guwchafi . 7 try 
appointing suitable oilicl.ois of  Cn:lrat/ 
Slate Govt. by ,toan5lor on cinp.riiro:i 
boils. The initial appointment win in icr 
a perIod of one 1yor.or.Uli Ouch Urn,'. Ilva 
posts are filled by dIrect' rocruil'rrnrri 
sUb(oct to the approal,'lrons the 
Screening Committee whichever is 
earlIer, The eiigibiIiIy.,ondltJons are  
Indicelod below 
Name a claeslflcatlon of post [tab 
Entry OperatorG,ade 'B', ' - '. 
General Central Service - Group ' C - 
Non Gazatied - Non Minisierial, 
SonIc of Pay : Rs. 4500-125-70001. 
P.M. 
EligibilIty CondItIons : 

Cantral/Slate 	Gove:nrnqrri 
Employees 

hoidimsg'nnatogous posts or with Siiivai 
yonro recjuitrr Service in tho jiny Ocirin 
of Fla. 4000-loo-8000,- .PM. cmi 
olrrlvplqnl. . • 

Poscooslng llto (Iiialllicerlorha inmmr 
experience proscrIbed tar dlrmich 
raciults, 

(l)'Degrac 01 a recognmsed Unlvriiy 
or equivalent, 
(U) One year corllticrsie 01 profirioncy 
In Compuler from a cocogmilcerl (Thvi 
Inslllullon preferably '0' iovei ci.  
recognised by Depot, 01 Electronics in 
Govt. of india, 	 '• 
(A) A speed not lens than 8000 ¼c•" 
depresoions per hour for daTa 
work; 
(Iv) should qualily in the par 
Compuler skills test, 
Note : Prefe,onc.s will hi, 
Ihone Who poarmear, Dri0te' '- ,li 
ScIence, Mathemetico Comrn,r i;?, 
Slatleilca, Econornlca. •': - 
The,pay Cl the olliciol sern'cir-nr. ,,  c-
post will be regulrmied in nccc'c',,., 
With limo plovislon3 conhsiliarJ 'l ' - c"-
Dopartmant of lbers6nini & 1'c0 	I - 
O.M. No, 2/12f87.Esll.lp,1y 1.1 'I- 
29.1 .80 as amrmiJncI Iiom,rrri," ' is' 
l'lia pound of cInihIllirilon 
period 01 clepumalicirm fl anotirsar 
pool fmofdimnmdimmmoiy pmor.r,i 
Same oi other Orngnlseuomu.im . 
shari omdlnamliy riot OXcrlrrr I 
ye r,m 5. • 
Aucplictrlior,rm ol stillAhirn c,.rmrs,, ,, - 
cllicjibfn, willing amid who ca r 
may bn iomwadd Id urn 0. '.'i 
In limO Prolo rrrma (IS P 	1m'r' 
wlllsin nIx woolme limit i,c 
of purt,licsifiOn of ntivmit Ii,." 

aiormgwilh lIrCim CR Dossinms 
S(uive) years and vigilance 
cci Iii'mcaie. Tue ppiicntionr. r. 
atler'llio preecclbed dorms cr s' 
CII OonislersfVlqilnncocic-r'x': 
not he enlerrairtad. 

Dir cicror or Cc'imsj 	- 

l . t'i3nuri 	 1\S5,rrr'  

2'l) 	ql liii Si - 	 . 
• 

'3. tducaridna! 	otlror. Qu'f:l. 
Dale at c y.4gioQcmvn bm. 

(rr 

held 06 rogrithr.q  

7, Wirølhnir dorrm'niirmimnt/morms1s.. 
O Wiirimhnr SC/ST 	- 

9. Scala of pay of Iha frIosvir 2 '.''  

IOl'nonntpny: - 

ii. Detour, of oeprrience - 

I.FonlIiold • 

Period : Fiorii To  

Scale of pay 	- 

4, Manure olworh.c$ono In -cl"...... - 	 • 

Data : 	Slgriafumn of Tr 

Certiticalo to be'glvr.n by Ui' II'- 

Qf Office of the Apphtcsv.r 
'I It Is crirlltled that urn p:rrl : 
tumfllsfmecl by the oillcmai are C.: 

2.11 is cot imlieci 11131 no diSclpir.:-, 
Is ollhrar pending on coOlr.r:m':.'rt. 

against the applicant and ho/she. ms", 
frgm Ihe vigm!nnn angip. 

i-/ead of 15'l:. 
d0vp3I0d(127)2001 	EN I/S' 

I . - 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O6B/2002 

TN THE MATTf 

Sri F3imalananda Das & Ors 

vs 
Union of mdi a & Others 

ND 

TN TH.F 

dditiona1 Rejoinder subrnitted by i.The 

applicants in reply to the written 

statement submitted by the  respondentS 

The above named appi ican t' 

t1ôstRPSptfU 11 Y bg to t&t_—- 

That it is stated that after
.  the pronouflceIleflt of the judgrrierit and 

order dated 62,2002 psed in O.A.142/2000 the respondents in 

total violation of the aforesaid j udç,iien t: made an advertisement' 

dated 612 ipr 
ii. 2002 whereby i t is proposed to he f I led few post 

of Date Entry Operator Grade B in the scale of Rs Rs 450125' 

7000 pm 	
in the Data Centre of the Directorate of the Cer1JS 

Operation ssarn Guwahati by way of transfer on deputation basis. 

It is stated in the said advertisement that the initial 

appoifl trnent will be for a period of one year • or ti 1 such time 

the posts are filled by direct recruitment subject t approval of 

the Screening Committee whichever is earlier, $lucationa.1 

qualification has been prescribed f o r the posOf Data Entry 

Ora'tor is degree of a recognised Universit or equivalent and 
p  

one year certificate of pr 	
e oficiency in computer from a recognisd 

Inst:ituti an. It is needless to mention here that the appl icant 

nos. 2 and 3 and at her retrenched employees of Di rectorate of 

; 



W 
2 	

\ 

census operation havi rig requisite qualification for the post of 

Oats Entry Operator. 

It appears from the advert ise.rnent''t:hat the posts are requ i 

in nature bu t even then in order to avoid th inipi amen tat ion cf 

the 5udqment and order dated 622002 passed in 	No. 142/2000 

the Di rec torate decided to f 1.1 led up these va.can t pos -i: of Oath 

Entry Operat(rs by way of transfer on deputation basis when the 

eliq:ihie retrenched employees like the appli...ant nos. 2 and 3 are 

available be fore the respondents. The dec 1 si on to f 11 up the 

aforesaid vacancies by way of transfer on deputation bsis ha . 

taken to deprive the present applicantst The reore 

interference of the Hon hle Tribunal at this stage is warranted in 

the fact and ci rcumstances of the case and a further direction be 

p.ieased to make upon the respondents to fill up the vacancies of 

Dta Entry operators on reqular basis from among the eligible 

surplus r'etrenchc.d employees, 

copy of the advertjserrnt dd ..ad & 12 April, 2002 is 
annexed as Annexure-E.. 

That it is stated that the present applicants came from a reliable 

source that interview :inpursuance of the advertisement referred 

to above has already been conducted by the rñ.recti::rte of Census 

Opera t ion and it is apprehenad thai: appoin tment will be madr 

age inst the post of Data En try Of::erator very shortly from among 

the carididates, appeared in the interview as stated above, 

Therefore Hon hle Tr:ibunal he pleased to restrain the respondents 

to further proceed with the process of recruitment of Date Entry 

Operator arid fu rther be pleezed to direct the respondents to 

appoint; the eligible retrenhed applicants to the pt of Date 

Entry Operators and further be pleased to pass any other order or 

orders as deemed f .i t and proper. 

In. 

Tr 



3 

In the facts arid ci rcurctstances stated above the appi icat ion 

is deserves to be al 1 owed with costs. 	- 

4 

VERIFICATION 

I Sri Birnala. Nanda Das s/o Sri Pararnanaric Das, resident; 
• 	of vii laqe Mirza , P.O. Mirza , PS. Palashb- 	district Kamrup, 

RIO 
	 Assam one of the app 1 i cant in 0. A. 68/2002 do hereby verify and 

declare ttt the statements in paraqrap 	1. and 2 made in the 
addition1 rej oinder a r e t r. 	t o my knowle(*..je and I have not 
suppres:ed any material 	And I have also been authorjsod to sign 
this verifIcation on behalf of the other applicant 

And I. sign this verification on this the 19th day of Jjre, 
2002, at Ouwahati. 

- - 	 --•- ____ 
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iNDIAN COUNCIL OF r0RESTRY SEARCH 
& EDUÔATiON (ICFRE), DEfflADUp4 

Advi. No. I/20024CFRE 

The ICFRE, w' .. ómous body derMlnistry cr1 Itrrvironrnent S Forosirr. 
Govt. of Iflo.nvried applicolion from amongst the eligibF, officers u-,der 
CentrV SlaleI Public Sector UndortakJngsFAutononous bodies! Stalutory 
organieatiorrs for filling up the following past by tranSfer on depu:atiorr in 
ICFRE (Hqr.) and institutes under it:- 
Category A-I 

Name of Posts FinnclI AdVIsor and Chief Aceouits Officer 
Pay Scala 

	

	Re. 14.300400-16,3001-p.m. plus usual allowances 
Admissible under rules. 

Place of Posting ICFRE (I-fqr.), Qehradun 
EiigibiFty. 	1. An Indian Audit & Accounts service officer 

having 10 years exporience with respect of year 
• of allotment. 

OR 
.2. An officer of, Sub-ordinate Accounts service 

under Govt. of.lndia having 16 years of 
errperience including atleast 7 y rars in the grade 
of Rs. 10000-325-15200 with respect to year of 
allotment, 

CR 
3. Fellow of Institute of Cost! Chartered Accounlanl 

of India or equivalent degree with. 12 years 
experience In audit and accounts and budget in 
Govt.! Semt Govt.; Autonomous 'orgsnlsslions. 
The experience shall be coulr:o I after obtainIng 
the prescribed degree. 

Catogoly A-2 
Name of Post 	Finance Officer 
Pay Scala 	Re. 7450-225-11,5001 p.m. 
Place of Posting One pest of Finance Officer each at AFRI, Jodhpur 

and IWST, Bangalore. 
Elig&Stty 	Officers holding post of Asstt M oints officer with 

5 years expermnce oreqtitvalent .nThe Indian Audit 
arid Accounts Department, Raitm .y Deptt., Defence 
Accounts, GovtiAutononious bodies! undertakings. 

CatagoryA-3 	 . 	 .. 	... 
Name of Post 	Forest Range Officers 	 - 
Pay $cale 	Re. 6500-200-10,500/- p.m. 
Place of Posting (I) FRI. Dehradun -2 Posts• .. 

(it) AFRI, Jodhpur - I Post 
(III) IFGTD, Coimbalore -2 Posts 

IWST, Bangalore - I Post 
RFRI,Jortrat-2 Posts 
TFRI, Jabalpur- 1 Post . 

(vli) IFP, Raithi -3 Posts 
(sill) CER & HRD, Chhindwar 2 Posts- - 
(ix) HFRI, Shimla-2 Posts 	. 

Elibiiity 	Person holding the poel of Forest Range Officer with 
3 years experience or Dy. Ranger with 5 years 
expertenée In the Stale Forest Departments. 

GENERAL INSThUCflONS: 
ApplIcations with complete bio-daté of the cartdlata should be 
submitted to the Secretary, Indian Coupelt of For'sstay Research 
& EducatIon, P.O. New Fordit, Dehradurr together with a 
Demand Draft of Re 1001- drawn in favour of Secretary, 
J,QfE,,on or 'before 16.06.2002. ApplIcations received wiihoul 
signature of the applicant or which are not accompanIed by the 
presatbed tee shaft be summarIly re(ecf ad. 	- 
The Council will In no case be responsible for non-receipt of 
applications or any delay In receipt lhereof on any accdunl 
whatsoever. No applications receiveddfter theprescribed'lost 
data will be entertained under any-circurnstapces and all the - 
late applications will be summarily rejected.' 
For in-service candidates, the application should he routed through 
proper channel. The concerned Department! Or(rrnisation should 
enclose Vigilance Clearance report and photocoØies of ACRs 
gradings of the officer for the last five years from 1997 onwards 
while forwarding the applications of the ciandidales. However, an 
advance copy can be submitted alorrgwiih Demand'Drsfl. 
The deputation period would Initially be for a pt'rind of three years 
or till superannuation whichever is earlier as s.i rule,. 	- 
The Coupcii reserves the right to relax the quali.icrtions/axperlenco 
in case of exceptionally qualified and meriiodcwe cendidSlet. 
The Council reserves the right not to liii up s,y of the vacancy 
advertised if the circumstances so warrant. 

Are you lliIoma holder!
@ - r-1.12y) h a P  I l 6

0 'It'd E-'l-1 [.1! I ' E'k I 1.1] 
Enhance your necessily for, the future by enrrIing in the 2 1% yrs. 
Engineering Degree Course at par with 'B.E!B,Tech recognised by 
Ministry of Human Resources, Govt. of india fcr the purpose of 
recruitment for superior posls and higher stuiies. Convert your 
Engineering Diploma into Engineering Degree in following. 

rntj 	UhLIEICATJDN 
•COMPUTEREf4'GB. 	 -25 I• ELECTRONICS & TELECOMM

Dlpirrnalstcrrput.r/El,ctrsnlEao. 

ENGINEERING 	 20 	' 	-. 

• MECHANICAL ENGINE.ERING 30 } 
	Met'  

Fir fidminios sind flu. 2501- tsr Ptoipulirt & !irnlulsn form blors 25.4.2002 by 0I1,111A0 to: 

I 	 • 1 

COURSES ARE AVAILABLE DY CORRESPONOENG/PART TIME ALSO 

EN 1174. 

WRiTTEN TEST RESIJIT OF: TechnicIan .111 (Enlig. wlng)/(F&C wine) (El4(Mech.Dept) 
GRADE: Ifs. 3050-4590(flSRP) -  Calegory fin. 02 E.U.t,'O.1/2001 
DATE OF ISSUE OF RESUI.T:1 6/03/2002. 

On the basis of wriftOn tesi held on 24/02/2002 tar the abovo post, the 
following candidaies have been provisionally qnnrnlilinct for being caliod 
br vqriIiclion of Iheiroriqinal cerlilicatos in supror -t of lhr'irqua!ilicalion, 
nige, community & veriticution of their originol admit card, photograph, 
signature, handwrilirtgetc. 

The roll numbers are arranged In ascending order, 

0200167 0200307 0200338 0200447 0200617 0200724 0200726 
0200806 0200968 0201247 0201446 0201495 0201621 0201634 
0201641 0201078 0201760 0201009 0202192 0202241 0202301 
0202455 0202712 0202763 0202764 0202784 0203033 0203245 
0204465 0205281 0205474 0205511.0205525 0205886 0206156 

The candidates are directed to roporl for the abovri said verilicalion 
on 30/0412002 at 10.00 frra. in RRB of lice, Mumbai Crintrat. They are 
also being individually intimrmtod. . .. - 

The candidotosaro roquirod to bring all their origInal mark Shoots 
and cerlificales of S.S.0 and lii Act Apprenticeship in the Dioael 
Mech/Efectricirl lrado. The candidalos belonging to SC/ST and 013C 
slroutd bring their original casIo Corlilicato in prescribed formal. in 
case of 0130 carrnlictatos the Caste Ceriiljchlen should be currenl 
and not more ihinir one year old and should frurvo clause of ron-
creamy layer. Candidates should also bring their original calt letter of 
wrillen examinralion along With the call loller of verificalion. Any 
candictale coming for the vrmnilicalion without complete documents 
Will be relurnerl back. 

While every care has been boRon in preparing the result, the Railway 
Recruitmirnl Board rtiserve,s the right to reclily errors and omissions, 
if any. 

CHAIRMAN 

EN 1/38 

J'1 II a i.i 1:1 

! 	 IIUE 

ADMISSJOSVAInINOUNCEMENT. 2002 
:- (I) M.B.A . 4 Seme. 121 Master of 

Agri-bi 	MgI (MAIIM) - 4 Semesters 
ERG.5fl) -FEPggAMM :- i3DA (lIons) - 8 Semneslors' 

:. Ill M Sc, Anlhnopology - 4 Seas. 
Master of Lbrnnny S lnlormstesrr Science (M LI Sc I ' 2 Semallnnno. 

:- Bachelor of Library &lalommulion 
Scner.ce ID LI Sc) - 2 Semesters - 	 - 

1[4 
POST 	PROGRAMMES - (I) Master of Public Health Branch . 
(Prog Design S Managennterni) (MPH) - 4 Seons (2) Maslem of Public Health 
Branch . II (Reproil Health) (MPH). 4 Sews (3) Master of Pubic Heatill Branch. 
III (Traunni nod Ext ) (fuPH). 4 Sorts. (4) Master of Pubic Heath Brannclr -.W(Hmlfn 
Sys. Mgt) (Wlf)-4 Serrrenlers 

UNDER GRADUfTE PROI38&1J1LS :- (1) 03c Merical lab Technology 
(EISc M11).8S'rrnn I2IOSc HenitlnScierrce - BScms (3)13 Pharm.flSenrs 

POST GRADUAIE PROGRAMMES :- (I) M Sc. ilioclnenristry - 4 Srnns. 
(2) M.Sc. 'Biotpch. .. 4 Seas. (3)  M.Sc Micnobtology - 4 Sems, 
(4) M Sc Malhpmrrflics . 4 Serneslens 
!,iflR.f3R,PtJ/lTLR1F.QGR.Mt,fE5. :- (I) B Tech Brotecfn. (Genetic 
Enqineoleng) - 8 Srrrns. (?) 13 loch. Btnnlech. (Bnoclrenrnn.al h'chnolog'j) - 8 Sums. 
(3) II Tech. BroWcb )lnndnnoirial Microbiology) - II Sums (4) II Sc (lions) 
Microbiology . ii Sr'rrtn (5) B Sc. (Hoas) l3ioctmennislny . 8 Sums (6) B Sc (Hans) 
Plrysica - 8 Sums. (7) 8 Sc. (I-loris) Mathematics . 8 Semesters 

B Ed, rAegrarrnno most likely to be started by July 2002 lsublecl 
 Is the ,5ovaI Cl NCJS) - ioolr Ion n (frrnl,r,crnnenls in Apnl . May 2502 

Appinctrcrn Forms and l'reeriectua  ale avaal.,ln it the Urweonsity counter on 
paymeel at lOs 7501. or by pool tlrronigln bank droll at Rs 300/. in favour of 
Peg/eliot. Afahabad Agrqn4tunal Inslitrile . Deemed Un'noersmty, payable at SOl. 
MFilranc.tn  (Cede - 2506) Last date of receiving completed (anna without 

I lafir fee: 2(1" May 2002 All India Entra mica Test willbe field on 15'Juros2002 
L ,ew'. We, rAdm.R.rieoO.2_. 	Or, sirvicet HrbOrt lRngiulra,l 

NNMB!1NTER/A.P12001-02! 	 Dated : 22-03-2002 

ENIPLQYIVTENT NicTICE 
Applications are invited from the eligible candidates for the lotldwing 
pants for a duration of 1 year 6 hsonths on contract baais: 

SI. Designation I Consolidated Pay 	 No. of 
No. 	 pants 

ASST. RESEARCH OFFICER 	 I (UR) 
- Essentlat Ouaiillcullonss: M.Sc.. 1st Div. In Lite 

ScieincesrAnllnropotogy and Proficiency in Tenniga 
D.slrabt. Enperionce in currying our conroroniry - 
based Come/s 
Consolidated pay © Rs. 9,295/- p.m. 
RESEARCI-i ASSISTANT 	' 	 I (SC) 
E&senrtul Oualllicatlone M.Sc . In Soctonogy! 
Foods S Nutnition and Prorciency in Tetanu 
Consolidated 

 intist be wilting Is cony out eerennieo nov's inn rr,ral rnreao ot,Andlira 
P,adeeh in cnticctinn of dana. Eligible candiclalen may coed trnnrin Die-dela with 
copies of Certinicutas batons 2t an April. 2002 addressed to Adminnidrative Oft/cnn. 
liliciosal Nutrition Moeiloning aurean. at National lestitule or Nutnihioo Jamal 
Oomasia. Hyderabad-?. Age shicutd be below 28 yearn arid relariumnon In case of 
SCIST/OBC candidatos as pen Rules 54) 

ADMINISTRATIVE OFFICER 

EN 1/103 

No. DCO!(E)205192/pt,IV/;799 : 
Government of IndIa  

Ministryof . 

Home Affairs ' 

Office of the Director of 
, Census Operations, Assam • 

,' G.S. Road, Ulubarl •:•', 

Guwahatl-781007 
If is proposed to tilt up few Fosts otPalo 
Entry Oponalon, Gnade'B' ix the scala  
of pay 01 Ps. 4500-125-7000!- P.M. in 
the Ouma.Centre of the Dinactorats of  
Censua Openalions, Aasam, G.s 	' - 	- 	• 
Road, Uiubarl, Guwahabi - 7 by 
appointing suitable officials 01 Ceatiai! . 	. . 
Stale Govt. by branaler on deputation 
basia.Thg initial oppolnimenl will be for ' ' 	"... 
a period of one year On 611 such time bhO.'  
poala are fillnd by direct recruitment  
subject to the approval from Iho  

ScreenIng Commlbbee whichever  
eantlen. The eligIbility conditions are ' 
Indicaled below  
Name & claaelflcstlien of poat : Data 
Entry Operalor, Grade '8' . 
General Central Service - Group - C - .. . 	. 
Non Gasalled - Non Minislerief.  
Scale of Pay : Ra. 4$00-125-7000!. m 
P.M.  
EligibilIty CondItions 

Canlrsi/Slate . Governmenb  
Employees  

, holding analogous posts on with 5)fixe) 
years regular sarvice In the pay scale 
of As: 4000-100-6000!- P.M. or 
equivalent.  

Possessing the qualifications and  
eoperience prescribed for direct 
recruits. 

Degree of a recognised UniversIty 
or equival ant.  

One year certifleals of proficiency,  - 
In Computer from a recognised Govt. 
Institution praterabiy 'Gavel certificate 
recognIsed by Depbt. of Electionlcs in  

Govt. of India. 	 .. 
(iii) A speed not less thorn 6000 key  
depressions per hour for data entry 
work.  
(lv) should quality in the personal 
Computer skills test,  
Note : Preference will be gIver, to  
those who poeeesa Degree with ' 
Scbenc., MathematIcs, Commerce, ' 
Statistics, Economlci. 

 The pay of the officIal selected for the - 
pest will be regulated In accordance 

, 
with the prnvlolona Conbained in the . 
Deparfmernt of Paraonnnel & TrainIng's I, 
O.M. No. 21l2!87-Esll.(Pa-j Of dalad 
29.4 611 as amerndr,d from fl,r,ejo tIme. 
The perIod 01 clspulallon inctCi'dIhg the 
period of deputation In angoiher era-cache 
pest held lnnrrnedlatefy precsztingin the 
aameorothenOrnagn'duauonn/Depp.rflnflI I 	 - 
ahall ordinarily not •0000d3(thns6) 
years. 
Appiicatons of suitaideolfciarswtxo are 
eliyifnte, willing and who can be spared 
may be forwarded to the undersigrid 
In the pnofornsa as per Annannlire-i 
within els weeks from the dais 
of publication of advertisement 
alongwith their CR Donsiers for line lasI - 	 - 
5(tiee) years and vigilance clearance 
certilicafe. The appticabions receIved 
alter the prescribed date or wlliiout 
CR DosnlorsNigllarnceCisauwnce will 
not be entertaIned, 

Director of Census Operations ,. 
Home: 	Annum, Ouwat,ali, ' 
Data of Birth: 	Annexuro-I 
Educational & other Oualilicafiona 
Dale at Entry Into Govt. ServIce: 
Dnoiqrnation of tire peal at present: . - 

S. Date from which the present pont is 
held on Ieguiar basIs:  

Whef her permanenl/iernporary: ,. 

Wh.ntlrer SC/ST:  

Scale of pay of the present peal:' I: 	• 
tO Present pay: 	- 	-:, 

11. Details of experIence 
1.PosI held 

 
Period : From 	To I , 
Scale of pay I 	- 

Nature <if work done In dslallo ,, 	 ( 	I 
hale: 	'Signature of the eppticarrt  

Certificate to be glean by the Heed - 
of Olbice of the Appiicsnl 	I

' 

1. It Ia certified that the jsarbiculara. 
fur nlsicad by the Ofliclol are correol. - 

2.tila certified that no discIplInary case - 

is sillier pending or conlenrtplaled 
aganinsi  the  applicuniunnd hmv\'eis clear 
from the vigilance angle. 	 - 

Head of Office 
ciavp3lO4(127)2001 	EN  

a 

U 


